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LEGISLATIVE ASSEMBLY. 

Tuesday, 12th September, 1933. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President (The Honourable Sir Shanmukham Chetty) in the Chair. 

"' 

.. 

QUESTIONS AND ANSWE&S. 

GRADES OF OFFICERS IN THE MADRAS CUSTOHS'P&IiWBN'NVB ST .... n . 
. 7M. 1IIItr. 1[. P. 1.'bampan: Will Government be pleased to state: 

(0) if it is a fact that in the Madras Customs Preventive Sta.l' there 
are twi> grades of oflieers with di«erent scales of ialary ; 

(b) if they are of the same qualifications and perform the liame uture 
of Wi>rk ; 

«(') if this system obtalins in Madras alone and that in Bombay, Cal-
cutta, Karachi, Rangoon and other places there is only one 
grade; 

(d) if tIle anSwer to part (c) be in the affirmative, what is the reason 
for continuing this distinctiQn in Madras ; 

(e) if they are prepa.red to consider the desirability of abolishing the 
two grades in Madras and introduce an uniform grade for all 
ports in India ! 

The Honourable Sir George Schuster ~ (a) Yes. 
(b) Xo. 
(c) No. There are two classes of Preventive Officers at Karachi, 

Bombay and Burma Outports. 
(d) Does not arise. 
(e) No. 
Mr. E. P. Tb&mpa.n : Do I understand that there arc Assistant 

PreventiveO'fficers not only· in Madras, but also in other major ports 
like Calcutta aacl Bo~ , 

The Rono ... ble BirGeorp 801:mst.er : Yes, Sir. If the Honour-
able Member Gad fo1ll0wM. my aD8'Wet to pa~ (·c) , he would find that 
I said " there are two oI.asse8 ()f PreveDtive Offieers at Karachi, Bombay 
and Burma, Ouq,wta." 

NEW OVERTIHE ~ULES FOR THE ASSISTANT PREVENTIVE OFFICERS 01' THB 
MADRAS CUB'l'OHS OP'FICE. 

793. -Mr. 1[. P. Thampan : Will Government be pleased to state : 
(a) whether they have received it memorial from the Assistant Pre-

ven!h'(' Officer~ of the Madra.!' Customs Office regarding the 
new overtime rules ; 

Lil'iSLAD 
( 1333 ) 
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(b) whether the new rules were introduced as the outcome of some 
anonymous petitions i if so, why i 

(c) if it is a fact that after the introduction of the new rules t.he 
overtime ~arnings of an Assistant Preventive Officer have 
been considerab.br reduced and whether they are aware that 
there is considerable discontent among them; 

Cd) whether they are prepared to undertake an enquiry and redress 
. the grievances of the Assistant Pr~ventive Officers Y 

The Honourable Sir George Schuster: (a) Yes. 
Ch) No. 
(c) The new rule~ aim at a more equitable distribution of overtime 

earnings. The ratio of overtime earnings to salary is even no~ greater 
for an Assistant Preventive Officer than for a Preventive Ofilcer. _ The 
: Government of India are not aware of any discontent. . 

(d) The question has already been considered and Government do 
DOt consider that any change is necessary. 

111'. K. P. Th&m.pan : Considering the lower scale of salary of 
these Assistant Preventive Officers, may I know if the rules could not be 
revised more favourably to them , 

The Houourable Sir George Schuster : As my answer implies, w, 
have considered the matter very carefully and we consider that the 
present conditions. are quite fair. • 

JIIlr. K. P. 'l'hampan: Is it a fact that in other ports, such as 
Calcutta and Bombay, also, the overtime rules are more or less on 
the same lines that are recently introduced in Madras' 

The Honourable Sir George BchUBter: I must ask for notice. I 
must enquire into the question whether the overtime rules are 
exactly the same in all ports. 

111'. K. P. 'l'hampan : Will the Honourable Member please enquire 
and communicate to DIe T 

The Honourable Sir George Schuster : Yes. 

PRoPOSED REVISION OF THE TERMS OF i'HE O'I'TAWA AQB1i!I!DII!lN'l'. 

·794:. -:Mr. K. P. Thampan : Will Government be pleased to htate : 
(0) whether their attention has been drawn to 11 Reuter's message, 

dated London, July 20, regarding the decision to hold a series 
of meetings between the British and Dominion Government 
delegates with a view to revise the terms of the Ottawa Agree-
ments i_ 

(1,) whether Government have deputed anyone to repres~nt them at 
these meetings ; 

( r) in what important commodities, judged from the cxperienee of 
the last six months, are the Agreements not worJdn'. favour-
'lhly to Indian interests' "' 

The Honourable lir Joseph Bhore: (a) Yes. 
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(b) and (c). The Honourable Member is referred to the reply 
given on the 1st September, 1933, to starred question No. 371 on the 
same subject .. • Mr. It. P. Thampan: I did not hear the Honourable Member well. 
May I know whether any definite decisions were arrived at at that 
Conference T 

The Honourable Sir Joseph Bhore : The general gist of my reply 
cn that occasion was that we had no information of what took place. 

Mr. It. P. Thampan: Were the Government of India represented 
at that Conference T 

The Hono1ira.ble Sir Joseph Bhore : To the best of my recollection, 
ItO, Sir. We have no information, as far ,as I remember, about this 
matter, nor have we, I believe, any information as to what was 
~ctually discussed at that Conference. 

Mr. E. P. ftampan: May I know, whether judging from th~ 
experience of the last so many months, the Ottawa Trade Agreement 
is working entirely to the benefit of Great Britain and that the ex~ 
ports from ,India have not appreciably increased f 

The HoD01lr8.ble Sir Joseph Bhore: A few days ago, in reply to . 
a question, I laid statistical information that was available on the 
table of the House and I would suggest to my Honourab\e friend that 
he should consult the information that I then laid before the House. 
He will, I think, find that it does not really bear out his suggestion. 

Mr. K. P. Thampan: What does the Honourable Member himself 
think about the working of the Ottawa Agreement' 

'!'he Honourable Sir .Joseph Bhore: I prefer for the present to 
withhold my opinion on that point. 

Dr. Ziauddin Ahmad : Will the Honourable Member give the 
AiIIembly an opportunity to discuss the results of the working of 
the Ottawa Agreement as soon as the 12 months are over T 

The Honourable Sir Joseph Bhore: As Honourable Members in 
the Assembly are aware, we are pledged to s~tting up a representative 
committee of this Assembly to examine from time to time the results 
of the working of that. Agreement. Eitbllr in the next Session or in 
,the early part of t.he Budget Session, I propose to move for the 
setting up of such a Committee. When it is constituted, all the faets 
available will be placed before it. 

Mr. P. E. Ja.mea : l\{ay I take' it that if th£' Gov~rnment are 
eonvince(i that as regards. any particular artiele,'" the ,preferenee given 
in the United Kingdom is not adequate, in view of all the circum-
stances, to confer any benefit on the Indian producer, then the Gov-
ern~t.'nt ,,:ilI represent to His Majesty.'s Gove~ment the possibility 
of mcreasmg th£' preferenc£' before the CommIttee is set up bv the 
Assembly' . 

The Hon8urable Sir Joseph Bhore : I have alway.. refus\~, In 
filet I refused yesterday to reply to hypothetical questions pnt to 
me. but T ca.n a.~Sllre th(' House that if at any time information comes 
to our hnnd which makes it adVisable for us to seek the alteration of 

L272LAD ~ 
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tke agreement to the advantage of this country, we shall not hesitate 
to t~ and do so. 

Mr. F. B. James: May I knew whether the Government feel 
bound to the present preferences until the Committee of the House 
w-llich is envisaged has rt'ported' 

The Honourable Sir Joseph Bhore : I would like to make it per-
fectlv clear to the House that if, at any time, We consider that we 
can better the Agreement that we came to with the United Kingdom 
from our point of view, and if it could reasonably be done, we shall 
not hesitate to try and do so. 

Mr. B. Das: Were the Government approached bJr ally section 
of the so-called Indian producers to make representation to the Uni1le4 
'Kingdom to alter the present Agreement' 

The Honourable Sir Joseph BhD1'e : I must ask for n:otice, because 
. I think we have received a number of representations in eonneetion 

with the l\greement. 
Mr. Gaya Prasad. Singh: In any further preferential treatmeht 

that may be given to the products of the United Kingdom, win the 
!nterests of the consumers of India be carefully watched! 

The Honourable Sir loaepll Bhore : I think we always bear aH 
mterests in Jtl.ind. 

Dr. Ziauddin .Ahmad: I understand from the reply of the 
Honourable Member that the Government of India have no informa-
tion so far about the message sent by Reuter. In ease this message 
('omes out to be true, and since the Assembly will no longer be 
sitting, may I request the Honourable Member to convey to His 
Majesty's Government the st.ron!! desire and fet'ling of this Assembly 
that in future the rf'presentatives of India should be sent from India 
and should not be reprt'sented by persons already in England T 

'l'he Honourable Sir Joseph Bhore : I am not in a position to 
Mmmit myself in any way. 

Dr. BJauddin Ahmad: Very often India is represented by men 
who have not got personal knowledge of India on the present day 
problems. It is our wish that, if India is to be represented at all, 
she rom be represented by persons who have got knowledge of the 
prp~t day problems, and not by persons who have never visited 
India or Who left India more than six months ago. 

The Honourabl~ Sir Joseph Bhore : My Honourable friend JDay 
rest 8'88lIred that t~ ,representatives of India will always be chosen 
f.rom am~ those who have Up-to-i:la:te and complete kDO",ledwe ef 
the probllms in India. 

CASE OP on !fa. BIuR'l'HI, ex-GUARD, EAST INDIAN RAn.WAY. 

795. ·Pandit Satyendra Nath Sen : (a) Is it a fact that Mr Bharthi 
ex-Guard,. East ~ndian Railway, .preferred an appeal to th~ Agent: 
East IndIan Radway, Calcutta, through the Divisional Superintendent 
which was withheld by the latter under paragraph 15 (iv) of rules for 
dischargp and dismissal of Rtllte Radlway non-gazetted servauts , 



(b) Is it a fact that the Divisional Superintendent in his letter to 
Mr. Bh$.l'thi said that til£' order (If discharge was passed not by him, but 
by the Superintendent 'llrano;porLatiolt and that the investigation ordered 
by his predecessor would take place , 

(c) Will Government be pleased to state what the order of his pre-
decessor actually was and who investigated the case and in whose presence, 
ILDd what the report was Y 

(d) Is it a fact that rules 6 and 14 for discharge and diSlllissal of 
dtate Railway non-gazetted Government Servants, framed by the Rail-
way Board,' have been violated in this ease' If so, why , 

(e) Is it a faet that Mr. Bharthi preferred an appeal to the Govern-
ment of India, waich was sent to the Divisional Superintendent for dis-
posal, and on which the Divisiollal Superintendent wrote .to ?lIr. Bbarthi 
.• " :fIollows : 

" Your appeal to HiB Excellency the Viceroy has been Bent to me for disposal, 
&II no appeal lies to anyone above me, I have nothing to add to what' I have said" 1 

(I) Is it a faet. that Mr. Bharthi submitted to the Divisional Superin-
tendent a copy of the written statement of his witness regarding "his 
insult T 

(g) Will Government be pleased to state wbether Mr. BDartJli, under 
Government of India Citcular No. 3267-A., dated the 8th July, 1916, md 
reJi"lated in 1929 ap..d 1930 is entitled to relX'esent hia c.ue te tke Govern-
ment of India f. 

(A) W.,ill Government he plea..~ed to state if the appeal of_Mr. B¥rthi 
was forwarded to the Agent, East Indian Railway, by the Secretary, 
JactiaB Soldiers' Board (vide his No. 57IEmp.15100, GovernmeIJ.t of 
India, dated the 11th March, 1933, New Delhi) for reinstatement 1 If so, 
what aetion W!WI taken by the Agent f 

.... It. :R. ...: Gover-meat have no information but are en-
quiriJM iaw th. IIl8>tter. arid. if they find that the procedure adopted 
was contrary to the existing nlles, they will eqnsiQ.~r ~b.at ac~n is 
necessary to set the mattep' right.. 

Kr. LaJcband lfa.vaJra.i: May I know if th.e~e DiyisionaJ, ()ffl.cers, 
agaisst whose decision an appeal is preferred, withhold th~appeal, 
"W • th.e reaedy tl) the applicant! . 

... P ... J'au :A Divisional Officer can withhold an appeal only 
fer definite reasons and he has to communicate those reasons to the 
petitiQiler. . 

lb. J.alnha.. Wavalrai : Supposing in ~act he has done it vm.7 
wrongly, what is tile rellledy left ! " 

1Ir. P. :R_ Ban : The rules definitely ~ay down that for certain 
reasons appeals may be withheld and, if the Divisional Officer withholds 
appeals contrary to those rules, the matter will he looked into. 

Mr. Lalchand Navalrai : But my point is that if the Divisional 
Officer decides an app£'al whether ri~htly or wrongly and withholds it 
ROO the applicant is not satisfied, what is th£' reasonable course left 
to him, or is he doomed , 

. ,. 
wi:~' _~., :R., ,;lbll : !~~,er,e,~~st ~e a li.m.,t to appeals, Sir. ·, 
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Mr. Lalcha.nd Navalra.i : I am asking about cases in which !1 wrong 
has been done. I would ask the Honourable Member to consider the 
rules on that point and, if there is any necessity for chan,ging the rules, 
they may be changed for the purpose of doing justice. 

1Ir. P. B. B.au: The rules provide for certain appeals and Gov-
ernment consider that they have in the rules allowed for all reasonable 
chances of appeal to an aggrieved employee. 

1Ir. La.lchand Navalrai : My Honourable friend is only repeating. 
J am asking whether the Honourable Member is prepared ·to go into 
this question and give a chance to these unfortunate people who are 
not able to reach the Agent. 

1Ir. P. B. B.au : I am afraid the Honourable Member is repeating 
the same question over and over again. I cannot say what exactly he 
is after. If he has any suggestions to make, I shall be quite prepared 
to consider them. 

:Mr. Lalched Na.vaJra.i : My suggestion is that where certain 
appeals are wrongly withheld, some opportunity should be allowed to 
these people to reach the Agent and represent the case . 

. :Mr. P. B. Ban: If ~ppeals are wrongly withhe1d, certainly the 
Agent will look into the matter. 

Mr, M. Maswood Ahmad: Have Governmeht mentioned in 'he 
rules the reasons for which appeals may be withheld T 

Mr. P. B. Bau : I think so, Sir. * 
Pa.ndit Satyencira Bath Sen : Did the Honourable Member suggest 

that the right procedure was adopted in the present case T 
Mr. P. B. B.au: I said that Governmeni are making inquIries into 

the matter and, if they find that the procedure adopted was contrary 
to the existing rules, they will consider what action is necessal'J". 

:Mr. II. KaswoocI Ahmad: Can an,employee send an advance copy 
of the appeal to the Agent' 

'Mr. P. B. B.au : There is nothing to prevent him from doing so. 
Mr. Lalcha.nd Navalrai : In case the appeal is wrongly withheld, 

what is the course left to the applicant to reach the Agent T Has he 
got to go again through the Divisional Officer or can he send his-
appeal direct to the Agent against the wrongful withholding' 

:Mr. P. B. Bau : As a matter of fact, -I believe employees very often 
send their appeals· direct in a large nnmber of cases. 

:Mr. II. llaawood Ahmad: Can an employee appeal to the Agent 
against an order withholding the application' 

Mr. P. B. Ban: If the application has been wrongly withheld, I 
suppose they are at liberty to do 80. 

DISCHARGE ORDJ!lB8 PASSD> IN THE DINAPORE DIvISION, EAST INDIAN 
RoAILWAY. 

796. *Pedit Batyendra Na.th Sen : In how many eases have orders 
of discharge been ]JIls~ed in tbft DDNl-pore Division of the East'-1Ddiaa 
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Railway sine£' ]93] T How many of those hvve been reversed after re.-
consideration T 

:Mr. P. R. Rau : Government have no information. 

RETRENCHMENT IN THE SURVEY OF INDIA DEPARTM1!lNT. 

797. *Seth Baji Abdoola Haroon: (Ll J Will Government be pleaseo 
to state whether rel.renehment was made in cl&.ss II Service or the Su..-vey 
of India Department in 1931 T 

(b) If 80, how many officers and other clerks were picked out of 
the total workers 1 

(0) Is it a fllct thAt since the beginning, the abovedepar1ment. hal 
remained the monopoly of Anglo-Indiam Y 

(d) Will Government be pleased to state 'how many offioors al'e there 
in the above department who are still in service althou.gh they lire over 
50 years in age , 

(e) Is it a fRet that frelih hanqs are to be recruited in the near 
future to fill up vaeaneies in the chss II Serviee , 

(f) 1£ 80, are GOYernillent. prepared to appoint the- retrenched young 
officers, who have ipent the beat part of their lives in the department, for 
the above stated vac&Jlcies , 

Mr. G. 8. Bajpai : (a) Yes. 
The other parts of the question presumably refer only to Class II 

of the Survey of India. On this assumption, the replies are : 
(b) 22 officers and 1 probationer. . There are no e.lerks. 
(0) I would refer the Honourable Member to the reply given to 

part (c) of starred question No. 349 in this House on the 1st September, 
1933. 

(d) Four. 
(e) Yea. 
(f) The Honourable Member is referred to the reply given to part 

(0) of starred. question No. 346 in this House on the 1st September, 
1933. 

RETRENCHMENT IN THE EAST INDIAN RAn..wAy PRF.ss, 

798. *Bai Bahadur Lala Brij Xishore: (a) Is it a .fact that at the 
time of retrenchment in 1931 in the East Indian Railway Press, Calcutta, 
16 Compositors, 26 Binders and '9 Distributors and a number of other 
operatives were reduced,. but none of the supervising ·std, such as Over-
seers, Foremen, Section Holders, Computors, Clerks, Tim('-keepers, etc., 
"'ere touched , 

(b) Is it a faiCt that in 1926 there were only two Jamadars to supel"dae 
the work of the Binders, whereas at present ther~ are five Supervisors, 
tJiz., one Foreman, two Assistant Foremen, one Jamadar and one Assistant 
Jamadar, in the binding section who perform identically the same duties f 

'. (0) Is"t a fact that in 1926 'there were only two Section-Holden to 
.If~rVlse; -*be work of tile CompQ8it.Qrs while now, ·af~r the reduetion of 
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eperatives (in 1926, 101 Compositors, at present 75), there are one Fore-
man and four Section Holders for the same purpose , 

(d) Is it a fact that the payment of wages on the monthly sala.ry basis 
li'as been introduced in the East Indian Railway and Eastern Bengal 
Railway Presses, Calcutta, in place of the piece system Y 

(~) Have Government considered whether in the case of the payment 
of ",,,ages on a salary basis the services of the Computors are Dot nellessary 
for calculating the wages of the Operatives' 

(f) Is it a fact that the Superintendent of the Eastern Bengal 
Railway Pt'ess informed the Railway Board that after the introduction 
ef the monthly salary system the posts of the Computors were superfluous 
and that he did actually abolish the same posts of the Computol'l in hill 
:Press , 

(g) Is it a fact that in 1926 there were only two Computors in the 
East Indian Railway Press, whereas at present the number of the laid 
Computors is 16, and that the strength of the operatives has considerably 
decreased due to the retrenchment in 1931 and to the introou.ctioJl of the 
~onthly salary system , 

(A) Is it a fact that the following is a eorrect statement of the eGBl-
parative strength of the supervising staff in the East Indian BaDway 
Pft!SS. Calcutta. and Howrah, in 1926 and ai· P1'N8D.t , 

1_. ' At present~ 
Overseer • 1 2 
Foremen 1 4 
.Assistant Foremen .. Nil 2 
Office Superintendent Nil 1 

. Press Mechanic Nil, 1 
Sect.ion-holders 2 4. 
Maehine Jamadan .. - 1 3 
Cemputors (ineiuding Asstt. Computors) 2 16 
Time-keeper (including Asstt. Time-

keepers) 3 4 
Clerks .. 36 44 
Checken Nil 2 

(i) If answers to parts (a) to (h) be in the affirmative, will Gov-
enlDumt l)e pJeased to state whether they have satisfied themselves that the 
existing number of posts in the supervising std and among the clerks in 
the East Indian Railway Press, Calcutta and Howrah, do not contain many 
81l1"p1111l bands' If not, why not , 

Mr. P. B.. Ran: With your permission, Sir, I propose to reply to 
questions Nos. 798 to 801 and 803 to 813 together. Government have 
not full information on the various points raised but are obtaining 
whatevt'l' information·is readily available and I w1Ulay a reply lin the table 
of the House, in due course. 
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RETWLN(,HMF..NT IN THE EAST INDIAN RAILWAY PRESS. 

t799. *Bai Ba.hadur Lala. Brij K.ishore: (a) Is it a fact that the 
Railway Board have recently issued further instructions f()r retrenchment 
of the staff in the East Indian Railway Press Y 

(b) Is it a faet that the Agent, East India.n Railway, has informed 
the Secretary of. the Press Employees Association, Calcutta, that further 
reductions of staff in the said Press will be undertaken shortly, and has 
iBvited the opinwn ()f the Association in the matter T 

(0) Is it a mct that the Secretary, Press Employees' .AssoeiatJ.on, ill. 
his letter dated the 9th August, 1932, protested against this distinction 
8nd pointed out that the Operatives, specially the Binders, were now fully 
employed T 

(d) Is it a fact that Mr. A. F. Slater, who was appointed a Special 
Officer at an enormous cOst to enquire into the scheme of reorganising the 
Printing Offices of the Railways, reoommended in 1930 that the minimum 
~treugth of the Compositors and Binders in E86t Indian Railwav Press 
should be 79 and 175, respectively , • 

(e) Is it a fact that the present strength ·of the Compositors and the 
Binders in the said Press is 75 and 154, respectively , 

(f) Is it a: fact that owing to pressure of work in the binding depart-
ment : 

(i) men belonging to the depa.rtmen~ of Machine, Inkman, Packer-
man, ete., are now daily being engaged to do the work of the 
Binders ; 

(u) mrtr"lJ, teaporaJ'Y COlJlpositors' are still working ; 
( iii) overtime ill aIsD goiag on , 

: (fI) WiH GioftrnmeJlt be pleued to lay 00 the table a copy of the 
letter referred to above written by the Secretary, P ... Emp~ees' Asaoeia. 
~, 

(1) Jf Davei'll tG parts (i) to (g) he in the aflnnative. will 
Government be pleased to state : 

(i) the reasons of the Agent's proposal for reductiOD. of Overatkres ; 
(ii:) whether Government propose to reduce the existing number of 

the supervising staff such as·"'Overseer, Forem8n, Computor, 
Checker, Clerks, etc, at the time of the proposc,d retrench-
ment' If not, why not T 

PmWBASE 01' TIKE-RECOIIDER MACHINES BY THE EAST INDIAN Rt.n.wAY 
PR.D;S. 

'f800. ,·Rai Babadur Lala Brij Kishore: {a) 18 it 8 fact that 
in th'e East Indian Railway Press four time-recorder machines, w., Glend-
hill Brook time clocks, ek, were purchased T 

(II) If the answer to part (a) be in t.he affirmative, w;U GOVP1"llUlent 
be pleased to state : 

(i) tile cott and the date of the purchase of each machine; 
. tFor anllwer to this qUf!stion, /lee answer to question No. 198. 
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(ii) what their uses are ; and 
(iii) whether these machines make the services of the Time-Keepers 

redundant' If so, whether the number of the Time-Keepers 
has been reduced accordingly , 

Pt!RcHASE OF CERTAIN MACHINES BY THE EAST INDIAN RAILWAY PRESS. 

t801. -Rai Babadur Lala Brij Kiahore: (a) Will Government be 
pleased to lay on the table a statement showing the number of (i) Hotary, 
(ii) Envolve, (iii) Folding, (iv) Cutting, (v) Mono., (vi) Lino anrl other 
machines bought by the East Indian Railway Press from 1914 to 19:!1, year 
by year' 

(b) Is it a fact that a number of machines, viz., one Envolve machine 
and one Rotary, have never been used since th"eir purchase' 

(c) Will Government be pleased to state the amount, if any, realised 
as discount on the purchase of each machine , 

(d) Will Government be pleased to lay on the table a" statem"ent show-
ing, year by year, from 1914 to 1931 : 

; (1") the number of machines and presses sold by the East Indian 
Railway Press, Calcutta and Howrah ; 

(i£) the amount for which each was sold, together with th"e original 
price for which each was bought, as well as the dates of pur-
chase and sale of each , 

SALE OF WASTE PAPER IN THE EAST INDIAN RAILWAY PRESS. 

802. -Rai Bahadur Lala Brij Kishore: (a) Will Government be 
pleased to state whether the East Indian Railway Press, Calcutta and 
Howrah, call for tenders for the sale of old papers T 

(b) If the answer to part (a) be in the negative, will Government be 
pleased to state the reason for not doing 80 , 

(c) Will Government be pleased to lay on the table a statement show-
ing, year by year, from 1915 to 1931, th'e amount realised from the sale of 
waste paper ! 

Mr. P. B. Bau : I would refer tbe IIonourable Member to the reply 
given by Sir Alan Parsons to question No. 381 by Mr. S. C. Mitra on 
the 11th February, 1931. 

J>~JR.CHASE OF CERTAIN MACHINEB BY THE EAST INDIAN RAILWAY Pru0:s8. 
t803 .• Ba.i Bahadur Lala Brij Kishore: (a) Is it Ii fact that 

two Lino. and seven Mono. machines and six Mono.-c&.sting machines were 
purchased in the East Indian Railway Press immediately after the East 
Indian Railway became a_ State Railway' 

(b) Is it a fact that the Mono. machines cause to the GoVf~rIIJn('nt a 
loSs of 40 per cent. while the lino. machines cause a 20 p'er cent. lOBS T 

«.) Is it a fact that matters composed in Mono. or Lino. machines 
have to be melted ~way after printing, and that such melting can go on 
for five times only T • 

tFor 8.D8wer to this qy.estion • • ee answer to questiOD No. 798. 
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(d) Is it a fact that ~and-composed matter lasts 90 lakbs of impres-
sions f 

(e) Is it a fact that H~d Compositors are entitled to remun:eration 
after the first reading, second reading, third reading, revised correetions 
and rule dress-up are finished 7 

(f) Will Government be _pleased to lay on the table a comparative 
statement showing the cost of composing by hand 44 X 72 Em non-pareil 
type 15 column statement, and that of having it in 8 Mono-machine, 
noting specifically the charge of : 

(i) Operator; 
(ii)Ca&ter ; 

(iii) Arranging ; 
(iv) First reading corrections ; 
( v ) S(>cond reading corrections ; 
(vi) Thll"d reading corrections ; 
(vii) R~vise corrections ; 
(viii) Rule Dress up ; 

(ix) Gas; 
( x ) Electricity ; 
(xi) Water; and 
( xii) Metal T 

(g) If the replies to parts (a), (b), (c), (d) and (e) be in the 
affirmative, will Government be pleased to state why they are replaeing 

. haud composition by Lino. and !\Iono. machines Y 

MEMORIAl. FROM CERTAIN EMPLOYERS OF THE EAST INDiAN AND THE EASTJiBN 
... BENGAL RAn..WAY PRESSES. 

1"804. e:&a.i Ba.hadur Lala Brij Kiahore: (a) Is it a fact that 
the Honourable Member in charge of Railways and Commerce received 
a memorial, dated the 12th January, 1931, frqm tlte Compositol'll,DiBtri-
butors and BinderS of the East . Indian Railway Press, Calcutta and 
Howrah. and the Eastern Bengal Railway Press, Calcutta, 

(b) If the answer to. part (a) be in the atlirmative, will Government 
be pleased to lay on the table a copy of the said memorial' 

(c) Will the HQnourable Member in charge of Railways and Com-
merce, be pleased to state : 

(i) -what action has been taken or is intended to be taken in the 
matter; 

(ii) if no action has been taken or is intended to be taken, the 
, reasons therefor , 

RETRENCHMENTS AND REDUCTIONS IN THE OPERATIVE STAF" OF THE EAST 
INDIAN RAn.WAY PRESS. 

fS05. eRai Babadur Lala Brij Kiahore: (a) Is it a fact that 
follOwing t~ amalgamation of the Eastern Bengal Railway PreMwith 

tFor &D8wer to this queation, .ee anBwer to queation No. 798. 
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the East IBdian Railway Press, retrenchmen~ and reductions have been 
made in the operative staff of the East Indian Railway Press , 

(b) Are Government aware that the operative staff of the East Indian 
Railway Press held a meeting of the Press-workers affected by the said 
amalgamation on JUly 29, 1933, at Calcutta, and passed resolutions 
expressing their grave appl'eheBsions and that a copy of those resolutions 
was duly forwarded to the Honourable Member in charge, DepartmeBt 
of Railways and Commerce, by the Secretary, Press Employees' Association, 
Calcutta, on the 31st July, 1933 Y 

(c) Is it· a fact that the Agent, East Indian Railway, addressed a 
letter to the Secretary, Press Employees' Association, Calcutta, dated t.he 
23rJ June, 1933, and enclosed a list showing by categories the " liurplll~ " 
staff in the Printing Department ? • 

(d) Is it a fact that the post of the Assistant Time-keeper and ten 
posts of clerks were shown as " surplus " in the said list , 

(e) Is it a fact that the said posts of the Assistant Time-keeper and' 
the clerks have subsequently been kept intact while eleven operatives have 
been marked ont " snrplus " instead , 

(f) What action do they propose to take for remedying such irregu-
larities T 

STAFF OF THE EASTERN BENGAL RAILWAY PREj:;il. 

1'806. *B.ai Bahadur L.'\la Brij Kishore : (a) I~ it a fact that tke stair 
of the llastenl Bengal Railway Press were guided by the General Miwallal 
of the Jlastern Bengal RailWIlY , 

(b) Is it a fact .that the Rt.a~ of the Bj/Btcrn B~ Railway p~ 
were divided into two heads, "iz., .-

(i) ministeri&.l alld (ii) iudUlltI"a!. bndcr the ~ :Manual' 
(e) :r. it a faet that ill a noti~e O\;~r the ~ature ()f Mr. I. If. St. 

P'I'iBgle fer the Agent, ~rn BCDgal &ilway, in July, 1993, to the 
IhIrterD. Be!tgalltailwa'1 ~~ statt tAken ()~r by the East Indian Railw&7, 
the term " workshop stllir of the 'Eastern Bengal Railway Pre9!l " OCCUl"IiI f 

(d) If the answers to pa.r1B (a.) to (c) be in the affirmative, will Gov-
ernment be pleased to state the reason and the authority under which tb~ 
tenn "w()rkshop staff of. the Eutem Bengal Railway Press" was 
employed in the rsaid n()tice by Mr. Pringle' 

DISCONTINUANCE OF THE PRIVILEGE OF ALLOWING FBJBE PASSES TO THE 
CO)JPOSITORS OF THE EAST INDlAN RAILWAY PB.UIS. 

1"807. *Bai Bahadur Lala Brij Kiahore : (a) Is it a fact that according 
to tIt? Hailway Board's orders in 1905, the Compositors of the East lndian 
Railway Press, Calcutta, draving a pay of Rs. 20 and over were treated 
as Clerks and were allowed free Intenn'ediate Class passes , 

(b) Is it a fact that the privilege thus enjoyed by the Compositors 
bas been discQntinlled sint:e 1921. , 

tForanswer to this question, ;ee aniwer to' question No. 798. 
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(c) If the answers to parts (a) and (b) be in the affirmative, will 
Government be pleased to state the reasons for the diseontinuance of a 
lnng-enjoyed privilege , 

HF.80J.UTIOl'S PASSF.IJ RY HIE ]<~MPLOYEE8 OF THE EAST INDIAN AND EASTERN 
BENGAL RAILWAY PRESSES. 

t808, .Jtai Ba.ha.dur LaJa. Brij Kishore : (a) Is it a fact that the Sec-
retary, Pres.s Employees' A.'iSOciation, Calcutta, sent a letter, dated thc 3~st 
July 1938. to the Honourable Member in charge, Department of Rall-
\Vay~ and Commerce, forwarding therewith a copy of the resolutions passed 
at a mass meeting of the employees of the East Indian and Eastern Beongal 
Railway Presses held at Sealdllh, CalL"1Itta, an July 2t, 188t , 

(b) If the reply to part (a) above be in the affirmative, will the 
lIen01lt"lible .~ be J11c~d : 

(i) to lay on the table a COllY of those resolutions ; 
(it) to state what action, if any, has been taken in the matter' 

PAY OF COMPOSITORS OF THE EASTERN :BENGAL Rm,.WAY PR.I.ss. 
t809. *Ba.i Bahaiur Lala Brij Kishore : (a) Is it a fact that the Com-

positors of the Eastern Bengal Railway Press, Calcutta, are salaried 
hands' 

(b) Is it a fact that the pay of the Compositors was revised in 1930 T 
(c) Is it a fact that at the time of the revision neither seniority in 

. seryic(> nor any other definite principles were followed in fixing the pay 
/)1' ,h'e said Compositors ? 

(d) Is it a fact that th~ staff list 'of the Printing Department East 
Indian and Eastern Bengal Railways (1933) shows that: ' 

(i) Compositors appointed in 1926 are drawing the same pay with 
their co-workers appointed ill 1927 ; and 

(ii) different salaries are being allowed to Compositors appointed 
on the same date and year Y 

( e) If the answers to parts (a) to (d) be in the affirmative : 
(i) wil~ GoverI1!Dent bc pleased to .state the reasons for these 

dIscrepanCIes ; 
(it) wm ~O':emment be pleased to state if any action hat! been taken 

O'r IS inte'nded tu be taken to remove the said discrepancies 
at m ·earIr date ; a. 

(iii) if net, irhy :bot , 

R~HJI~T ··AlIONO TItE liftmBTilIAL '&rAW OF THE 'EA.!3TERN BENGAL 
LIL~rt PhSs. 

t810.·B.a.i Bahadur La.la Brij Xishore: (a) Are Government 
aware: 

(1') th.at hea"!y retrenchment has recently been made among the 
• mdustrIal staff of the Eastern Bengal Railway Press; and 

tFor lQIBWer to this question, lee answer to question No. 7tS. 
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(ii) that several permanent hands have been 'retrenched as 
" surplus " , 

(b) Will Government be pleased to state the principles, if any, 
followed in relegating a hand to the •• surplus " list , 

«(') Is it a fact that l)DI.ongst the Compositors appointed on the same 
date and in the same yeM' some have been put down as " sm'p!u'l ", while 
several others have not been so regarded T 

(d) Are Gover!lment aware that an attempt is being made by the autho-
rities of the Eastern Bengal Railway for providing for the •• surplus I' 
ministerial hands by reshuftling and distributing them over the sections, 
while no ~uch attempt for providing for the •• surplus " industrial hands is 
even being thought of , 

(e) If the answers to parts (a) to (d) be in the affirmative, will 
Government be pleased to state : 

(i) the reasons that led to the state of affairs as revealed in part ~ c), 
and 

(ii) what action they intend to take for providing for the" surplus " 
industrial hands , 

DEKOTION AND REDUCTION IN SALARIES OF THE IND~STBIAL STAFF IN THE 
EASTERN BENGAL RA.ILWAY PREs. 

1811. ·RBi Bahadur Lala Brij Kishore : ,(a) Are Government 
aware thnt demotion and reduction in salaries of the industrial hands have 
recently been effected in the Eastern Bengal Railway Press , 

(b) Will Government be pleased to state the principles followed in . 
carrying out these demotions and .reductions in salaries T 

(c) Is it a fact that these demotions and reductions have been made 
in case of the industrial hands only, the supervising and clerical staff being 
left entirely untouehed , 

(d) If the replies to parts (a) to (c) be in the affirmative, will Gov-
ernmelJt be pleased to state : 

(i) the reasons for the action mentioned in part (c), and 
(ii) what action they intend to take to remedy the griPVtlnCf:H of tbe 

industrial hands in this respect , 

POSITION OF COMPOSITORS AND BINDERS AF"1'ER THE AMA.LGAoMATlON OF THld 
;EAST INDIA.N AND EASTERN BENGAL RAILWAY PRESSES. 

t812. eBa.i Bahadur Lala Brij Kishore : (a) Is it a fact that an amal-
gamation of the East Indian and Eastern Bengal Railway Pres!les has re-
cently been effected , 

(b) lEe it a fact that the industrial hands of the Eastern Bcngai Rail-
way PreRR will be paid from the Eastern Bengal Railway fund, the said 
'lmalgamation notwithstanding T 

( c) Is it a fact that the Compositors and the Binders of the EaRtern 
"Ben1!'1l1 Railway Press at present transferred to East Indian H.pilway are 
an in Buperior service equally with other industrial, statf, 'Viz., Supervisors 
and Read'ers , 

tFora:!l8W'er to thill question, .ee' answer to question No. 798. 
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(d~ If the answers to parts (0.) to (c) be in. the affirm&rtiv.e, \'-ill G~v­
ennnent bl' pleased to state the rules and regulatIOns und~r whIch the sald 
COJnposit<>rs and Binders of the Easte~ Bengal Railway. Pl"e~s, + no~ 
transferred-to East Indian Railway Press, wIll in future be gUIded In .. heIr 
. service! 

ACTION TAKEN ON THE MEMORIALS OF THE EMPLOYEES OF THE EAs'r INDIAN 
AND EASTERN BOGAL RAILWAY PB1!I3S1!B. 

taiS. ~B.ai Bahadur La.la Brij Xishore: (a) Is it a 44Ct that. the 
. empll)yees of the East Indian Railway and the Eastern BellgaJ Hallway 

'Pre'!lgeS, Calcutta, submitted on 12th January, 1931, a~d 17th Janu~ry, 
1931, respectively, two memorials to the Honourable SIr George Ramy, 
Member-in-Charge, Railway and Commerce Departments' 

(b) . Is it a fact that on the 21st March, 1931, Mr. A. A. L. Parsoll8 
.. tvted that the said memorials of the workers of the two Presses above-
na.med were under consideration T 

(c) Is it a fact that in answer to unstarred question No. 108, dated 
the 28th September, 1931, with reference to the said memorial, Mr . .A. A. L. 
Parsons stated that the Agent of the Eastern Bengal Railway had heen 
asked to expedite the matter T 

(d) If the replies to parts (a) to (c) be in the affirmative, will Gov-
ernment be pleased to state,· whether the views of the Agent, Eastern 
Benglll Railway, on the said memorials had been forwardetl ? 

(6) If so, what action has been taken in the matter of tbosl! menlorialsT 
(f) If no action has yet been taken, when do Government irltclld doing 

." 

ENFORCEMENT OF THE PuNJAB PBIKARY EDuCA"l'ION Am IN Dm.m. 
814. ·1Ir. M. IIa8wood Ahmad: (a) Is it a fact that the Punjab 

Primary Education Act, 1919, has recently been enforced in Delhi, and if 
Sf), ,,,ill Government please state: (i) whether 8. " School Attendance Oom-
mittee " has been formed, (ii) who are the members of the said committee, 
! iii) if this committee has received representations for exemption of boys 
receiving religious education in Islami Maktabs, (iv) what has bt>en decided 
by the comm~ttee in such cases, (v) if no action has yet been taken, whether 
tbf'y propose to see that such boys who are receiving religious edueation in 
BUch Schoo]R and Maktabs which are not recognised by GoverUlllt"J'Jr" are aiso 
exempted onder section 10 (c) of the said Act T 

(b) Is it a fact. that the Delhi Municipality has issued a number of 
notices to the managers of Maktabs or parents of boys who are receiving 
religious education in Islamia Makt.ahs to the effect that thClY ·have com-
mitted'an offence under section 14 of the compulsory Act, and, if so, will 
Government 'be pleased to lay on the table a statement showing (i) the 
number of boys affected, (ii) tlte number of notices ~ued, (itt) number of 
CRS"S challaned, and (iv) the amount of fine realized T 

(c) ArE' Government aware that t.he issue of notices to thos!' who are 
receiving r~gious education ill considered by the gen~rlll pllhiic as lin 

tFor aJUlwer t() this que8tion, lee answer to queation No. 7911 
, 
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interference in the performance of religious duty, and are Government pre-
part'd to consider the advisability of issuing necessary instructions in the 
.matter T 

Mr. G. S. Bajpai : Enquiries have been made and the result will 
be communicated to the House in due course. 

JIr. .. llaswood .Ahmad. : Has the Honourable Member seen 
section 14 of the Punjab Prima.ry Education Act which runs as follows : 

" _4.I1Y person other than the parent of such boy who shall, during the preseribed 
hours of attendance at scbool, utilise in connection with any employment, whether for 
remuneration or not, the serviees of any boy whose parent it! required under seetioJl 8_ 
to cause his attendance at 8chool, shall, on conviction, be punishable with a fiDe DOt 
eieeeding twenty-five rupees.." 

:Mr. G. S_ BaJpa.i. : I have a general familiarity with the Act froD!. 
which my Honourable friend has read out, but he would agree that, 
~ 1 ~ m possession (if the facts, the question whether it is applicable 
eannot lYe detet'mined. 

Mr. II. llaswood Ahmad. : Do Government realise that teaching a 
bey in a '1Ilusjid and giving him religious instruc.tion is not employment f 

... G. 8. iaajpai : That is a question asking far an expression of 
opinion. The question here relates to certain facts and, 88 I have said, 
when I do get the facts, I shall look into the matter. 

Mr. •. "'.ooc1 AtrrrnUl : I want to know the views of Govern-
1nent, whether they take it as employment or. not. 

Mr. G. S. Bajpai : I am not here to express an opinion, but only 
to deal with questions of fact. 

Dr. Ziauddin Abmad: When this report comes in. will Govern-
ment consider the fact that a boy who is receiving religious instruction 
along with some secular instruction may be supposed to be attending a - .. 
school" -

Mr. G. S. Bajpai: My Honourahle friend's suggestion will cer-
tainly be considered when the facts are available to Government. 

AMOUNT RECErVED'FROK THE ENRANCID PE'l'ROL TAX 1'0& RoAD PUKPOSES. 

815. -:Mr. B. V. Jadhav : Will Government be pleased to state : 
(a) the total amount received each year fl'OlD the ~~ petrol 

ta for. road P1ll'p_ siace its ~ ; 
(b) the amount coTIeeted eaeh ye$l' from (i) the Bombay Presi-

dency. and (ii) the City of Bombay' 
1ftfe _~16 Iir ~ 1to7C' : 

(0) ilareh, 1929 
1929-30 
1930-31 
1931-32 
1932-33 (Provisional) 

Be. 
8,95;082 

98,42,S9l 
98,03,207 

102;00,768 
102,86,267 

405,28,125 
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(b) I presume the Honourable Member wishes to know the amounts 
allotted to the Bombay Presidency from the Road Development Fund 
on the basiS of consumption. They are as follows : 

1929-30 (including March, 1929) 
1930-31 
1931-32 
First half of 1932-33 (up to the 30th September, 

1933) Provisional 

Rs. 
lakhs. 
16.85 

,15.70 
16.83 

8.25 

57.63 

No separate figures for the City of Bombay are available. 
Mr. B. V. Jadhav : May I point out, Sir, that my question was 

about the total amount collected each year in· Bombay ? 

The lIonoarable Sir' PraDk Noyce : I should like to explain to 
the Honourable Member that, if I gave him those figures, as I am quite 
prepared to do, they would convey nothing. The petrol duty of two 
annas-2i annas now-from which the Road Development Fund is 
financed is made up of customs duty and excise, and it is only natural 
that by far the greater part of the exci'se duty should be collected in 
Burma. The actual collection of petrol duty in Bomba.y as customs duty 
is comparatively small and, it is for that reason, that I was under the 
impression that the Honourable :Member wanted to know the amount 
allotted to Bombay. If h~ desires to know the amount actually collected 
in thc Dombay Presidency, I shall be happy to furnish the figures. 

GOLD ANI) SILVER HELD IN ~HE C~CY DEPARTM~T •. 

816. *1Ir. B. V. Jadhav: Will Government be pleased to itate : 
(a) (i) the maximum and (ii) minimum amount/! of (A) gold 

and (B) silver held in the Currency ~partmcllt' dui-ing 
each of the years 1930, 1931, 1932, 1933 (upto 30th ;June} ; 

(b) the average rate at which each was (i) sold or (ii) bought 
during each of the above years t 

The lIonoura.ble Sir George Schuster: (a.) I would invite the 
attention of the Honourable Member to the weekly Abstracts of the 
A~ounts of the Currency Department and to the memoranda published 
by the Controller of the Currency regarding the balance of the Gold 
Standard . Reserve. 

(b) No gold was sold and no silver was bought during this period. 
Gold was aequired at the statutory rate of Rs.. 21-3-10 per tola in 
aeoordance with section 4 of the Currency Act, 1927. As regards sales 
of silver the information could not be complied without involving an 
amount of labour which Government do not consider justified but I may 
state for th1 information of the Honourable Member that th~ amount of 
silver sold from the commencement of operations to the 31st March, 1933, 
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wiUl': 151 million fine ounces and the net price realiSed was approximately 
lSi 'crores'of -rupees which represents an average price of about 22d.: 
per 'fuM!' ounce o~ slightly over 20id. per standard ounce. 

Dr. Ziauddin Ahmad : May I ask whether the Honourable gentle-
man 'haS taken into consideration the amount of silver sold in the month 
of July Y 

The HonoUrable Sir George Schuster : The figures that I have given 
are up to the 31st March, 1933 : therefore, the month of July, 1933, does 
not come in. 

RELEASE OF MEMBERS OF THE WORKING COMMITTEE OF THE JAMIAT-UL-
ULEMA-I-HIND. 

817. *lIrIr. M. Maswood Ahmad: ta) Are Government aware of the 
resolution passed by the working committee of the Jamiat-ul-Ulema-i-Hind 
at their Moradabad meeting on the 19th, 20th and 21st August, 1933, 
suspending the programlJle of civil disobedience announced by the 
President of the Jamiat in exercise of his special powers' 

(b) Will Government be pleased to state how many members of the 
Working Committee and workers of the J amiat are still in jail 1 

(c) Will Govermnent be pleased to state how many members of the 
Working Committee and workers of' the Jamiat are under notices of 
expUlsion Y 

(d) Do Government propose to release the members of the Working 
Committee and the workers of the Jamiat alid to withdraw. the notices 
of expulsion , , 

The Honourable Sir Barry Haig : I am making enquiries and will 
lay a statement on the table in due course. 

SEm'lBlTY OF EAST INDIAN RAILWAY AND OLD OUDH AND RoHILKUNDt 
RAILWAY STAJ'F. 

818. *B.ai Babadur Lala Brij' Kishore: (a) Will Government be 
pleased to state in how many senior posts on the Oudh and Rohilkund 
~tioJl of the East Indian Railway subordinates are working at preSent 
and mce ver,a , 

(b) Is it a fact that common seniority of East Indian and Oudh and 
Rohilkund is maintained for Traffic staff and not for Engineering 1 If 
~~1 . 

(c) J8 it a fact that t.here are different rules governing the seniority 
of different departments of the Railway Y If so, why' 

(d) Is it a fact that the privilege of daily allowances which used to 
be enjoyed by the Overseers on the Oudh and Rohilkund section has now 
been withdrawn,· although their duty hours are the same and the Chief 
Engineer and the Chief Auditor, Oudh 'and Rohilkund Railway· never 
disallowed this privilege , ' 

(e) How many' posts have been fixed in the cadre of revised grades 
I and 11 for the Oudh and.Rohilkund Railway Inspectors of Works and 
ho~ have they been filled up , 
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(I) Is it 8 fact that revi8l!d- 1IC8lessanctioned by the .Agent in 1928· 
were given to some staff fr6ID the date ()f iDtroduction while in some __ -
years after' If so, who is m;ponsible for the delay and why has net· 
all thesta1f~n treated aliker 

(:;) Is- it a fact that in Lueknow Division menialsarealowed Beven; 
days and subordinates bet~een six: and ten days ~owa.nce, altho .. they: 
might have earned more In the diseharge of thell'dutleB, and that there: 
is no such limit for officials Y If so, 1Vhy f 

(h) 111 it a fact that there is a periodical eye-sight exiunination after 
every three years for subordinates f If -so, why is there no such ilX8$ina-
tion for officers , 

Mr. P. B.. B.au: I have called for certain information and will !aT 
a reply 011 the table of the House in due course. 

CUT IN THE CONSOLIDATED ALLoWANCE OF TRAVELLING TICKET EX.\MINEBS 
ON THE EAST INDIAN RAn..WAY. 

819. *Mr. E. B. M. Bower: (a) Will Governmnet be pleased to 
stute whether' it is a fact that in accordance with the ordeN of the Railway 
Board continued in letter No. 7196-F., dated 24th .July, 1931, the eonsoJi-
dated allowance paid to the Travelling Ticket Examiners on the Ea.'1t Indian 
Railway has been subjected to a 12i per cent. cut f 

(b) Is it a fact that the cut has been imposed from August, ]931 , 
(c) Is it a fact that five months later, i.e., from December. 1931, a ten 

per cent. cut (In pay was introduced in addition , 
(d) Is it a fact 1hat the cut on pay has been reduced to five per cent. 

whereas the 12! pt'r cent. on consolidated allowance still continaec, 
although two years have passed f -

Mr. P. B.. Bau: The reply to all these questions is in the a1Iirma-
tive. 

CUT 1:'- THE CONSOLIDATED ALLOWANCE OF TRAVELLING TICKET EXAlrIINEBS 
t ON THE EAST INDIAN RAn.WA.Y. 

820. ·1Ir. B. B ... Bower : (a) Will Government be pleased to atUe 
:whether it is a fact that in their letter No. 7196-F., dated the 24th July-
1931, the Railway Board have classed consolidated allowance as cem~ 
pensatory allowance and subjected it to a 121 per cent. eut , 

(b) Is it a fact that daily allowance has not been subjected to an7 
eut' - -

(c) 18 it a fact that daily allowanc(' was converted into consolidated 
allowance in J nne, 1931 , - -

(d) Is it" a fact that-the 10 per cent. cut on mile.a.ge allowance which 
has been treated -like pay -has been subsequently reduced to five per cent-, 
the cut to last on!y till- the 31st March, 1934 , 

(e) Is it a f8;ct that wbe'J. the ten per cent. cat on pay was introduced, 
-all other ellliergency cuts and method!! of eeonomy were cancelled ,_ 

(I) -~f the reply to part (e) be in the affinnative why was this eut 
on consolIdated allowance not cancelled and why has it been imPoaecl 
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for a longer ~riod than that on pay and at a much bigher rate arid why 
has consolidated allowance been treated di1ferelltly from daily allowance 
and mileage allowance , 

Mr. P. B.. Rau : The reply to parts (a), (b) and (d) is in the afiirma-
t.ive, ami to parts (c) and (6) in the negative. In regard to . (f), I may say 
that the question whether consolidated travelling allowance should be dealt 
with on the same principles as daily allowance is under consideration. 

PONSOLD>,lTED .AI..LowANCES PAID ON THE EA.ST INDIAN RAILWA.Y. 

8tl. Jl<1Ir. B. B.·.. Bower: Will Governmev.t be pleased to 
state : 

.- . .e: .. 

. (a)' whether substantial allowance is paid to the staff for the running 
duty they perform ; 

(b) whether it is compensatory allowance, and if so, ,,:hether its 
payment is governed by Supplementary Rule 6 ; If not, w~y 
not . and also why is it treated differently from the da.lly 
allo;ance i and whether both are defined as travelling 
allowance under Snpplementary Rule 21 i 

(c) what are the various rates of consolidated allowances paid on 
the East Indian Railway and to what classes of employees, 
and what is the total number of each class ; 

(d) whether it is a fact that the President, National Union of Rail-
waymen of India and Burma, Bombay, personally represent-
ed this case to the Chief Conunissioner of Railways during 
the last half-ycarly meeting of the Railway Board with the 
Federation ; if so, what was the reply given , 

Mr. P. B.. Rau: (a) The term' .substantial allowance' is new to 
me, but perhaps my Honourable friend is referring to the mileage allowance 
paid to rUnning staff. 

\ b) The mileage allowance iB treated as part of pay to a large extent. 
It is taken into account in calculating provident fund bonus, gratuity and 
leave allowances subject to a maximum of 75 per cent. of pay. I aIa not 
quite clear what exactly is the Honourable Member's difficulty wit1i. l't'gard 
to the interpretation of the Supplementary Rules quoted by him. I &ha11 
be glad to give him a fuller reply if he will elucidate his difficulty fnrthe~, 
but he, no doubt, realises that such questions are not easy to discuss in the 
form of question and answer in this House. Perhaps it will be more eon-
veuient if ~ will speak to me privately about it. 

(c) The information is not readily available, and I am afraid its 
collection will be a laborious task which is hardly likely to yield any adequate 
return. 

(d) I am unable to trace anything on reeord about this interview i Sir 
Guthrie Russell, with whom the interview is represented as having tnken 
place, is away from India at present and I am not in a position to make any 
statement on the point. 

Mr ••. llanrood Ahmed: Will Government be pleased to state 
.. het11cr travelling ticket examiners get travelling allowance and mileage 
allowance' 

.-~ .. -. 
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Mr. P. B., BA: Tra:vellingTicket Examiners get trrvelling a]]ow-, 
lInces. 

Mr. 111. llaswood Abmad : And mileage allowBllClD y, 
Mr. P. :8.. :B.&u : No, 
Mr. M. KaswOOd Abmad: Has the attention' of the Government 

been drawn to the Gazette of India,dated the 31st January: 1!?31-
Running staff, viz., drivers, shunters, firemen, guards, brakesmen, travelling 
van porters, travelling van checkers, travelling ticket examiners, travelling 
stores delivery staff, etc.,-and tha.t travelling ticket examiners are also 
taken as running staff, Have Government changed that t;Ue or not T 

Mr. P. :8.. :Rau : That, Sir. is intended for the purpose of the Hours 
of Employment Regulations. 

Mr. 1'tI. ltIaswood Abmad: Have Government changed that Or is 
it that they still treat travelling ticket examiners as running staff, 

Mr. P. R. Rau : Travelling ticket examiners are included in running 
staff' for the purpose of the Hours of Employment Regulations. 

Mr. M. llaswood Abmad : Do Government propose thllt they will 
amend this rule and will mention for what purpose they will be treated as 
running staff , 

Mr. P. R. Rau : If my Honourable friend will rE'1ld those rules, he 
will see that they are meant for the purpose of interpreting the Hours of' 
Employment Regulations. 

Dr. ZiRUddin Ahmad : Is it not a fact that this mileage allowance 
has been changed into a consolidated allowance , 

Mr. P. :8.. :Rau : My Honourable friend is quite right. 

TRAVELLING WITHOUT TICKm'S ON RAILWAY TRAINS. 

8J2. *Mr. E. H. M. Bower: Will Government be pleased to state with 
reference to paragraph 47, item 6, 011 page 30 of the Report of the Public 
Accounts Committee, Volume I, for 1929-30 : 

(a) whether illicit travelling entails leakage of revenue, 
( b) whether it is the duty of the 'rraffic Department to .recover 

money by the sale of tickets ; 
(c) whether the Traffic Department is responsible that no passen-

gers board a train without a ticket ; and 
(d) whether Government propose to stop the leakage of revenne' 

Mr. P. R. Rau : The answer to· all these questions is in the affirma-
tive. B.ailway Administrations are fully alive to the necessity of tiling 
steps to check travelling without tickets. 

TICKET FRAUDS ON RAILWAYS. 

823. *Mr. B. H. M. Bower: (a) Has the attention of Government 
heen dJ;aw~to R note published in the Railway Times, the official organ 
of the National Union of Railwaymen of India and Burma, Bombay, dated 
the 14th January, 1933, under the heading" Ticket Frauds nn Railways" t 
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(b) Will Government be pleased to state if the facts contained. therein 
are correct , 

(c) Is it a fact that several gunny bags of used tickets were dis-
covered in the hollow, pillars of Howrah station , 

(d) What action do Government propose to take on the suggestions 
cOntained in the note referred to in part (a) and on a similar-BUggestion 
~ntained in the Railway Retrenchment Sub-Committee's Report under 
a special note by Dr. Ziauddin Ahmad , 

1Ir. P. B.. Ran: (a) Yes. 
(b) and (c,. I am m:aking enquiries and shall lay a reply on the table 

in due -eourse. 
(el) I presume the Honourable Member refers to the recommendation 

of reverting to the old system of check by Travelling Ticket Inspectors work. 
ing under the Chief Accounts Officer. The question was, as the Honourable 
Member is aware, discussed at length by the Public Accounts Corn~ittee 
.. hen they considered the Appropriation Accounts of Railways for 1929-30, 
and the opinion of the Railway Board was explained to them by Sir Alan 
Parsons, viz., that it was desirable to enforce the responsibility of collecting 
railway dues on the Traffic Department. The Aud,itor General concurred 
in iJ!is opinion and added that the function of the Accounts D.epartment 
was, through the accounts, to check whether the Traffic Department was 
doing itB work properly. 

DISCHARGE OF CERTAIN PEONS ATTACHED TO TRAVELLING TICKET INsP:t:CTOR 
SECTION ON THE EAST INDIAN RAILwAY. 

824. ·Mr. B. B. JIlL Bower : (a) Will Government be pleased to, 
state how many peons attached to the Travelling Ticket Inspector section 
under the Accon~ts Department on the East Indian :Railway were dis-
charged from service from the 1st June, 1931 , . 

(b) What was the length of service of each and the last pay drawn' 
(c) Have any efforts been made to provide them with similar )losts 

elsewhere!· Is it a fact that those posts are being filled by fresh recruits 
from ontside' If so, why , . 

(el). Do Government propose to consider the lot of these pt'rsollS and 
mitigate their hardships by providing for them in some manner ! 

Mr. P. R. Ran: (a) to (c). Government haye no inf~rmation. 
(d) I have asked the Controller of Railway Accounts to make enquiries 

and see whether anything can be done to remove the grievances complained 
~ . 
UEl'UND 01' FEES TO CERTAIN CANDIDATES NOT PERMITTED TO APPEAR AT THE 

MINIST.l!;B.IAL SERVICE EXAMINATION OF THE PUBLIC SERVICE 
COMMISSION. 

825. *Paudit Satyendra Nath Sen: (a) Will Government· be pleased 
to state whether it is a fact : 

(i) that permanent Government servants between the age~ 01' 25 
and 30 are allowed to sit for the Indian Audit and Aceounts 
Service Examination ; 



(ii) 
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that the same concession waa extended. to retrenched Govern-
ment employees, who were candidates for the AIiuisterial 
Service Examination held in July; 1933 ; 

(iii) that permanent Government employees between the agtlii !>f 25 
and 30, who deposited fees under a re8.S()nable belief that they 
were eligible to sit for the Ministerial Service Examination, 
were neither permitted to appear at the examination; nor 
were their fees refunded to them Y 

(b) Has it been represented to Government that the notice, dated the • 
25th March, 1933, issued by the Secretary, Public Serviee Commission, is 
not explicit on the point , 

(c) Do Government propose to enquire into the matter and refund 
the fees to the affected parties' If not, why not , 

The" Honourable Sir Barry Baig: (a) (i) and (ii). Ye!J. 
(a) (iii) and (c). The Notice and the Application FOrln for the 

examination in question prescribed the conditions of eligibility clearly and 
also stated plainly and specifically that the fee would not be refunded under 
any circumstances. The a:gplication form also warned candidates to read 
the Notice carefully to see whether they were eligible before paying the 
fee alid that the conditions prescnbed for the examination would not be 
l'f'Jaxed in any case. If, in spite of this, some cal\didates, who were not 
eligible, applied and paid the fee, I do not think they have any cause for 
legitimate gri:e'Vance. Government do not therefore see any reason" to 
enquire into the matter as suggested by the Honourable Member. 

(b) No. 
" Pandit SatyendN. Hath Sen : May I know what it would amount to 
it "these fees are refunded , 

The Honourable Bfr Barry Baig: I am afraid I cannot tell. The 
object of the rule presumably" was to avoid the time of Government officers 
be~ wasted in Jooking i~toapplicatioDB for re~unds. " 

ApPJ.lCATTON OF THE NEW STATE RAILWAY LEAVE RULES TO THE AOCOUNTS 
STAFF. 

826. *Pandit Satyencira Hath Sen: (a) With reference to thp.ir reply 
to stllrred question No. 946, put in the Legislative Assembly on the 8th 
NoYeml)er, 1932, regardin~ the application of the new State Railway JJeave 
Rules to the Accounts staff, will Goyernment be pleased to state tht. action 
taken by them ill the matter so far , 

(b )" Is it a fact that the new State Railway Leave Rules bav~ been 
Made applicable to permanent staff with effect. from the 1st April. 1930 , 

(cI ) Is it a fact that t.here are !'taft' in the Railway Aceo1).nt." Depart-
mellt, who were confirmed from a date prior to the 1st April, 1930, and 
wel"(, not reQuired to execute a declaration that they would come under the 
new State Rllilway Leave Rules on their introduction T 

(d) If so," do" Government propose t.o give such staff the option to 
remain under the old set of" Leave Rules' If not, why not' .. 

l'tfr. P. It" ~ .;(n.) The temporary staff appointed in t.he old com-
bined Audit and Accounts OfficPA before the 1st April, 1929, and taken 
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·over by the Railway Accounts Department have been allowed tl1e option 
of remaining under the old leave rules, if they were not informed of the fact 
that the new State Railway Leave Rules would be applicable to them. The 
permanent staff taken over from the old combined Audit and Acdounts 
Department have the option to remain under the Fundamental Hules. 

(b) The new leave rules have been introduced with effect from the 
1st April, 1930, and are applicable to those appointed on or after that date 
and also to those appointed prior to that date under the arrangement that 

• when the new rules are introduced they would be brought under them. 
(c) and (d). The question is still under consideration. 

ApPOINTMENT OF QUALIFIED CLERKS AS Sus-HEADS ON THE EAST INDIAN 
RAILWAY. 

827. *Pandit Saty-endra Bath SeD: (a) Will Government bc pleased 
to lavon the table a copy of the information referred to in reply to starred 
quesiiou No. 846, dated the 21st March, 1933, regarding appointment of 
qualified clerks as sub-heads on the East Indian Railway Y . 

(b) Are Government aware that if reverted sub-heads monopolise all 
the vacancieS in the sub-head's grade, the qualified clerks, who have p8Bsed 
the ilighest departmental examination, will have to wait for promotion for 
at least a decade f 

(c) Is it a fact that the Control1er of Railway Accounts' letter 
No. 77-E.131/C.R.A.IIII, dated the 20th .July, 1932, has practically been 
reduced to a dead letter' 

(d) If so, do Government propose to reconsider the case of the above 
cla~ or qualified clerks , 

Mr. P. It. Ban : I would refer the Honourable Member to the Rtate-
ment laid by me 011 the bible of the House on the 28th August, 1933, in 
reply to parts (0) to (c) of question No. 846, dated 21st March, 1933. 

ApPOINTMENT OF LILLOOAH APPRENTICES. 

828. *Pandit SatyeDdra Bath SeD: With reference to the Imswer 
to Mr. S. C. Mitra's unstarred question No. 22 (a), (b) and (c) of the 5th 
Sept£"mber, 1932, regarding Lillooah apprentices, will Government 
please state in what way they considered the said Anglo-Indian to be the 
best all round for the appointment in preference to other ex-apprentices of 
his batch all of whom were placed in higher Divisions in th'e Teehr.ieal 
School examination and who are still waiting T Is it a fact that he had 
no qualincations of Train Examiner [as referred to by Government in reply 
to ~Ir. Bhuput Sing's starred question No. 631 (a) 'of the 4th March. 1932) 
and he failed in the Technical School examination Y Do Government 
intend to take steps to repla('e him (the said unSuccessful Anglo-Indian) by 
an Indian ex-apprentice of his hatch T If not, why not' 

Mr. P. B.. Itan : With your permission, Sir, I propose to reply to 
questions Nos. 828 to 836 togeth~r. I have called for certain information 
and will lay a reply on the table in due course. 

APPOINTKENT OF LILLOOAH APPBmNTICEB. 

1'819. *Pandit Batyencira Bath Sen: (a) With reference to the answer 
given in reply to l\ir. S. C. Mitra's unMarred question No. 22 (c) of the 

tFor answer to this question, 'Illl 8,Illwer to queltiOJl No. 818. 
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5th Septem~r, 1932, are Government aware that it is not a ~act that those 
t'wo apprentices were sent back to Lillooah shops for unsatIsfactory work 
and irregular attendance f 

(b) Ie it a fact that one of them was retained ther~ (under Divisi')nal 
Superintendent, .Howrah) for the discharge of his duties even for a. week 
after the strike was over Y And is it alBo a fact that he drew the maxunum 
overtime allowance (working under Divisional Superintendent, Howrah) 
during the strike of all other apprentices of Lillooah workshop who were 
appointed sinc.e 1925 f 

(c) If the answer to parts (a) and (b) above, be in the affirmative, 
will Government please state whether, before appointing the said nnsuccess-
ful Anglo-Indian, they made any endeavour to select anyone of those 
two Indians who had prior claims and both of whom: passed in the First 
Division and were the seniormost of his batch for the post, If not, why 
110t 7 

(d) If the answer to parts (a) and (b) above be in the negative, are 
Govel'llment prepared to make an enquiry into the matter and take neces-
&ary steps' If not, why not , 

(e) Will Government please state why racial d~scrimination was made 
in spite of the assurance given i~ reply to Mr. S. C. Mitra's starred question 
No. 291 (a) of the 10th September, 1929, in appointing the unsuccessful 
Anglo-Indian as Train Examiner, although better qualified Indians we~ 
available f 

(f) Do Government propose to a.ppoint those two Indian ex-apprentices 
as Train Examiners under Divisional Superintendents at the earliest 
opportunity and when vacancies arise and to issue orders to all Divisional 
Superintendents to this effect' If not, why not'· 

ApPOINTMENT OF ApPRENTICE TRAIN EXAM:INERS FOR THE OPERATING 
DEPARTMENT. 

f830. *Pandit Satyea.dra Bath Sen: (a) Will Government please 
lay on the table a copy of their decision in the matter of appointing further 
apprentice Train Examiners for the Operating Department, as referred 
to in t.he reply to a question by Mr. S. C. Mitra T 

(b) If Government have not yet rellched any decision how much 
longer will they t.ake and What are the reasons for delay f ' 

ApPOINTMENT OF LILLOOAH APPRENTICES. 

f831. *Pandit 8atyendra Hath BeD: (a) Will Government please 
state the number of ex-apprentices of Lillooah workshop appointed in suit-
able posts under Divisional Superintendents, as referred to in answer to 
Mr. S.,C. Mitra's unstarred qnestion No. 22 (f) of the 5th September 1932 
with the following particulars : ' ~ 

(i) names of those who have been appointed, 
(ii) names of the Divisions posted, 
(iii) Division placed in final examination in Technical school, 
( iv) tlftesignations, 

tFor auwer to thia queaticm. ,ell BD8Wer to queetiOD No. 828. 
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(tJ) number of Indians, A~lo-Indians and Europeans, 
(tJi) starting salaries T 

If not. why not f 
(b) "Is it a fact that some 8X-apprentices of Lillooah workshop hlive 

been sppointed as Train Examiners under Divisional· Superintend-ent, 
Howrah, only, and none have been appointed so far in other Divisions , 
Are Government aware of the assurance given in reply to Mr. S. C. Mitra's 
unstarred questions Nos. 22 (f) and 23 (b) and (c) of the 5th September, 
1932, and. :!\:lr. Bhuput Sing's starred question No. 631 (c) of. the 4th March, 
1932 , 

(c) If the answer to part (b) above be in the affirmative, will Govern-
ment please state the reasons for not appointing any ex-apprenticel:l in other 
Divisions T Is it a fact that ncancies exist in other Divisions T 

(d) Do Government propose to appoint the ex-apprentices of UllolJah 
workshop (East Indian Railway), in other Divisions too and issue orders 
to all Divisional Superintendents accordingly without further delay? If 
not, why not , 

APPOINTMENT OF LILLOOAH APPREN'IICES A.S TRAIN EXAMINERS. 

tB32. *Pandit Satyencira Nath Sen: (a) Is it a fact that recently 
some ex-apprentices of the East Indian Railway workshop, Lillooah, have 
been appointed as Train Examiners under the Divisional Superintendent, 
Ho"\\ rah (East Indian Railway) , 

(b) Is it a fact that the maj1>rity of them are junior to nl/my ex-
apprentices who pa&'led in the First Division and who are still unemployed' 

(r) If the answers to parts (a) and (b) above be in the affir..aati ve, 
will Government please state the -reasons for not selecting those ~~niors 
who passed in the First Dhision and tlie grounds for selecting juniors, two 
of whom passed in the First Division and one in the Second Division, for the 
posts T Is it a fact that they had appointed one Anglo-Indian ex-
ap~rentice of Lillooah workshop of 1930 under the same Divisional Super-
intendent who was decidedJy less qualified than all the Indians of his batch 
and who had no qualifications of Train Examiner T Do Government: pro-
pose to take steps to replace them by those seniors who passed in the First 
Division and who are on the waiting list, 1£ not, why not , 

(d j If the answer to part (b) above be in the negative, do Government 
propo~e to make an inquiry into the matter and take necessary step.~ Y If 
not, why not , 

(e) Will Government please lay on the table a statement showi~g the 
names of the ex-apprentices of Lillooah workshop (East Indian Haaway). 
who hlive been recently appointed as Train Examiners under the Dh'isional 
Superintendent, Howrah, with the dates of their completion of apprentice-
ship training and the Divisions in which they passed from the Technical 
School and also of their seniors who are still wait.ing T . 

(f) Will Government please state the percentage of Indian, European 
and Anglo-Indian. ex-apprentices of Lillooah workshop (East Indian 
Railway) appointed as Train Examiners under the Divisional Superin-
tendent, Howrah, East Indian Railway, since 1931 and whether the 

tFor an~wer to this question, Bee answer to querition No: 828. 
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policy of progressive Indianisation has been strictly adhered to in making 
these appointments Y 

(g) Will Government please state whether they propose to appoint 
the senior ex-apprenti'ces of Lillooah 'Workshop (East Indian . Bailway) 
of 1929 and 1930 whose cases have been ignored, as Train Examiners, 
when next vacancies arise, aecording to the dates of completion of their 
training and the DivisioDs they passed from Technical School, and issuc 

·orders to all Divisional Superintendents to this effect without fUrther 
delay' If not, why not , 

ApPOINTMENT OF LILI..ooAH APPRENTICES AS TRAIN EXAMINERS. 

ta33. ·Pandit Satyendra. Bath Sen : (a) Is it a fact that selection of 
ex-apprentices of East Indian Railway workshop, Lillooah, for the posts 
of Train Examiners under Divisional _ Superintendent, Howrah, on 14th 
August, 1933, was made after granting interviews to all ex-apprentices 
who completed their training up to the year 1932 T 

(b) Is it a fact that one European or Anglo-Indian who completed 
his training this year was appointed as Train Examiner under the 
Divisional Superintendent,· Howrah, without even being called for an 
interview and ignoring the claims of man~' senior Indians f 

(c) If the answer to part (b) above be in the affirmative, will 
Government please state why racial discrimination was made in appoint-
:jng a junior European or Anglo-Indfan ex-apprentice of 1933 withont 
granting him an interview along with others , 

(d) If the answer to part. (b) above be in the negative, are Govern-
ment prepared to make an enquiry into the matter and take necessary 
steps' If not, why not , 

(e) Do Government propose to appoint the ex-apprentices of 
Lillooah in all future eases as Train Examiners from the waiting list 
strictly aecording to seniority, giving preference to those who passed in 
the }1'irst Division without making any racial discrimination and issue orders 
ttl all officers concerned accordingly' If not, why not , 

ApPOINTMENT OF LILLOOAH ApPRENTICES AS ELECTRIOIANS AND TRAIN 
EXAMINERS. 

ta34. ·Pandit Satyendra Hath Sen: (a) Will Government please 
state the number of ex-apprentices who are likely to be provided with 
posts under Divisional Superintendents thi's year, as referred to in amlwcr 
to Mr. Bhuput Sing's starred question No. 631 (d of 4th March, 1932 T 

(b) Will Government please state the number of vacancies which 
OCCUl'l"ed in the grade of ElectricianR and Train Examiners under 
Divisional Superintendent~, East Indian Railway, since 1932 with .the 
following particulars : 

(i) number of vacaneies in each Division with th~ nam{, of the 
Division, and 

(ii) Gesfgnations of the vacant post$: , 

tFor answer to thia qUeIltion, Bee answer t~ q~e8tion No. 8!8. 
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~'ORMA'l"ON. OF SQUADS FOR TICKET CHECKING ON THE EAST INDIAN 
RAILWAY. 

tams. ·Pandit Batyendia Hath Sell.: (a) Will Government be pleased 
to state if Rquads of Anglo-Indian boys have been formed on the East 
Indian Railway for Ticket Checking purposes and placed under the Watch 
and Ward Department' 

(b) On what considerations have the provisions of Rule 9, Section 1, 
on page 4 of East: Indian Railway Agent's Circular No. 548IA.E.-2460 
of the 1st October, 1932, be'en overlooked in basing these appointments on 
racial discrimination , 
. (~) Was practical training for one month given to them as per Rule 
No. 28, Section II (Commercial) of the above Circular , 

(d) Is it a fact that a few eases of harassment to the travelling public 
have come to light , 

(e) Is it a fact that they are not empowered to realise money from 
defaulters and have to hand such men over to station staff for recovery, 
and that even those men who are ready to pay on demand are made over 
for such recovery , 

(f) Is it a fact that due to the arrangement mentioned in question (6) 
above, the passengers on occasions have to pay more penalty than 
admissible under the rules as per illustration below : 

"A p&llllenger travelling without ticket to ChancUirnagore is detected at Belur. 
Since the squad men cannot recover the amount, they m8.ke him over to the station sta.1r 
at Chandernagore where the passenger has to pay annaa six as fare and annaa ISh Be 
penalty, whereas, if the amount was recovered then and there, as the man was willing to 
}lay, he would have paid annaa six as fare and only five pice as penalty' " 

(g) If the reply to the above be in the affirmative are Government 
pl'epared to take immediate steps to stop this excessive recovery , 

FOR~IATION OF SQUADS FOR TICKET CHECKING ON THE E'\sT INDIAN 
R.uLWAY. 

ta36. ·Pandit Batyendra. Hath Ben : Will Government be pleased to 
$te : 

(a) whether the posts for squads of Ticket Checkers on the East 
Indian Railway were advertised, as per Seetion IlIon 
page 13 of East Indian Railway Agent's Circular 
No. 548IA.E.-2460 of 1st October, 1932 ; 

(b) if so, the names and dates of the papers ; 
(c) "hether there were any Indian applicants also; if FO, their 

qualifications, and the names of the offieers of the Selection 
Board, if any W88 held ; 

(d) what reasons have been recorded by the Agent in relaxing the 
provisions of his own Circular No. 548IA.E.-2560 of the 1st 
O~tober, 1932, in basing these appointments on racial 
discrimination and without advertisement and one month's 
practical training as desired under Rule 64 of the said 
Circular T 

t For aJl.8wer to this question, Bee answer to question No. 828. 
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PAYMENT OF DlIlA.TH CLAlKS BY THE POSTAL INSUBANCE Fmw. 

837. -Mr. E. Studd: (a) With reference to part (b) of the 
uDStarred question No. 157, asked by :Mr. Arthur Moore on the 13th 
November, 1931, on the subject of payment of deat~ claims by the Postal 
Insurance Fund, and its reply by the Honourable SIl" JO$Cph Bhore, to the 
efiect that he would examine the question, will Government be pleased to 
st&le the result of that examination Y . 

(b) Are Government aware of the feeling of strong dissatisfaction 
oD the part of insurance companies as regards the practice of Govern-
ment of competing through the Post Office Insurance Fund on particu-
larly favourable terms with private enterprise, especially in view of : 

(i) the extension of the PeM Office Insurance Fund to quasi-
Government servants, 

(ii) the increase in the maximum limit of Insurance in the Fund 
from Rs. 10,000 to Rs. 20,000 on anyone life, and 

(iii) the practice of Government in granting a concession by dis-
pensing with legal. proof of title 'Jf claimants to policy 
monies where the sum assured does not exceed Rs. 5,000, 
which facility is one that insurance companies are unable, 
for their own protection, to grant T 

(c) Will Government be pleased to state whaJ; steps, if my, they 
propose to take in the matter so as to remove th~ disadvantages under 
which insurance companies labour when in competition with the Post 
Office Insurance Fund Y 

The Honourable Sir Frank Boyce: (a) The question was examined 
and it was decided that when the amount payable to the heirs of a deceased 
insurant exceeds Rs. 5,000, or when the claim is disputed, payment should 
not be made. without production of legal proof of title. It was decided 
that in other cases legal evidence of claim should be dispensed with but 
that an indemnity bond with two approved sureties should be taken. I may 
say that this decision was communicated to the Association of Life Insurance 
Offices in India, and it was explained to them that unlike private companies 
the scope of the Post Office Insurance Fund is limited to Government 
serv21nts And quasi-Government servants who are better known to Govern-
.ment than the public at large are known to private iDBU1"8ll.ce companies. 
The identification of their heirs is comparatively easy and there is very 
little risk of mispayment. In these circumstances Government llonsidel" 
'f,hat it would impose an unnecessary burden on the heirs of small insurante 
if they were required to produce legal evidence when the amount of the 
policy does not exceed Rs. 5,000. 

(0) Government ha"e received representatioDS from OOdies representa-
tive of Life Insurance interests in India. 

(!.:) Governm~nt do not consider that their existing practiee involves 
unfair competition with private Insurance enterprise, having regard to the 
fact that the Post Office Insurance Fund caters only for Government'li own 
enployees and persons of analogous position. There is a very large field 
available Jh India for the operation" of private insurance enterprise outside 
the ranks of thcae to wh'om the Post Oftice Insurance Fund is available and 
even within those ranks since it is open to any Govel'l1JDent oftleiai to 
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81Jl'&--8.B many d~w.ith private eompanies. In the circumstances Gov-
ernment do not propose to take any steps in this matter. 
RAISING OF A. STEB.LING LOAN IN LONDON BY THE SECBlD'l'ABY OF Suo w.~ , 

. INDIA.. 
·838. -Mr. "E. P. Thampan : Will Government be pleased to atate .: 

(a) whether it is a fact that within ten days of the Government 
floating the 3t per cent. 1947-50 loan at&. 96 under 
Notification No. F. 3 (2) F. 33, dated 25th April 1933, the 
Secretary of State raised a sterling loan of 4 per cent. at 
97 in London ; 

(b) whether the Secretary of State had about 18 million sterllilg 
at his disposal for his requirements on that date and what 
was the immediate necessity for raising any loan ; 

(c) whether the loan was raised at the instance of the Govern-
ment of India or that of the Secretary of State, and in the 
latter case, if the Government ~ere consulted in the 
matter and they agreed to it ; 

(d) whether Government knew at the time the notification for 
the 3t per cent. loan was issued that within a short time 
the Secretary of State would be raising a sterling loan in 
London on a higher rate of interest; 

(6) whether GDveinment will lay on the table the whole corre&-
pondenc! that passed between Simla and Whitehall. on the 
subject f 

The Honour&ble air George Schuster: (a) The facts are not quite 
correctly stated. The 3t per cent. 1947-50 loan at 96 was announced on the 
25th of April and the sterling 4 per cent. loan 1948-53 was issued at 97t 
on the 10th of May. 

(b) No. The balance at the Home Treasury at the end' of April was 
approximately seven million pounds. The purpose of raising a sterling 
loan was, first to payoff the seven million pounds sterling six per cent. loan 
falling due on the 15th June, and secondly to strengthen the' sterling posi-
tion of GQvernment with a view to accumulating adequate external reserves 
for the establishment of a Reserve Bank. 

(c) The loan was issued after full consultation between the Govern:-
ment of India and the Secretary of State. 

(d) The possibility of issuing a sterling loan if at any moment condi-
tions appeared favourable had been under discussion since the beginning of 
the year. But no decision had been taken nor had any terms been fixed. 
These decisions have to be taken in London at very short notice and the terms 
are fixed at the last moment. 

(e) No. 
Mr. E. P. Thampan : Is it not a fact, Sir, that the ruling rate of ~­

terest in Hngland is generally If\sS than that in India , 
The Honourable Sir George'Schuster : Will the llonourable Member 

kindly repeat his question' I could not hear him. 
Mr. X. P.· Thampan : Is it not a fact that generally the ru~ing rate 

of intert'!st in England is' less than thllt in India T . . 
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The HODOurable ·Sir .GeorKe 8ch11lter: 1. presume my Honuurable 
friend is referring to tbe discount rate of Three Months' Bills or short 
term interest, i~ that the point T. 

Mr. K. P. Thampau : No, I mean ordinary bank.rate of interest. 
The Honourable Sir George ·Scb'i1lter : It is a fact that the Bank of 

.I£ngland discount rate is lower at present than the bank rate of the 
Imperial Batlk. of India. 

Mr. K. P. Th&m.pan : How does the Honourable the Finance Mem-
ber account for the phenomenon that the loan raised in India was at a 
lower rate of interest than the one raised in EnglaDd , 

The Honourable Sir George Schuster: Beeause the rate of interest 
payable on a Government of India - loan depends on the conditions 
affecting Government of India securities in the London market ; it 
depends on the general level of credit of India in the London market. 

:Mr. K. P. Thampan : Is the credit of India less in England Y 
The Honourable Sir George Sc11uster : I am afraid I do not follow 

my friend '8 question. He seems to be suggesting that because the bank 
rate in London was lower than the bank rate iL India, therefore, the 
Government of India sterling loan in London ought to have been issued 
on more favourable terms than the Government of India rupee loan in 
India. If that is my friend's suggestion, my reply to him is that the 
price at which a Government of India sterling loan in London is issued 
depends upon the credit of the Government of India in London, and it 
is on those conditions that the terms were fixed. 

Mr ... Maswood Ahmad : Is it not a fact, Sir, that the Government 
of India '8 credit is now-a-days very high Y 

The Honourable Sir George Schuster : Yes, Sir; it is very high, 
and that particular loan was issued at a comparatively - favourable 
rate. 

:Mr. ltI. ltIaBWOOd Ahmad: Is it very high in England as well , 
The Honourable Sir George Schuster : It is open to my friend to 

see the quotati.ons for Government of India sterling securities in the 
dllily Press, and he can judge for himself. 

Mr. B.· V. Jadhav : Whenever the Government of India borrow in 
England a higher rate is paid than the rate in India, why is it so , 

The Honourable Sir George Schuster : It is a fact that our sterling 
loans in London practically always stand at a sHghtly lower price than 
the corresponding rupee loans in India, and that is a very common 
phenomenon for all countries. If my friend will study the position of 
Japan, for exampJe, he will find still more striking differences between 
the quotation"! of their internal loans in Japan and the quotations of 
their· external loans jn London. or New York. 

Mr. X. P. Tbampan : Ik it a fact that the loan raised in Engl8llld by 
the British Government was at a lower rate of inter~t than that raised 
by the SC9l'etary of State fo1" India .f 

The Honourable Sir George Schuster :. I do not know t9 what parti-
cular loan my fl'itmd is ref.erril'.g to, but obviously British Governmept 
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securities in London stand at a' bieher level than the Government of 
India securities; they stand at a level which produces a yieid of about 
one half per cent. lower rate of interest tb.an our securities. 

Mr. K. P. Thampan: Is there any foundation for the rumour that 
the Bank of England had a lot of money at that time and that they 
wanted to thrust it on this country, and that was the reason why this 

_ loan was raised Y 
_ The Honourable Sir George Bclmater : No, Sir, we did not raise the 
loan from the Bank of England. We raised it from the British public. 

Mr. It. P. Thampan : Was nQt the Bank of England a large 
subscriber to this loan 7 

The Honourable Sir George Schuner: The Bank of England never 
subscribes to these loans. The Bank of England arranges the issue to 
the public j it is the public who subscribe to the loans. 

Dr. Ziauddin Ahmad: In view of the fact that there is a very large 
amount available in various banks in England for investment, did the 
Government of India and the Secretary of State make inquiries through 
their experts whether the money could be raised at a lower rate of in-
terest in London , 

The Honourable Sir George Schuster : I suppose my friend is sug-
gesting that we should have endeavoured to negotiate privately in 
London. I can only tell my friend that it will be quite an impossible 
methQd for the Government of India to adopt. They cannot go round 
London and endeavour to raise sums privately. 

Dr. Ziauddin Ahmad: What I mean is, did the Government of 
India and the Secretarv of State make sufficient efforts to find out 
whether they could rai~~ a loan at a lower rate of interest, and did they 
-find that it was not possible Y 

The Honourable Sir George Schuster : I can assure my Honourable 
friend that we used every possible effort to get that loan issued at more 
favourable rates than we were actually able to do. 

Sir Oowasji JehaDgir : May I ask the Finance Member whether 
there were any advantages at that particular time for raising a loan in 
England rather than in India ! 

The Honourable Sir George Schuster: Sir, the object o~ raising this 
particular loan was t.o increase our sterling resources, and that we 
would not have bcen able to do by raising a loan in India. 

REPORT OF THE POPI!: ,ENQUIRY COlllOTTEE. 

889. -llr. It. P. Thampan : Will Government be pleased to state: 
(a) whether the Pope Committee which was appointed on the 

recommendation of the Railway Retrenchment Sub-Com-
mittee has submitted its report, and if so, whether it will 
be made available to the mem~ of this House ; 

(0) the remuneration offered to Mr. Pope and other members of 
the committee ; 

(c) the total expense ineurred, ineluding the cost of printiDg the 
l'eport, on behalf of this eommittee , 
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Xr. p. ]t. ltau: (a) Copies are available in the Library of the 
House. 

(b) Mr. Pope was paid a salary of £2,000 per annum together with 
an anowance of Rs. 1,000 per mensem while in India and travelling ex-
penses at Rs. 10 per day. Mr. Pope's associates drew the pay they were 
in receipt of in their regular posts plus Hs. 10 per day travelling allow-
ance. 

(0) Including the cost of printing the report, the cost of the enquiry 
roughly amounted to Rs. 36,000. 

IMPORT OF MOTOB CABS DEIGNED TO BUN WITHOUT PETROL FROM JA.l>A.N. 
84.0. ·ltai Bahadur Sukbra.j Roy: (n) Will Government be pleased 

to state whether they are It ware that new motor cars designed to run with-
out petrol have been imported from Japan and are lying on ships in 
Diamond Harbour at Calcutta' 

(b) Is there any dispute about payment or custom duties on the 
same' 

(c) Is there no pro-vision at present in law for imposition of duties 
on these cars' If so, why not T 

(d) Do Government apprehend a fall in income from petrol duties 
by the import of these cars' If so, how T 

(e) Are Government aware at what price it is intended to sell such 
cars in India and what are the main features of such cars , 

The Honourable Sir George Schuster: (a) No such cars have been 
imported from Japan into Calcutta, and no such cars are lying on ships 
at Diamond Harbour or Calcutta. Diamond Harbour is not a pl)rt, and 
goods cannot be legally imported there. 

(b) No. 
(0) Such cars would be dutiable at the same rate as other cars. 
(d) Does not arise. 
(e) No. 

PBosECUTION OF CERTAIN OFFICIALS OF THE CENTRAL TEl..EoBA:PH OFFICE, 
CALCUTTA, FOB DIVULGING THE CONTENTS 'OF TELEGRAMS REHARDIS"G 
lucES. 

841. *Mr. B. N. :Misra: (a) Has the attention of'Government been: 
urawn to the remarks at page 155 of the Telegraph Review for April, 1933, 
under the caption of " Gambling" , 

(\b) Is it a fact that some :years baCk certain officials of the Central 
Telegraph Office, Calcutta, were prosecuted for divulging the conj;ents of 
tIelegrams regarding horse ra(!es , 

(c) If the answer to parts (a) and (b) be in the affirmative, what steps 
have Government taken, or propose to take as a preventive measure' 

(d) Will Government pleat;e lay on the table a statement showing the 
number of Telegraph employees (by designation) employed on this work 
in different offices in each Circle and how many of them are Indjans and 
Anglo-Indians , 

L?72LAD c 
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,~tIImle»11l"AJ)]p Sir,.... NOJce: (a) ,GovernQlept bave SCMn the 
article. 

(b) Govel.'llment .are . aware of only one case of the ,kind to which 
the .Honourable Member refers. 

(c) The article refers to a matter of discipline in the Calcuttl\ Tele-
graph Office and shows that the! Chief Superintendent who is fully com-
petent to deal with the IDfttter has already taken such steps as he con-
siders appropriate ; GoveJ:1lment do not, therefore, propose to interfere. 

(d) I regret I am unable to answer the Honourable Member's ques-
tion .as it is not clear what particular work the Honourable Member 
means by the expression" this work ". 

PERMISSION TO THE TELEGRAPH EMPLOYEES TO WORK IN THE RACE COUJUiE. 

842 •. -Mr. B. N. Misra: (0.) Is it a fact that the Hovernment 
.Servants' Conduct Rules preclude the departmental employees from 
receiving remuneration from other firms or agents T 

- (b) Is it a fact that permission is granted to the employees in the 
Telegraph Department to work in the race course due to economic 
depression ? . 

(c) Is it a fact that arrangements are made by the Department to 
sive them 01f or reshu.fBe their duties in such a way ~ to enable them 
to work in the race course on every Saturday T . 

(d) Will Government please state if any complaint has ever been 
received from any head of offic'e for sparing these- men at the appointed 
time on the fixed dates regularly' If so, from which offices and on how 
many occasions Y 

(e) Will Government please state if there was any occasion in any 
.office to refuse this permission 7 If. §o, when and where ? 

(f) Is it a fact that many of thc8e workers are granted .permission 
to perform night duties permanently T If so, why Y 

(g) Will Government please lay on. the table a statement showing 
iUJe names of other departtnental offices in which suc'll permission is 
granted and the number of men thus employed and how many of them 
are Indians and Anglo-Indians ! 

'lhe lIonourable Sir Prank Noyce: (a) Yes, except with the pre-
'\lious sanction of the proper authority. 

(b) Such permisttion is of long standing and was granted before 
the economic depression. 

(d') , (e) and (f). Government have no information. The arrange-
ment of duties in a Telegraph office is· carried out by the officer-in-
cha.lge. 

(d) Government have not been able to trace any such complaint. 
(g) I regert that I am unable to answer the Honourable Member's 

question as it is not clear what offices he means by the expression" other-
departmental oftiees ". . 
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DuTY SYSTEM OF T;EI...EalJ,APmSTS AND SIGNAL RooM ULBBJ{S. 

8~. ~~ . .B. N.lIrIiJx"a : With reference to answer given to unstarred 
question No. 100, dated the lath March; 1933, by Mr. Rameswar Prasad 
Bagla: 

(a) 

(b) 

has the attention of Government been drawn to page 369 of the 
Telegraph Re'IJiew, November, 1932, where a representation 
to the Director General appeared under the heading" Fre-
quent night duties l' T ... 

are Government prepared to order a departmental e~quiry into 
the duty system prevalent in signal offices' . 

The Honourable Sir Prank Noyce: (a) Yes, the reperesentation, 
which is reproduced on the page mentioned, was duly replied to by the 
·lJirector General. ' 

(b) No, Government do not consider that there is any necessity for 
such inquiry. 

REPoRT OF THE VARHA COlDlITTEE. 

844. -Mr. B. N. :Misra: (a) Has the attention of Government been 
drawn to question No. 5 under section H-8upplem'entary Questionnaire 
of the Vanna Committee T 

(b) Is it.a faet that the investigation conducted has not been embodied 
in the Report f 

(c) Will Government please lay on the table the whole correspondence 
on the subject with the reasonS for omission of their findings on this sub-
ject in the Report by the Committee , 

(d) With reference to paragraph 30 of the Vanna Committee Report, 
will Government please lay on the tabl:e the whole correspondcnce and 
evidence on the duty chart and daily absence list which are essential for 
the .computation of telegraph staff' 

The Honourable Sir Prazak Noyce: (a) to (d). Government have 
not yet taken the report of the Varma Committee into consideration and 
I, therefore, regret that I am unable to reply to the Honourable Member's 
questions. 

MEAL RELIEF IN POST OFFICES. 

8~. -Mr .•. 11. Jliara -: (a) Will Government please state what are 
the differences in the conditions of service in the Indian and continental 
signal offices in respect of meal relief, which preclude the Government 
to accept the standard of 45 minutes' relief , 

.(b) Will-Government please state the result of the enquiry regardilur 
meal relief in British Post Offices Y . 

'!'he BonOllra.ble 'Sir JIra.nk. Boyce: (a) and (b). For the reasons ex-
plained in the reply to part .(11.) of Mr. RameRhwar Prasad Bagla's un-
8t~rred q.uestion No. 100 in this House on the 13th March, 1933, Govern-
ment do not propose to take any action in the matier of comparison 
b,etweenthe lndian .and British and Continental signal offices in respect 
of the period of meal relief. 
L27~ cB 
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INSOLVENT EMPLOYEES IN CERTAIN GOVERNMENT DEPABTMEN'l'S. 

846. *:Mr. B. N. Misra: With reference to starred question 
No. 850, dated th(' 2ht March, 193:J, by ~fr. Lalchand Navalrai, will Gov-
ernment be pleased to state how many insolvents are still in the active 
service in the Telegraph side of the Posts and Telegraphs Department in 
gazetted ranks in (,) Railway, (ii) Posts, and (»,) Telegraphs Depart-
ments separately , 

'!'he. Honourable Sir Frank Noyce: Government regret that the 
information is not readily available and could not be obtained without 
an expenditure of time and labour which would be unjustifiable. 

llIo'1>EBTEDNm;s OF GAZETTED OFFICERS IN THE TELEGRAPH DEPARTMENT. 

847. *lItIr. B. N. Misra: (a) Are Government aware that many 
gazetted officers in the Telegraph .Depa,rtment are hopelessly encumbered 
with debt taken from private individuals Y 

(b) Will Government please lay on the table a statement . showing the 
number of employees still in service in the Telegraph Department among 
the (i) subordinate and (ii) gazetted ranks whose pay has been attached 
by the Court , 

(c) Is it a fact that Government is considering the desirability of 
amending Rule 16 of the Government Servants' Conduct Rules with a view 
. to make dismissal a compulsory condition for those Government servants 
who have been adjudged insolvents 7 

(d) Will Government please state th.e number of employees during 
the last 10 years in the Telegraph Department whose services have been 
dispensed with for misappropriating the public money or for abetting or 
falsification of Government accounts , 

'!'he Honourable Sir Prank Noyce: (a) Although Government 'are 
aware that certain of the gazetted officers in the Telegraph branch of 
the Posts and Telegraphs Department nre financially embarrassed, they 
have no reason to suppose that the number is large. 

(b) and (d). Government regret that the required information is 
ilot readily available and cannot be obtained without an undue expendi-
ture of time and labour. 

(c) No. 

Al.LEGED FALSIFICATION OF ACCOUNTS BY A CLERK OF THE OFFICE OF THE 
DIRECTOR, TELEGRAPH ENGINEERING, EASTERN CIRCLE. 

848. *Mr. B. N. Misn.: (a) Is it a fact that the services of a clerk 
who was attached to the office of the Director, Telegraph Engin~ering, 
Eastern Circle (now amalgamated with the Postmaster-General's Office, 
Calcutta), were dispensed with for alleged fal~ification of. accounts ,!-nd 
misappropriation on the judgment of the Presldency M&.g1strate dunng 
the time when Mr. Fox was Personal Assistant' 

(b) Is it a fact that the trying Magistrate passed severe strictures on 
the conduct of some responsible officers , 

(c) Will Government please lay on the table ·the full copy of the 
judgment' If not, why not Y . 
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(d) Is it a fact that the office;s whose conduct was criticised are still 
• ill service f 

The Honourable Sir Prank Noyce: (a) The clerk was dismissed 
from service on the charges referred to not in connection with the cases 
in which he was acquitted by the Presidency Magistrate but in connec-
tion with other cases of falsification of accounts and misappropriation 
of Government money, brought to light as a result of departmental iIl-
vestigations after his acquittal by the Magistrate. 

~ 

(b) So far 8S Go~ernment are aware the trying Magistrate made 
adverse comments on the conduct of one officer only. 

(c) Government regret that they are unable to comply with the 
Honourable Member's requdst as the dismissal of the clerk referred to in 
part (a) of this question was not in connection with the cases fonning 
the subject of the judgment and the officer referred to in my reply to 
part (b) above has since died. 

(d) The Honourable Member is referred to the reply to parts (b) 
and (c) above. 

UNAUTHORISED ,APPOINTMENTS I:S- THE POSTAL DEPARTMENT. 

849. *Mr. B. N. 1Iisra: (a) Has the attention of Government been 
drawn to Chapter XIV of the Report of the Telegraph Establishment 
F&quiry Committee and to pages 353, 390 of the Telegraph Revisw of 
November and Deccm~, 1932, on the subjeets of certain unauthorised 
appointments , 

(b) Have Government undertaken any enquiry f If so, with what 
rE'.sults' If not, why not , 

(c) Is it a fact that all these appointments are being carried on for 
years with the full knowledge of the Circle Heads , 

The Honourable Sir Frank NoyCE:: (a) As regards the first. part 9f 
the question, Government have not yt:t considered the Report of the 
Committee. As regards the second part, Government have seen t~e 
article in question. 

(b) Government have made no enquiries as the matter is one with 
which the Head of the Circle is competent to deal. 

, 
(c) Government .have no information. 

DE'CENTRAIJISATION OP THE ADMINISTRATION OP THE POSTS AND Tl!LEGR.&PHB 
DEPARTMENT. 

850. *Mr. B. N. Misra: (a) Is it a fact that the administration of 
the Posts and Telegraph Department is being gradnally deeentralised like 
other Government Departments , 

o 
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(b) Have Government taken any -disoipliD.ary action against the 
responsible officers where they have flouted the orders of the Director -
General f If so, will Government be pleased to state the number of such 
officers and the nature of punishment awarded t 

The Honourable Sir Frank Noyce: (a) Yes, so far as is practicable. 

(b) Government are not aware of the orders of the Director- General 
being flouted by respollsii:ll€· officers. Oc('asionally orders may be dis-
regarded; such cases when they come to notice are dealt with according 
to the circumstances. The Department h~s been so long in existence 
that it would be an imI)Ossible task to cOlllPile a statement of such cases. 

RULES FOR RECOGNITION OF GOVERNMENT SERVANTS' OBGANISA'I.'IONS. , 
851. *lIIr. B. N. JI(isr&: (a) Has the attention of Government been 

drawn to the two editorials in the Te16graph Rwiew for December, 1932 
and June 1933 on the suhjcct of R1lles of Recognition of Government 
ser'l'ants' organizations' 

(b) Is it not a fact that the editorial under caption" A bon'e of conten-
tion " in t~e June, 1933, issue is based on the recommendations of the 
Whitley Commission f 

(c) Is it a fact tliat under the existing rules of recognition, service 
organizations cannot represent the grievances of individual members' 

(d) Is it not a fact that on many occasions -Government ask for 
indhidual . concrete instances from the organizatipns whenever common. 
~vances are represented t . 

(e) In view of t.he recommendations of the Royal Commission on 
lJabour in India, are Government prepared to consider the modiiication of 
the existing Ml1es of recognition of Government servants' organisations t' 
If not, why not? If so, when f 

The Honourable Sir J'rclollk Noyce: (a) Government have seen tile· 
article. 

(b) The article refers to certain p~ in the Report of the COg!-
mission. 

(c) Yes, representations must be confined to matters which are, or 
raise questions which are, of common interellt to the class represented by 
the Association. 

(d) Snch occasions may arise, but are not. frequent. 

(e) Government havc under consideration the revision of the Reoog-
nition .Rules in their applieation to indmtri:Jl workers. 

INSPECTION OF COMBINED POST AND TELEGRAPH OFFICE. 

Slit. *Mr: B. K. JItara: (a) Is it a' fact that the inspeetion ofl 
combined post and telegraph offices has been transferred from the duty of'a' 

• 
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Superintendent of Telegraph Traffic to that of a Postal Inspector arul. 
Superintendent! . 

(b) Is it a fact that under the existing rules Postal clerks are eligible 
for the posts of telegraphists after training T 

(c) Is it a fact that the majority of 228 telegraphists surplus to 
requirements have been transferred to the post offices and the occasion 
for such transfers are too frequcnt T 

(d) Will GQvernment please state whether suitable telegraphists and 
clerks in the Telegraph Department are eligible for promotions to the grades 
of Postmasters, Postal Inspectors and Superintendents provided they 
pcssess the required qualifications Y If not, why not' Will Government 
please state whether they are prepared to consider the question now Y 

The Honourable Sir Prank Noyce: (a) and (b). The replies ar~ in. 
affirmative. 

(c) No, only 68 telegraphists have been so transferred, 

(rl) The reply to the first part is in the negative. As rl!gards the 
second part, the duties of telegraphists or clerks in telegraph offices are 
quit~ different from those of officials in the grades of Postmasters, Postal, 
Inspectors or Superintendents of Post Offices and the experience gained 
by them in their own grades would be of no value in the grades named. by 
the· Honourable Member. The reply to the last part is in the negative. 

NON-GRANT OF LEAVE TO THt; INFERIOR SERVANTS OF THE TE[,FJlB."PB 
DEPARTMENT. 

853. *1Ir. B. N. Misra: (a) Are Government awar'! that there are 
no provisions for leave reserves staff for the inferior servants of the Te1~ 
graph Department and eonsequentIy leave on average pay granted to 
superior establishment is denied to this elMS of employees t 

(b) If answer to part (a) be in the affirmative, are Government aware 
of the hardship caused to these servants of Government f 

( c ) If\ anll'Ver to part ( h) be -in the affirmative, do Government pro. 
pose to make necessary provi'Jion for their leave reserve and grant them 
&1'tn'8ge pay for privilege leave f If not, why not f 

The Honourable Sir Brank Noyce: (a) Y 88. 

(b) and ( c ) . The existing rules do not provide f('r the grant of 
leay<, on average pay to inferior Govemment servants gp,nerally and 
GovenUDcnt do not propose to make an exception in respect'of the inferior 
8tatt of 1he TelegraphDepartment~ 

GRIEVANCES OF THE TELEGRAPH STAPF., . ~~ 
854. *1Ir. B. If. Misra: (n) Are Government aWi\re of the fact 

that in the May and July, 1933, issues of the Telegrv" BeNVI on pag_ 
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189·190 and 255-256, three articles appeared under the captions (i) " Who 
is to blame ", (ii) "Legitimate Claims" and (iii) "Viceroy's Camp" t 

(b) Will Government be pleased to state whether the facts on w~ch 
the articles have appeared are substantially correct' If so, wha~ action 
have Government since taken or propose to take to redress the grlevances 
of the staff , 

The Honoura.bleSir Prank Noyce: (a) Yes. 

(b) As regards the first part of the question, the reply is in the 
IIftlrmative. 

Of the cases referred to the claim for enhanced overtime aUowancl" 
made by ('ertain telephone operators, Dacca and Narayangan), . was not 
admitted, on the ground that it was a very belated one when Jt reached 
the DireCtor General. I have however given instructions that the claim 
Mould be re-examined. 

The claim of certain task work messengers for overtime aIIowanee 
for duty performed in 1930, in the Viceroy's camp office at Calcutta, WI,8 
not referred to the Director General by the Postmaster.-General, Bengal 
and Assam, who .'1pp~renlly disposed of it under his own powers. 

REAJ,JSATION OF SUBSCRIPTION OF MEMBERS OF SERVICE OBGA:SlSATlONB 
THROUGH THE SALARY BILLS OF THE STAFF. 

855. *Mr. B. If. :Misra: (a) Is it a fact that recoveries of co-
operative credit societies, clubs, etc., attached to different Government 
offices are made through the salary bills of the staff , 

(b) If the reply t{) the above question be in the affirmative, do Govern-
ment propose to grant the same fariIities to service organisations recognised 
by Government in respect of realisation of subscrip!ions of members through 
t.heir salary biI1R' If not, why not 1 

The Honourable Sir George Schuster: (a) and (b). There are 110 
cases where deductions for such purposes are made throu~h salary bills 
in the same way, for instance, as a subscription to a Provident Fund. In 
certain cases hOlVever. an arrangement was introduced as 8 coneessioD 
whereby sums due from members of co-operative societies in the Posta 
and Telegraphs Department could be rt:alised through the assistance of 
departmental officials. 'fhe prHctice is lirr;ited to cert.ain cases and it is 
considered undesirable t<.o e-xtend it. . 

RETRENCHMENT IN THE UNITED PBOVINCES POsTAL CIRCLIO. 

. ~ -856. *Mr. B. ~. Misra: (a) Is it not a fact that the promotions and 
discharge of offiCIals under the retrenchment scheme in the United Pro-
vinces Circle of the Posts and Telegraphs Department are being done on 
the grounds of commWtalism , 



QUESTIONS AND ANSWEBS. 1373 

(b) Will Government be pleased to state if they ha'\'e received any 
appeals from the staff of the United Provinces Circle on the grounds 
mentioned in part (a) Y 

(c) Are Government prepared to make sifting enquiries into this 
matter and take such steps as would stop these practices f 

The Honourable Sir Fr.wk Noyce: (a) As has often been stated in 
this House, promotions are not nlude 011 communal grounds. In carry~ng 
011t retrenchment., however, the communal ratios existing before the begin-
ning of the retrenehment campaign have been maintained as nearly as ~ir­
cumstances allowed. 

(b) No such appeab; ha"e been trclct.d. 

(c) In the absence of any reason to suppoee that their orders are not 
being carried out in the United Provinces Circle, Government do not pro-
pose to initiate enquiri~s. 

TEACHING STAFF OF Tim RoYAL INDIAN MILITARY Cou.mE, DEBRA. DUN'. 

857. *1Ir. B .•. lIIisnI.: (a) Will Government b<- pleased to state 
(t) the number of the members of the senior staff of the Royal Indian 
Military College at Dehra Dun, (it) their academic qualifications, (iti) 
the classes in which they obtained their degrees, if any, (iv) their ages 
and dates of appointment, (v) the 1981aries on which they started and 
t.heir present salaries, (vi) their extra allowances and the dutie& for which 
they are given, and (vii) other privileges, like free bungalows with their 
rental values, ete. , 

(b) Are there any Indians on the senior staff of this college, or has 
any Indian been appointed on the senior teaching staff, If not, why not , 

(c) If the answer t.() part (b) be in the negative, were there no Indians 
8Yailable with these or better qualifications? Why have no Indians been 
appointed, keeping in view the Government declared policy of Indianising 
a certain proportion of the military services , 

(d) Is it a fact that this college haa nothing to do with military 
training' If so, havc Government considered whether they can obtain 
more efficient Indians on lower salaries for it , 

Mr. G. B.. F. Tottenh&m: (a) I lay a statement on the table giving 
the information desired by the Honourable Member so far as available. 

(b) 'and (c). No Indian haa been appointed permanently to the' 
flenior teaching staff bE'CRUSe the object ~ tJle college is to give a Public 
School education on Britil:lh lines aud British masters are considered 
essential if this object is to be fulfilled. 

(d) .A;P8I.t from simplE' drill and physical training no military traiJl.-
ing is imparteu at the college. FOI the reason given in the reply to parts 
(b) and (c.) the aMwer tl) tl1e second part of this question is in t.he nep-
th-c. 
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Mr. Gaya Prasad Singh: I understood the Honourable Member to 
lillY that no military training is gi,·en in the Royal India:p. Military ColleSe 
at· J)eln-a Dtm. 

·Mr. G. B.. F. Tottenham : Yes. 
Mr. Gaya Prasad Singh: If that is 80, why should the name be the 

Royal Indian Military College Y It beeom('s a misnomer . 
. 1Ir: G. R. F. Tottenham : Because it prepares boys for the Indian 

Mihtary Academy examinatioll. 
Mr. Gaya Prasad Singh: Without any military training at all , 
:Mr. G. B.. F. Tottenham : .Yes. 

TEACHING STAFF OF THE INDIAN MILITARY ACADEMY, DEBRA DUN. 

858. *Mr. B. N. l'tIism: (a) Will Government be pleased to state 
if tbere are any Indians on the teaching staff of the Indian Military 
Academy, Dehra Dun' If not, why not , 

(b) Why are military oflicers only appointed for the teaching of such 
subjects as Elf'mentary Mathematics, Geography, J.Jaw, Drawing, Higher 
Mathematics, Economics, Science, etc. T 

(c) If the answer to the latter part of (b) above be in the affirmative, 
are Government prepared to take the necessary action to replace the mill. 
tlll')" officer!! with Indians with proper qualifications T 

(d) Will Government please state the number of oflieers in the 
Military Academy getting (i) Rs. 300 and upwards and \.ii) below that t 

(,.) How many (i) Europeans, (ii) Indians are there in the cadre 
above Rs. 300 , 

l'tIr. G. B.. F. Tottenham: (a). (b) and (c). The attention of the 
Honourable Member is invited to the answer to starred question No. 759 
~ed on the 13th l\br('h last. 

(d) (i). 15. 
(;i). 2. 

(e) (i). 15. 
(ii). None. 

ExTENSIONS GIVEN TO THE COMMISSIONER AND AssISTANT COMMISSIONER OP 
INCOM&-TAX IN THE UNITED PROVINCES AND THE PUNJAB, BiBPECTlVFLY. 

859. *Bha.i Parma Nand: (a) Will Government bp. pleased to stat" 
if it is a fact that in the Income-tax Department, extension has been given 
for the second time to an Income-tax Commissioner if'. the United Pro-
vinet'S, and that an extension has also been given to an Aa.<ristant lucome-tax 
Commissioner in the Punjab , 

(b) Is it a fact that Government have issued instructions that persons 
who have done 25 years' service should be made to retire' If so, why 
,is it t.hat extension is so freely given in the Income-tax Department , 

(c) Are Government prepared to consider in the interests of economy 
tbat suob:· .tension should be disallowed and persons who have done 25 
years ~ service be asked to retire , 

TlIe Honourable Sir George Schuitar : (a) Yes. 



1376 LEGISLATIVE ASSEMBLY. [12rH SKl'T. 1933. 

(b) No. The second part of tile question does not arise. 
(c) That is a matter for cor.sidel'ation in each case. Extensions have 

only been granted when that has been considered to be in the in~rest of 
public service. 

:-;TOPPAGE OF EXPRESS TRAINS AT KHATAULI, NORTH WESTEB.N RAn.WAY~ 

860. *Bha.j Parma Nand: (a) Will Government be pleased to state 
whether the Up Bombay Express No. 57 and Down Expre.':s No. 58 do not 
stop at Khatauli on the North Western Railway, which is nearly midway 
between Mnzaffarnagar Rnd Meerut Cantonment' 

(b) Is it a fact that Kbatauli has a much larger l>opulation~ht 
or nine times the population of l\Iallsnrpnr and Daurala where these traID8 
stop--and is also commf'l"eial1y more important and also the nearest Rall-
way Station to the Tahsil headquarters at J anseth , 

(c) Are there any special reasons why the Bombay Express trains, 
should stop at thos(> stations and not at Khatauli and \vill Government 
please state the reasons' 

(d) Is it a fact that a big sugar mill is also being erected at Khatauli 
and will Government please give the figures for the goods and passenger 
traffic on this station from the 1st April to the 15th August, 1933, 8S also 
the figures for Mansurpur and Daurala statiODS for the same period and 
aJ~o for the corresponding period in 1932 , 

(e) Are Government prepared to consider the advisability of asking 
the North Western Railway Administration to arrange the stoppage of the 
Express at Khatauli' ' 

(t) Is Mansurpur only five miles from l\{uzaffarnugar and Daurala 
and six or seven miles from Meerut Cantonment Y 

Mr. P. B. Rau : (a) Yes. 
(b), (c), (d) and (t). Government have no information. 
(e) I am sending a copy of this question to the Agent, North Western 

Railway, for considering the suggestion made by the Honourable Member. 

CLASSIFICATION IN JAIL OF I:!Ii"DIAN PRISONERS. 

861. *Bhai P&1'Dl& Bad: (a) Is it a fact that the social statu.s and 
the mode of litling of the conviet is the sole test applied by Government 
in the mattt>r of the classification of Innian prisoners into thr~e classes , 

(b) 1'1 it a fact that Governmf"nt havE' always been extremely aven.e 
t.o the entertainment of any proposal aiming at discrimination between 
crtiinary and political prisoners , 

(c) If> it not a fact that normally E'very prisoner is entitlE'd to ~o­
ciate with ('ther prisoners of his own cla!'!!'!, and that the ,Tail Manual even 
permits, 'With certain limitations, an only prisoner of a. particular class 
to associate with one or more of a different cl~ if he so desire,s , 

(d) Will Government please state whether they have authorised the 
Inspector-General of Prisons to frame and issue discriminatory regulations, 
and are Government aware that they virtually do away with the provisions 
of section 60 of the Prisoner's Act, so far as they are applicable to DeZhi , 
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If 80 how do they reconcile their position with oft-professed principle of 
non-diBcrimination between the ordinary and political prisoners' 

i , 

(6) Is it also not a fact that in addition to his segregation: 
(i) the so-called terrorist prisoner does not get the special remisHion 

permitted in the case of ordinary prisoners ; 
(it) he is not entitled to be made a convict-official, and loses the 

special remissioh and other facilities incidental thereto; 
(iii> he cannot get any of the better kind of labour, such as clerical 

work, etc. ; 
(tv> he is not permitted books from outside ; 
( 1) he is not permitted a newspaper even when placed in the 

B class Y 
The Honourable Sir Harry Haig: (a) Social status, education and 

habit of life are the criteria .for admission to classes Band C but admission 
to class A is dependent also ()ll the Mture of the crime for ~eh the 
prisbner is convieted and on hiB being a non-habitual prisoner. 

(b) Government have not recognised a special class of political 
p;risoners. 

(c) It is a fact that. prisoners are normally allowed a certain amount 
of 8S8OOiation with other pri:.oners and that where there is only oDe prisoner 
of a certain class it is usual to give him SOlll~ facilities for company. 

(d) Section 60 of the Prisona Act confers a rule-making power on 
Local Governments. The Government' of India are not aware that any 
Local Government has issued rules, or authorised any Inspector General 
to issue orders, whirh are not in accordance with the general instructions 
prescribed by the Governor General ill Council for the classification of 
prisoners. 

(6) (i) The rule relating to special remission applies to .all prisoncr~ 
equally. 

(ii) No prisoner has any right to be made a convict official. Such 
appointments are made purely by selection. 

(iit) Prisoners are ordinarily employed on the class of labour for 
which the Medical Officer certifies them to be fit. No 
prisoner has any right to any less severe form. of labour. 

(tv) and (fI). There is no discrimination ag'ainst terrorist prisoners 
in the matter of f:lcilities for reading either books or neW!l-
papers. 

CAS~ OF MESSRS. VAISHAMPAYAN AND POTDAR, ACCUSED IN THE DELHI 
CONSPIRACY CASE. , 

862. *Bhai Parma Ned: (a) Is it a fact that Vaishampayan and 
Potdar were acquitted by the Sessions.J udge of Delhi in a case under the 
Explosive Substances Act' 

(b) Is it a faet that both the persons above-named wel"C immediately 
n-arrested and confined in jail' 

(c) Is't a fact that Potdar was released after three or four days , 
(d) Will Government be pleased to state why he w~s detained , 
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(e) Are Goverqment prepared ·to order V aishaplpnyan ~s !release f 
Jl not, "by n~t' ~W1ty is 'he being detained t 

(I) Is it a fact that Vaishampayan and Potdar wert> .ac~ed in 
'Delhi Conspiracy Case before the i)8Be under the EXlJlosive Substances 
Act was instituted, .and that this case was withdraw.ol af[er about two 
~·t'ars , 

(g) Do Government propose to compensate the above-named persons 
fou their long and uncalled-for confinement' If so, what compensation 
do they intend to make' If not, why not , 

The Bonoura.ble Sir Barry lIaig : (a) to (e). Yes. , 
(d) Potdar was detained under section 2 of the Punjab Criminal 

Law .Amendment Act, 1932, pending consideration whether it was neces-
sary to take any act..ion against him. 

( e) lJte answer to the first part is in the negative, and to the remain-
ing parts, that the State Prisoner is being detained in jail in view of his 
telTorist. activities which make it undesirable for him to be at liberty.' 

(n Yes. 
(g) I would refer the Honourable Member to the reply given by me 

on the 2nd March last to Rai Bahadur SukhrajRoy's question No. 602. 

GRAN'l' OF AN ALLoWANOE TO MR. V. G. VAISHA MPAYAN, A STA~E 
. PBIBONEB. 

863. *BhaiP8l'ID8 Nand : (a) Is it not a fact that Mr. V. G. Va~­
payan was arrested 8lld detained under .Reguht.ion III of 1818 immediately 
alter he ~'asacquiLted by the SessiOll!. Judge of Delhi from ch8J:ge8 under 
Explosives Aet , 

(b) Is it a fact that Government ha\"c not so far fixed any allowance 
for him ane. his dependants , 

(c) Are Government.'aware of the fact that Mr. V. G. Vaishampayan 
was the sole bread-winner pi the family, consisting of a blind father, an 
old mother, an unDlarried siFter, and two milJor brothers , 

(d) Will Government be pleased to 6tate as to what. steps they are 
taking towards the speooy decision ot: t.he question of propt'!r allowance, 
etc., for him , 

The Honourable Sir Barry Baig: (a) Yes. Mr. V. G. Vai~1D­
payan waR detained as a State Prisoner under Regulation III of 1818 
about the middle of August last. 

(b), (c) and (d). The question whether any allowance is lJeces-
sary is under consideration. According to my information the State 
Pri'lQner is unmarried and was a student and was earning not.hing at the 
time of his alTest. It is understood that his father is in receipt of a pen-
sion. 

EXTERNMENT OF ONE MR. RATNA PRAKASH FBOM DELm. 
864. *Bb.a.i ParJna Nand: (a) Are Government aware t.hat on the 

25th July, 1933, Mr. Ratna Prakash was served with notice to leave·Dellti 
Proviuce within 24 hours for an indefinite period , 



, 
:(b) ,AI'e ~Gover.lnnentaw~J1etbat l\Ir .. Batnll Prakash was Secretar,r 

lof .the Stu4ents Bary"n S~r.\'iee It~ue, Delhi, which .is a .purely soci,al 
,body.f . 

(c) Has Mr. Rat-na PrU::l.Sh been ~~rned on account of his ~ti­
uutouchability ,activities 7 If not, will Government be pleased to give 
reasons for externing Mr. Ratna Prakash from Delhi where he has been 
residing for the last eight years T ~ 

(d) Was any opportunity IriY('n to Mr. Ratna Prakash to explain him-
self beforc taking action ag'timt him' If so, what? If not, .."hy not' 

The Honourable8ir Harry Haig : (a ) Yes. 
(b) 1t is understood this was one of his activities. 
(c) ~md (d). The order of externment had nothing b.I do with anti-

untouchability activities. It was issued in view of the L<Y..a1 Government 
being snti8fied that he was pursuing activities of a revolutionary character 
falling within the terms of section 3 of the Punjab Criminal Law Amend-
ment Act, 1932, and in accordance with the procedure laid down in that 
Bet.~tion. • 

COMMUNAL INEQUALITY IN lNFER.IOB ApPOIN1'MENTS IN THE JHELUJri HEAD' 
POST OFFICE. 

865. *Bhal Parma Nand : (0) Is it a fact that out of 18 non-clerieal 
Itlperior and 11 inferior appointments in the Jhelum Head Post Office only 
one inferior appointment is held by a Hindu and all the rest by Muslims , 
If so, do . Government propose to take action to remedy the communal 
inequality in the said apPlIintments 1 

(b) Will Oovernment be plensed to btate t.he number of candidates 
for the above cadres of .p,aeh <."Ommunity ,)11 the waiting list and how many 
Hindus bve been recruited dnl'ing t.he last five years to adjust the COm-
munal inequalities' Has any of the HiLdu c8.ndidates beep given appoint-
ment according to Government Old .. l'S regarding reserving of vacancies for 
minority eommunitip.s? If n:>t, who is l"«'>.JfI>onsihle Ifor not acting up to 
Government orders nnd whAt action do Government propose to take 
against him and to stop further injustice to the Hindu community , 

(c) Owing 1.0 tI-·e paucit.y of Hindu inferior eervants on the staff of 
the Jhelum Head Post Office, will Government be pleased to state what 
facilities, if any, have been provided for the suRply of water, ete., to the 
Hindu clerical staff there Y Is it a fact that the Muslim staff are benefited 
by the service of a bhishtee sanctioned for the office besides the ten Muslim 
inferior servants , 

The-Honourable Sir Frank Noyce: (4) to (~). InfoImation has been 
ealled for and 'will be plaeed on the table in due course. 

,COMPULSORY ATTENDANCE OF THE STAFF OF THE HISSAB IIEAD Posr OFFICE 
, ON A HOLIDAY. 

866. *Bhai Parma Ned: (a) Have Government seen the artir.le ander 
the caption" Strange if Trne " ill the issue of the Daily Herald, dated the 
30th March, 1933, regarding compulsory attendance of the staff of the 
Hissar Head Post. Office on 12th March, 1933, which was a Sunday and 
also a reli[ious day for t.he Hindus on account of Holi , 

(b) Will Gov-ernmentplease state who was responsible for the issM 
of :tpese orders' 
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(c) If the facts mentioned in part (a) are correct, do Government 
propose to state whether any action was taken against the officer eoncerned 
for causing inconvenience to the Hindu staff and interfering with the 
~bservance' of ·their religious day' If not, are Government now prepared 
to take suitable action to avoid a repetition of such oecurrenC'e8 , 

The Honourable Sir Frank Noyce: (a) Government have seen the 
article in question. 

(b) and (c). Government have no information, but the matter is 
within the competence of the Head of the Circle concerned to whom a copy 
of the question is being sent. 

REl'RENCHMENT OF HINDus IN THE PUNJAB AND NOBTH-Wm:JT FRONTIER 
POSTAL CIRCLE. 

867. *Bhai Parma Nand: (a) Is it a fact that Government have laid 
down t4e policy of giving weight to communal proportion in services in 
the matter of 

(i) Recruitment, 
(ii) Retrenchment of personnel , 

(b) Is it a fact that recently the Postmaster-General, Punjab and 
North-We<>t Frontier Circle, has retrenched 19 officials of tke Railway Mail 
Service, out of which four are Muslims, -one Sikh and fourteen Hindus' 

(c) Is it a fact that out of the 19 officials retrenched, four !\Iuslims, 
six Hindus, and one Sikh are those who have voluntarily retired and that 
the remaining eight who have been retrenched are all Hindus , 

(d) If replies to parts (a), (b) and (c) be in· the affirmative, will 
Government please state why Hinda officials have been retrenched out of 
all proportion , 

(e) Do Government propose to restore to service the Hindu officials, 
wl>.o have thus been retrenched T 

The Honourable Sir Frank NCJyc.e : (a) The facts are substantia~y 
as stated by the HonolH'able Member. 

(b) to (e). Information is being collected and a reply will be laid 
on the table in due counse. 

RE'l'BENCHMENT OF HINDUS IN CERTAIN RAILWAY MAIL SERVICE DIVISIONS. 

868. *Bbai Parma Nand: (a) Is it a fact that recently some four 
selection grade officials have been retrenched in Railway Mail 8er"iee 
" D " and " L " Dhisions, who are all Hindus , 

(b) Is it a fact that there are orders from Government of India that 
the proportion amongst communities existing before retrenchment should 
not change after retrenchment' 

(c) Is it also a fact that officials who volunteer themselves to retire 
under retrenchment concessions or otherwise are not regarded as retI'enched 
personnel for the purpose of maintaining" communal ratio as stated in 
part (b) above , 

(d) Is it also a fact that the retrenched Hindu officials have barely 
put in a 8e~-ice of 30 years in the department, whereas others who have 
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been left over are oflieiala 1rith more than 81 yeara of aerrice' Ia it ~ 
against the intentions of and contrary to the instructions laid down by the 
Government of India in this connection , 

( e) If the replies to parts (a), (b), (c) and (d) be in the affirmative, 
will Government please state why only the junior Hindu officials have been 
singled out for retrenchment , • 

!'he BoD01IJ'&ble Sir J'ra.nk Noyce: (a), (d) and (e). The itiform~ 
tion is being collected and will be placed on the table in due COUl'se. 

(b) Yes, the ratio between the various communities exi'!lting before 
retrenchment is to be maintained to the nearest practicable figure. 

(c) The fact is not as stated. Officials who retire voluntarily under 
tbe retrenchment scheme, but not those who retire under the ordinar;t 
rules, arc treated as retrenched officials for the purpose referred to. 

Rl!.TRENCHMENT QF HINDUS IN CERTAIN RAILWAY MAIL. SERVICE DIVISION&. 
869. *Bhai Parma Band: (a) Will Government please state the num-

ber of Hindus, Muhammadans, Sikhs and others serving in the Railway 
Mail Service " D " and " L " Divisions in clerical and sorters cadre on 
the 1st March, 1933 T 

(b) Will Government also please state the number of officials 
retrenched in those Divisions (excluding th06e who volunteered theJDl81vell 
for retirement) since 1st March, 1933, as also the communities to which 
they belonged , . 

(c) Is it a fact that the proportion that existed on the 1st Karch, 1933, 
in these Divisions has not been maintained T If so, are Government pre-
pared to restore them to service' If not, why not , 

The BOllOlll'able Sir Frank Noyce; (a) The latest figures in possession 
of Government which are up to the 31st December, 1932, are llS follows: 

Railway Mail Service ' D 'Divi- Hindus 280, Muhammadans 105, 
sion. Sikhs 35, Indian ChrilOtians 3 

and others nil; 
Railway Mail Service' J ... ' Doivi- Hindus 300, Muhamm~ldans 98, 

sion. Sikhs 62. Indian 'Christians and 
others "a. 

(b) find (c). The information is being collected and It l'eply will be 
laid on the table in due course. It must not, however, be inferred that 
Go\yernment accept the Honourable Member's implicat.ion that volunt.ary 
retirements should be ignored. 

l'ERIOD OF STAY OF EACH DEPUTY POSTMASTER GENERAL IN ONE PosrAr~ 
. CIBCLE. 

870 .• ~a1 ~a H~d : (a) Will Government. please state if 
there is ~ ();rder ~jng the limit of stay of a Deput.y Postmaster General 
in one Clrcie ; 

(b) Will Govel'l\ment please lay a statement on the ~bl,' showing the 
Petlod of ~y ~ ~h;:pepuq f.~t~~r Gener~1 in their Circl~ , 

. (c)·, ~i.aw ",~. ~h!iS ~~e~ the a~ed limit, no OnvernUlent 
propOl:;(>, II transfer him to !!QW,f (ltqrr. C'~re)c , 

},272LAD' » 
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The Honourable Sir I'rank Noyce: (a) The reply is in the negative. 
(b) In view of the reply to part (a) Government do not consider that 

it would be useful to collect the information. 
( c) Does not ,arise . 

.aLLEGATIONS AGAINST THE SUPERINTENDENT OF POST OFFIom,RoUTAK 
DIVISION. 

871. ·Bhai Parma Nand: (a) Is it a fact that the present Super-
intendent of Post Offices, Rohtak Division, closed the Telegraph Branches 
of Rohtak Head Office and Hissar Cutchery Sub-Office several times during 
the vears 1932-33 and 1933-34 on the ground that no combined hand was 
avaiiable to do telegraph work during the casual leave gra.nted to officials 
f~r private a1fairs T Are Government aware that this caused delay in the 
disposal of the telegraph work, and consequent: inconvenience to the 
public' 

(b) Are G6vernment aware that one Mr. Chander Bhan Gupta, 
reserve clerk, Hissar Post Office, applied for leave owing to his son's 
serious· illness, which was not granted, and the child subsequently died, 
and even then he was not relieved soon after' If so, will Government 
please state why some arrangement could not be made to relieve ~r. 
Chandar Bhan , 

(c) Will Government please state whether the Director General, 
PDsts and Telegraphs, ever issued any instructions to his subordinates 
in the matter of granting leave in. such cases of emergencies' If so, 
why were those instructions not acted upon by the Superintendent of 
Rohtak Division , -

(d) Is it a fact that during the time Mr. Chandar Bhan's son was 
ill, a combined hand was available in the office of the Superintendent, 
Rohtak Division but his services were not utilized on this occasion' If 
so, why' 

(e) Is it a fact that there are standing orders to the effect that a 
combined hand should not be posted to the Superintendent's office nor 
any clerk kept in such offices for more than five years T If so, will 
Government please state how many such officials are working in the office 
of the Superintendent, Post Offices, Rohtak Division, contrary to Govern-
ment orders and what action they propose to take in the matter Y 

(f) Is it a fact that the combined hand working in the office of the 
Superintendent, Post Offices, Rohtak Division, since a long time was 
ordered several times by the Postmaster General to be removed but his 
orders have not been carried out by the Superintendent' If so, why 
not' 

(g) If the facts are as stated in parts (a) to (f), will Government 
please state what action they propose to take against this Superintendent , 
Do they propose to refer to his personal records in other Circles before he 
was transferred to the Punjab which is his home , 

The Honourable Sir Pr&Dk Noyce: (a), (b), (d), (e), (f) and (g). 
Government have no information. The Head of the Circle is fully com-
petent to deal with the matters to which the Honourable Member refers 
and a copy of this question is being sent to him. . 
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«(J) The fact is not as stated. The Director General's instructions 
which the Honourable Member seems to have in mind relate to the prompt 
relief of officials in cases of their own serious illness. The latter part of 
the question does not arise. 
DEMAND OF WHITE-SETTLERS FOR THE CONTROL OF FINANCES OF TBB 

KENYA GOVERNMENT. 

872. *Mr. Gaya Prasad Singh: (a) Has the attention of Govern-
ment been drawn to the Tangam,yika Opinion of the 4th August, 1933, 
page/l 2, 3 and 4 publishing a memorandum under the heading " Kenya 
Leaders Memorandum on White Demands ", which purports to be a mcmo-
randum submitted by the leaders of the Kenya Indian community to the 
President of the East African Indian National Congress on the subject 
of Kenya White Demand for control of finances of the Kenya Govern-
m'ent Y 

(b) Has the attention of Government been drawn to the Presidential 
Address delivered at the Kenya Indian Unofficial Conference to consicler 
the serious situation, which is published in the Tangam,yika Opillion. of the 
4th August, 1933, at page 6, under the heading" President's Revealing 
Address at Mombasa. " , 

(c) Has the attention of Government been drawn to the Resolutio~ 
passed at: the Indian Unofficial Conference held at Mombas&, which are 
published in the Tangam,yika Opinion, at page 5, under the heading" A 
Challenge to the Kenya White Demands " , 

(d) Do Government realize that an overwhelming serious situation 
has arisen in Kenya in regard to the future status of the Indian settlers 
in that colony , " 

(e) Are Government prepared to make representations to the Gov-
ernment in London on the subject of relieving the tension , 

Mr. G. S. Bajpai: (a), (b) and (c). Yes. 
(d) and (e). The attention of the Honourable Member is invited to 

the Press Note on the subject issued on the 11th August, 1933, 

DEMAND FQR CLOSER UNION OF EAST AFRICA INCLUDING TANGANYIKA WITH 
KENYA. 

873. *l'tIr. Gaya Prasad Singh: (a) Has the attention of Govern-
ment been drawn to a leading article "under the heading" Closer Union 
Mcnace ", at page 10 of the Tangam,yika Opinion of the 11th August, 1933 t" 

(b) Arc Government aware of the situation arising out of the Kenya 
Whites' Demand for control of colonial finance and Closer Union of East: 
Africa including Tanganyika with Kenya so as to give them an over-riding 
voice ill ,thc East African Government , 

(c) Are Government aware that the Indian community of Tanganyika 
are opposed to any kind of Closer Union of the mandated territory with 
Kenya 7 

(d) Will Government be pleased to inform this House as to how far 
negotiations.llave been cllrried on with fhe Imperial Government up to now 
on the subject of the Closer Union of East Africa and the question of white 
self-government in Kenya' _ 

L272LAD D2 
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1Ir. G. S. Bajpa.i : (a) and (c). Yes. 

(b) I would invite my Honourable friend's attention to the ~ 
Note to which I have just now referred. 
_ (c) So far as the Government of India are aware, His Majesty's 
Government contemplate no departure, in the matter of Closer Union, 
from the decision announced in July, 1932. 

P:ERMISSION TO MR. SAILENDRA NATH GHOSE, A.N EXILE, TO RETURN TO INDlA. 

874. *,Mr. Bkuput Sing: (a) Will Government be pleased to state 
whetl,(>l' their attt>ntion has been drawn to the letter of Mr. Sailendra Nath 
Ohose. President~ India.n National Congress, America, addressed to Mr. 
S. C . .M.itra, as published in a Free Press message from Simla, datecl the 
27th July, 1933, requesting him and his coll'eagues in this House to take 
mh>.rest ill his case so that he may, on his giving reasonable undertakings, 
6u,ne back to his motherland and contribute his share to her improvement 
~D~er the new Constitution T 

(b) Have Government received any communication from the Secretary 
of State for India, asking for their opinion on the desirability or otherwise 
oj allowing him to return to this country , 

(c) When, why and under whose orders had the exile taken place , 
The Honourable Sir Harry ~: (a) I have seen a reference to 

this in the Press. 

(b) The Secretary of State is not prepared to accede to Mr. Ghoae '. 
,request. 

(c) I would invite t.he Honourable Member's attention to the reply 
given by me to Mr. Gaya Prasad Singh's question No. 788 on the 20th 
March, 1933, to which I have nothing to add. 

Mr. S. C. Mitra: Will Government allow the gentlelllan to come to 
India and then launch a prosecution nnder any section of the Penal 
Code 1 

The Honourable Sir Harry Ba.ig : His ~{ajesty 's Government do not 
consider it desira,ible to give this gentleman passport facilities for return-
~ to India. 

1Ir. S. O. 1Iitra: Do uot the Government consider that thia 
gentleman might create troubles for Great Britain in other countries than 
blqia f If he is really gniilty, why not prosecute him and convict him in 
a court of law , 

T~e Honourable Sir Hany Haig : I do not think even the gentle-
lUan h.iplself is anxious to come here and be prosecuted and punished, 
~use one of his requests is for an. amnesty. 

Mr. S. C. Mitra: May I tell the Honourable Member that the ~ 
is antious to come here. and take the consequences under the laws of the 
land' He half written to me. 

'!'be .s .... bIa Sir Barry II&ig : That is not in accor~nce ~~ 
the ~tter which I saw, which was addressed eitha- to the Prime Mhd.., 
or to the British Ambassador in Washington. 
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JIr ... O. Kiva : Kay I take it that Government have no objection 
if the man comes here and is willing to accept any punishment that mq 
IiIe iufticted upon him .,. a competent Court of laW! , 

The Honourable Sir Ha.rry Ba.ig : No, Sir. The decision. when thiB 
matter was last considered, was that the Government at Home are not 
prepared to give him facilities for returning to India. 

ISSUE OF NEW TEN-RupEE AND Frv».RUPEE CUR.BJ!JNOY NOTES. 
870. *ltIr. Bhuput Sing: (a) Will Government be pleased to state 

~e reasons for which the newten rupee and five rupee notes were issued' 
(b) Why is. the paper of the new notes inferior in quality to thai 

of the old ones , 
(e) Are Government aware that these notes run a greater risk of. 

~ng mutilatt'd and unfit for use than the previous ones , 
(d) What was thp. cost of preparation of each note previously and. 

what will it be now , 
The Honourable Sir George Schuster: (a)L (b) and (e). The atten-

tion of the Honourable Member is invited to the reply given to starred quES-
tion No. 338 asked !by Mr. Badri La! Rastogi on the lst of September, 
1933. 

(d) Exact figures are not available; but it i's anticipated that the total 
saving in the cost of preparation of ten and five rupee notes will amount 
to at least four lakhs per annum in a normal year. 

READING RooM AsSOCIATION OF AN INDIAN RAILWAY ScHOOL AT JAMALPl:m. 

876. *111'. Bhuput Sing: (a) Will Government be pleased to· state 
whethf'r there is It Reading Room .A..c::soeiation of Keshabpur M. E. Easts 
Indian nail1\"8Y BE'hari School at Jamalpur attached to the said school' 

(b) If 110, i~ it a fact that. one anna is realis('d from each student ... 
subscription for increasing the stock of books of the said Reading Room , 

(e) Is Babu PaIakdhari Singh, Secretary of the Reading Room T 
(d) Are Government aware if : 

(i) any account is kept of the said Reading Room by the Head 
Master of the School and the Secretary of the Reading Room ; 

(ii) there is any stock book at present of the Reading Room ; 
(iii) the stock book maintained by the Ex-Secretary, Pandit Madan 

Jha is preserved; 

('v) it is a fact that this has been changed and alteration and inter-
polations have been made now and then , 

(e) Was any enquiry directed into the affairs of th(' Reading Room 
recently' 

(f) What w~rc the remarks made hy the Inspector of School!, 
Bbaga]pur -i>ivision, in his forwarding note to the Director of Publics 
Instruction, Bihllr Rnd OriIlBa, regard:iilg the present Honorary Semltary: 
or the School and Babu Palakdhari Singh, teacher , ' 
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(g) Was any note submitted by Babu S8iDlbhu Prasad Singh, now a 
diseharged teacher of the school, to the Inspector of Schools, Bhagalpur, 
directing attention to the mis-managed state of affairs of the Reading 
Uoom and to some important matters regarding Babu Palakdhari Singh , 
If so, wha.t action was taken on this' Will Government be pleased to 
place a copy of the said nottl on the table , 

1Ir. P. R. Rau : Government have no information but I have sent 
• copy of the question to the Agent, East Indian Railway, for any action 
he might think it necessary to take. 

RE.JECTION OF APPLICATIONS FOR APPOINTMENTS FROM THE SoNS AND 
REl:..A.T1VE8 OF POSTAL OFFICIALS OF THE CALCU'rl'A Gl!INl!IBA.L POB'l' 
OFFICE. 

877. *Mr. D. 1[. Lahiri Ohaudhury: (a·) Is it a fact that applications 
for appointments from the sons and relatives of the postal offieiaJ8 
working at the Calcutta General Post Office, who are inhabitants of the 
Dacca, Rajshahi or Chittagong Divisions, are rejected by the Presidency 
Postmaster, Calcutta, on the ground that they are not inhabitants of the 
revenue divisions adjoining Calcutta , 

(b) Is it a fact that the Director General has issued such an order' 
(c) If so, do Government propose to relax this order, allowing SODa 

and relatives of the postal officials to get appointments in the Calcutta 
Gener!l-l Post Office , 

The Honourable Sir Prank Noyce :(a) Government have no in· 
formation. 

(b) and (c). The Director General has laid it down as a general 
principle that candidates for the subordinate postal and telegraph servicel 
must belong to the revenue divisions in which they desir,li to enlist. Heads 
of Circles are, however, empowered to exercise their discretion should 
local conditions make this necessary. The Honourable Member's sugge&-
tion will however be considered and suita:ble supplementary orders will 
be issued giving Heads of Circles more latitude. 

RETENTION IN CALCUTTA OF BABU ASWINI KtT.M:AR CHOWDHURY, TOWN 
INSPECTOR OF POST OFFICES. 

878. *Mr. D. K. Lahiri Cha-udhury: (0) Is it a fact that there is • 
standing order to the effect that Secretaries of the Postal Unions will not 
be transferred :within one year of their election as Sccretary , 

(b) Are Govemment aware that Babu Aswini Kumar Chowdhury, 
a Town Inspector of the Calcutta, General Post Office, has been elected as 
Honor8l".Y . Secretary of the Calcutta Postal Union , 

(c) Is it a fact that he is likely to be transferred out of Calcutta 
due to abolition of selection grade Town Inspectors' appointments in 
Calcutta , 

(d) If so, are Government prepared to provide for him in one of the 
existing vacancies of the selection grade supervisors in the Calcutta 
General Post Oftie6, so that he can be retained in Calcutta , 

The Honourable Sir ~ Noyce: (a) The order, relating to See-
retaries of recognised associations, is substantially as stated by the 
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Honourable Member, but exceptions are permitted in the interests of 
service. 

(b) and (c). Government have no information. 
(d) A selection grade Town Inspector has, on the abolition of hia 

post to be transferred to the cadre of sub-divisional Inspectors and Head 
Clerks to Superin~dents of Post Offices and not to the selection grad. 
cadre of the general line. Government therefore regret that they are 
unable to accept the Honourable Member's suggestion which would be 
unfair to the men in the general line. 

REPLACEllENT OF SELECTION GBADE TOWN INSPECTOBS OF POST OrncES AT 
CALCUTTA BY Tmlll-ScALJ!l MEN. 

879. *Mr. D. K. Lahhi. Ohaudhury: Is it a fact that Government 
have decided to replace the selection grade Town Inspectors of Post Offices 
at Calcutta by time-scale men , . 

(b) Is it a fact that the Calcutta Postal Union made a representation 
to the Presidency Postmaster, Calcutta, to appoint senior time-scale clerka 
as Town Inspectors , 

(c) Is it a fact that in spite of the representation from the Union the 
Presidency Postmaster has appointed some junior men 88 Town Inspectors t 

(d) Are Government prepared to see that senior clerks art! appointed 
in these posts , 

The Honourable Sir Frank Noyce: (a) Yes, in cOlJlDlon with sel~ 
tion grade Town Inspectors at all other places. 

(b) to (d). Government have no information. The matter ie 
entirely within the discretion of the HeBd of the Circle to whom a copy 
of the question and of this reply is being sent. 

F'ORWARD POLICY OF GOVERNlImNT ON THE NORTH-WEST FBoNTIER BORDER. 

880. *IIr. 111. lIIaswood Abmad: Will Government be pleased to 
state their policy in connection with the forward poliey adopted. OD the 
North-West Frontier border , 

Mr. B. J. Glancy: The policy of the Government of India is to 
maintain the peace of the border and foster good relations with the 
tribes in the hope that in time civilisatioD will spread gradually through 
the tribal area. For further particulars regarding this policy, I would 
invite the attention of the Honourable Member to the speech made bJ' 
Sir Denys Bray on the 5th March, 1923, in this .Assembly. 

REPoRT OF THE TARIFF BOARD ON GLASS INDUSTRY. 

881. *111'. A. Das : (a) Is it correct that the Tariff Board submitted 
its report on the glass industry in the United ProvincE'S to Government 
early in 1933 Y If not, when do they propose to submit: it , 

(b) If the reply to the first part of (a) be in the affinnati ve, have 
Government. considered the l'ep<'rt f 

(c) When do they propose tc publish th~ same , 
(d) Why has tht're been 90 mucb delay in its publication' 
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'1'Ile Benearable Sir Joaeph Bhore : (a) The Report was subhlitted 
in March, 1933. 

(b), (c) and (d). It is still under the consideration of the Govern-
ment of India. In the meantime, representations have been received 
from the glass industry for protectiQ}l under the Safeguarding of Indus-
tjies Aet, 1933, and these are under examination. 

MOTION FOR ADJOURNMENT . 

.Au..m:ED SCURRILOUS ARTICLE IN THE Daily Gazette RE MAHATMA GANDHI. 

Mr. President (The Honourable Sir Shanmukham Chetty) : I have 
IJ NOON. rteCeived a notice from Mr. B. R. Puri that he pro-

pqses to ask for leave to make a motion for the 
adjournment of the business of the House today for the purpose of dis-
cussing a definite matter of urgent public importance 88 follows': 

" Tile uD88tisfactory rapUes given on behalf of Government to starred question 
No. 787, wed by Mr. Lalchand Navalrai, relating to a scurrilous article in the Daily 
Gazette, dated the 18th Anguat last, and the attitude and policy of Government as 
diselo8ed by those replies." 

I have to inquire if any Honourable Member has any objection to this 
motion. 

The Bono~ble Sir Joseph Bhore (Leader of the House) : Sir, I am 
obliged to you for informing me as to which notice I am to reply to. M7 
Honourable friend, Mr. Purl, has, I think, given notice of a number of 
motioIl&-three altogether-and I was a little uncertain as to which of 
these we had to deal with. Judging from the number of these notices, :my 
Honourable friend, J think, wus not sure of his ground and I venture to 
submit that there is some reason for his anxiety. In so far as his motion 
relates to the alleged unsatisfactory replies given by Government yefrt(>r-
day, I submit that it is, in aecordance with the ruling of the Chair given 
recently, out of order. The question to which those replies relate must 
itself be related, according to your ruling, Sir, to a matter of recent 
occurrence. This qucstion, Sir, has reference to the pUblication of an 
article which, I understand, saw the light of day on the 18th August. 
I submit, therefore, that in virtue of your own ruling this is not a matter 
'~f recent occurrence within the meaning of Rule 12. But, in whatever 
form my Honourable friend, may have coucbed his notice, what he reall7 
ivants, I submit, is to discuss the alleged ullsatisfactory replies which were 
given yesterday. In attempting to go behind the ruling of the Chair, 
I venture to submit that that has made his case very much woree. The 
urgent matter which he now suggests should be discussed. is the attitude 
and the policy of the Government in respect of the administration of 
eertain enactments of this Legislature. Now, that policy did not come 
into existence yesterday or last month or last year. It is the normal 
policy which has been adopted by the Government of India for a con-
siderable time. That policy, therefore, I submit, is not a matter of re-
cent occurrence within the meaning ot Rulc 12 of the Legislative Rules. 
What my Honourable friend really means to do is to attack the Govern-
ment for not having directed the Local Government to launch a prose-
cution in respe6t of a11 article which was published 80 long ago 8S the 18th 
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August. I submit that it was open to my Honourable frjend or any 
Member pi this H01l8el to have obtained information and to have made 
this motion· on the first day of the Session or imm~tely thereafter. 
In this connection, may I read your own ruling which, I think, is entirely 
relevant to the present case : 

" If Honourable Memberl are not in full pos_lion of the facts with regad 
to a particular ease ~o-Shmt-llo~ice is taken of that, what they 
should do is actuallj to ask for the lea"Ve--6f the House to move the 
adjournment motion and then ask the leave of the House for permission to 
waive objection on the question of urgency until full faets are available 
to aD Honourable Members. If that course is adopted and, if the Chair 
is satisfied that it isa proper ease, Beeellll8.ry permission eouid be given 
to move the motion on a later date." 

Sir, for these reasons, I submit that the motion is out of order. 

JIr. B. R. Puri (West Punjab: Non-Muhammadan) : Sir, after hear-
ing the Honourable the Leader of the House in the short speech in 
which he has given us the benefit of his view as to the interpretation of 
the rule which governs the admissibility of the motions for adjournment 
of the Honse, I confess I feel quite unconvinced of the force of his objec-
tion. I am not seeking the adjournment of the House on the ground 
that the Government yesterday, on the floor of this House, tende!red 
unsatisfactory replies to a certain set of questions which were put to 
them. Let it :be very clearly understood by the Government that I am 
not asking the permission of the House for the adjournment of the House 
on that ground. Nor, Sir, am I ~ the adjournment of the House 
on the ground that, as far back as the 18th August, there was a parti-
cular article of a particular character which was published in Karachi 
in a particular paper.. I am not seeking, again I submit, the adjourn-
ment of the House on that ground, because that would not be a recent 
event. I would be wholly out of court if I sought, at this time of the day, 
after the Assembly has been in Session from the 22nd of last month, to 
grant me permission to discuss a matter which I could have brought to the 
notice of the House on the very opening day of the Assembly Session. 
I confess that I will be wholly out of court it I asked this " adjournment. " 
on anyone of these grounds. The ground on which I am seeking the 
adjournment of the House is very simple and I will ask the Honourable 
the Leader of the House to note my wo~ i.e.,-" the attitude of Gov-
ernment, as disclosed by a certain set of replies which were given ~-ester­
day". Now, the interpretation of the Honourable, Member of the 
" policy " of the Government is that, it cannot be recent and it must be 
deemed to be spread over a long time and cover a very wide area both in 
space as well as in t.ime. That, is perhaps correct, and if I had confined 
the gronnd for my adjournment motion merely and solt'ly to the 
" policy", 'perhaps. I might have been out. of court again. But, Sir 
the " attitude" as distinguished from " policy" i;S a definite act and 
I request this House to apprecia.te the distinction between the 
" policy" and a particular " attitude ", which is a specific act and a 
specific incident, and which in the present case came to the light for the first 
time yesterday in the course of the interpellations. My Honoursble friend 
has misconceivedillthe identity of t.he word " matter " as used in the Stand .. 
ing Order. The confusion has arisen, because Gover~t think that I am 
seeking to have a ce$UD " matter" discussed, which in fact I am not. 
I am not. seeking to discuss the unsatisfactory nature of the replies nor 
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the publication as such of a certain article. What I in fact propose to 
discuss is the " attitude " of the Government which came to light for 
the first time to our great amazement and horror, namely, that the Gov-
ernment, under the circumstances disclosed, were not prep,llred to interfere 
in the matter and were to treat the whole incident with supreme indiffer-
ence. That, Sir, is the true position and, I submit, that my motion is per-
fectly in order. 

Mr. 8. C. ItIitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural) : My Honourable friend, Mr. Puri, has made it clear that 
the object of his motion for adjournment was to censure Government on 
their failure to exercise their powers of superintendence, direction and 
control in this very important matter as disclosed in the reply to the ques-
tion yesterday. W f!) all expected that when this particular: matter was 
brought to the notice of the Government of India, they would exercise 
their powers of superintendence, direction and control when the Bombay 
Government had failed in the discharge of their duties. It is this parti-
cular attitude of the Government, as has been clearly explained, that is at 
issue and it is an urgent matter. of public importance and, I submit, that 
this motion should be allowed. 

Mr. President (The Honourable Sir Shanmukham Chf'tty) : The 
first objection raised by the Honourable the Leader of the House to the 
motion is based upon a ruling given by the Chair not very long age that 
the mere unsatisfactory nature of the reply to a question will not by itself 
be a sufficient ground for moving the adjournment of the House irrefIpective 
of the original subject matter with which the question was . concerned. 
So far as that objection is concerned, the Honourable Member, Mr. Puri, 
h&- made it clear that it is not his intention to censure Government on 
this motion merely on the unsatisfactory reply that th'ey gave to the 
question. The Chair takes it that the reference to the unsatisfactory reply 
in the motion is only by way of explanation to what follows in the motion 
it8~jf, namely, the attitude and policy of Government &8 disclosed in that 
lUlsatisfactory reply. So, the Chair has now to decide as to whether an 
adjournment motion for the purpose of censuring Government on their 
attitude and policy, as disclosed in a certain reply, is in order uuder th'e 
\·ales. The Chair has to find out whether it is a definite and urgent matter 
of public importance. Now, the attitude of Government in this respect is 
certainly a matter of public importance, and it is also definite, because, 
the Chair takes it that it is the intention of the Honourable the Moyer to 
ct>mHlre Government for their failure to exercise their powers of superin-
tendence and control (Hear, hear) in the matter which, in their I)pinion, 
seriously affects the peace of the country .. To that extent, therefore, the 
qUl'l)tion sought to be raised is definite. It is urgent, because that policy 
811d attitude were disclosed only yesterday to this House. On a previous 
ocea;;ion, on the 21st- March, 1929, an adjournment motion to iliscnss the 
policy of the Government in sanctioning wholesale raids and arrests in 
different parts of India was held to be in order. That shows that though 
gem'rally the policy of the Government cannot be considered to be one of 
recent occurrence, occasions may arise when the policy and Ilttitude of 
Government may become a matter of urgent public importance. The 
Honourable the Leader of the House said that this:policy of Government 
d!d not come into existence yesterday and was not a matter of recent 
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occurrence. It is quite possible that Government might have co~sistently 
followed this policy to their knowtedge, but that knowledge uught hive 
come to the possession of the House only· yesterday. Therefore,. un~er 
those circumstances, this motion is in order. (Applause.) As obJectJon 
has been taken, the Chair would request those Honourable Members, who 
are in favour of leave being granted, to rise in their places. 

(More than 25 Members stood in their places.) 
1Ir. President (The Honourable Sir Shanmukham Chetty) : As not 

less tha.n 25 Members have risen, I declare that leave is granted and that 
the motion will be taken up for discussion at 4 P.M. this afternoon. 

The House will now resume discussion on the &serve Bank Bill. 

THE RilSERVE BANK OF INDIA BILL. 
Mr. Gay .. Prasad Singh (Muzaffa1'pur cum Champaran : Non-Moha~ 

madan) : Sir, when I was speaking yesterday, I was trying to develop th'e 
point that the establishment of a State Bank was conducive !".o the best 
interests of the country. As the proposed Bank will have to transact 
extensive business in di1ferent directions, the confidence of the pe<.ople will 
not be secured if the Bank is a private bank with sha.reholders. The work 
of currency and exchange ought, in the fitness of things, to be the concern 
of the Federal Government and of the Federal Legislature. Thet'efore, 
allY institution of this kind which is divorced from the control of the 
}"'ederal Legislature will not be acceptable to the people of this country, 
and will not be conducive to their interests. With reference to this point, 
I should like to give the opinion of Mr. John Maynard Keynes. In his 

book on " Indian Currency and Finance ", 1924 edition, at page 235 he 
says: 

••• '\ t the preeent time the arguments in favour of a State Bault for India are very 
Itrong, far stronger than they were in 1867 or even in 1898. The Government have 
taken over 80 many of thfl functions of a Central Bault that they cannot wisely neglect 
the task. The note issue of growing importance, the management of the Government. '. 
eash balances, the regulations of the foreign exchanges, all these are controDt:d together 
and treate(l as a whole." 
Afterwards he has summarised in the next page the arguments in favour of 
8 State Bank. I am not going to burden my speech with any further 
quotations with regard to the arguments whiCh Mr. Keynes has acivaneed. 
Recently, I understand, Mr. Keynes, in his memorandum to the Chamber-
lain Commission, had urged that the Central Bank for India should be a 
State Bank and not a Shareholders' Bank. Sir, none among the financial 
experts in this country seems t.o favour a Shareholders' Bank. Mr. C. S. 
Rangaswami, a financial expert of reputation, in his article whi(!h was 
contributed to the Roy's Weekly, dated 4th September, has urged the 
establishment of a State Bank and not a Shareholders' Bank. In the 
COlll'se of that article, he says : 

•• l'be 'first is the problem State Bank verslI8 Shareholders' Rank. On this ill8ue, 
to urge tlle virtues of n State BlUlk is futile aud profitless as, from the beginning, the 
Government of India have been opposed to a State Bank and the London CommittNl 
has unanimously decided in favour of a Shareholders' Bank. IIowever, developments, 
8ubsequent to t.he London discussions, are of a character as to neceBlitate a more eareful 
eonsideratioD of this question. The J'ifUJIlcial N eIDB, in Air Mail week, has referred to 
a scheme which the present Conservative Governmeut are contemplating with a view to 
makfl the Bank.t England· assume a fonn midway between its present status 88 a 
8hareholdCl1'll' institution and the dream of the Socialists of a nationalieed. eentral bank· 
bag inICtitution." 
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.. Even if we assume for a moment that there are yirtues' ill It Share!-

holders' Bank of this nature, I would suggest that the State should lI.nv~ 
<\It least a moiety of the shares in this Shareholders' Bank, or it may be 
free to buy up the shares when necessary at some future date. There 
should also be a restriction t.hat the shareholders should not be allowed to 
transfer their shares to non-nationals. Such a restriction exists in similar 
Banks of many other countries in the world. In the Netb:erlands, Del\ltlark, 
Czech()-Slovakia, etc., voting rights are exercised by nationals of the 
country, and, in the charter'of the Lithuanian Central Bank, it is provided 
tha.t foreigners callnot hold more than one-third. of the capital. A further 
safeguard provided by certain charters is that only nationals are eligible 
to hold office in the Central Bank. There is no such restriction in the 
proposals made in the Bill. Th'en also there must be a clause that the 
m&.iority of the Directors must be Indians or of Indian domicile. Sil' Basil 
Blackett, when he introduced his Bill in 1927, conceded this point. III the 
offidal report of the Legislative Assembly, dated the 30th AUgUlit, 1927, 
lie stated as follows : 

., May I say that I shall be perfectly willing to add to the draft amendments I 
have that no one, who is not an Indian or a British subject ordinarily resident in India, 

, poulel have a vote." 

So I take it, this point has been conceded by Goyernment themselves, 
and I am surprised to find that there is no reference to it in the Bill 
presented now by the Finance Memher. The other point to which I should 
like to refer i~ the agreement with the Imperial Bank. It is proposed 
that the Imperial Bank will act as the sole agent for the Reserve Bank. 
Thh will add to the patronage which the Imperial Bank enjoys at the 
hanill. of GoYernment, and the position of the indigenous banks of the 
country will be precarious. The indigenous banks require special facili-
ties for development, and I should think that there, should be soma suitable 
provision inserted in any agreement which might be 'entered into between 
the l{.eserve Bank of India and the Imperial Bank, safeguarding the legiti-
mate interests of the indigenous banking system. I should like ulso to 
ask why it is proposed to confer this benefit only on the Imperial Bank of 
llIdia. It is also proposed, Sir, that the Reserve Bank of India should 
ha'-e no branch of its own in London and that it should transact its 
business through th'e London branch of the Imperial Bank. This also is 
open to objection. The Imperial Bank is dominated by European interests, 
and the interests of the indigenous banking organisations in this country 
will not be adequately protected if the prollosal for the agreement with the 
IDlJlerial Bank il:i carried into effect. 

I would next refer, Sir, to the ratio question which also finds a place 
in th~ report of the London Committee. I have no desire to dig up the 
buried bone" of a dead controversy which raged round this question a 
few years back, but I must say that the suggestion not to reopen thhl ques-
tiOll is one which cannot be accepted in the best interests of this country. 
Now, Sir, in the Mansfield Commission report which was submitted as f&1" 
hack as 1866, this question was dealt with at some length : 
, ,. The Commission was appointed by the Government of India on the 3rd Februal'1, 
1866, with Sir William. Mansfield al Chairma.h, and it w¥ the first of ita kind !let up 
hi. India. The COmmi88iOD distinguiBhed itaell' by I118king as early as 1866 two importaa' 
iellommendationa, '!liz., (1) the introduction of a ' univera1aote " ADd (2) the _trodIII' 
tion of a gold euneney. The first recommendation W8.I carried out in l.9Ot, when, f. 
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the first time, the five-rupee note was made ' universal ' f~ th!il whole of India, the 
;:'~~, rec.'olllmendation forms the subject of aeute controversy and doubt at the preeent 
.. ,f~ 
. I am referring to a very useful book, " The Monetary Problems of 
Illllia " by Mr_ L. C. Jain, which I would commend to Honourable Members 
~or :pe~sal. 

'.Phe Herschell Commission in 1892 recommended the ratio to be fixed 
~t Is. 44. What does the report of the London Committee state on this 
~pint Y T~~y say 8H follows : 

" We consider that the only Bound course for India is to remain on the sterling iird. On that basis the exchange obligations incorporated in the Bill must Decca-
M. ~f;' in accord with the rupee sterling ratio existiD.g at the time when the Bill ill 
iid:t ueed. ' , 

Sir, I will now refer Honourable l\iembers to some of the proposals of 
the. London Committee. They recommend that a minority of thc Board 
should be nominated by the Governor General in Council under the present 
CQn8titution, and by the Governor General at his discretion under the new 
Constitution. Sir, the Governor General in Council at the present moment 
is not constitutionally respoDBible to this House, while the Financial 
Minister of the furture will be responsible to the Federal Legislature as w~ll 
ItS to the Federal Government, and I Ree no reason why this discrimination 
Ims been sought to be made in this particular recommendation. The Com-
mittee also recommends that the first appointment of Directors ~iI'ould be 
m:Lde by the Governor General in Council. This also is open to very serioul 
qbjection. Why should Directors be appointed by the Governor Gt'Ilerru in 
Council' If this is to be a Shareholders' Bank, the shareholders them-
seh,es must have the power to appoint thei.r own Directors. 

There is also one point to 'Which I should like to make a passing refer-
'ffl(,'e. It has been claimed by my Honourable friend, the Finance :Member, 
tllat the proposal in the Bill that the different Indian States should fall 
int{J different geographical 'areas is an improvement. I submit, Sir, that 
it ill not an improvement as it is made to appear. Formerly tbe Indian 
States were, if I remember aright, proposed to b'e included only in the 
Delhi province, where tbey eould have exercised their in1luence in the 
selection of Directors; but no,y, u~der the present proposal, the influence 
of these States can be exercised in all thc five geographical areas ;nto which 
t his country is sought to be divided, and th'eir in1J.uence will be exercised 
more or less over the whole field of those areas. In that sense also. this 
proposal does not seem to he an improvement. There is another proposal 
ihat the profit of the sale of gold must belong to the '&serve Bank. :My 
opinion is that the profit of the aale of gold must belotm to the State. 'rhe 
Ireserve BaJlk may utilise that money by way of loan, but the proprictary 
r~ght of the profit must b'elong to the State and not to the ReMlrw., Ran~ . 
.4s 10 the other recommendation of the Report, as regards the appoint-
l,.~ent of' 'the Governor and Deputy Govemor or Deputy Governors, the 
ntfljority of the London Oommittee hold that ~he Governor Genernl in his 
diljcretion should be the appointing authority when the nf~W Constitution 
c\)we~ i~to fofte. Here, apia, ille C~mittee hav~ made a distinctil)n 
~t~een tQ~ Govemor Gener.t.l in CounCIl und.er the pr.ese~t Const.itution 
an4 !he Govqnor Gen~ alone ia pis d~retion in tile flltu~ F~erat 
~~ij1Jtioll.'"'The miRoriQ' f)f the ppmnuttee, qQ"fev~r7 hold .~a~ theBe 
aPPolntnmltB .-w • ..... b,y '*he :s..d pf ~to!'8 ~bJ~et ~. the 
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approval of the Governor General. The opinion of the minority se'ems to 
be an improvement upon the proposal set forth by the majority on this 
point. 

There is only one little point which I should like to raise before this 
House. Why is this hurry for the establishment of a Reserve Bank in 
India far in advance of the time when the Federal Legislature 
iF! supposed to come into existence and to be functioning t The Secret&r7 
of State for India said that central responsibility depended upon the 
proper functioning of the Reserve Bank. I should like to know what 
inherent connection there is between responsibility at the Centre and the 
functioning of the Reserve Bank. Sir Tej Bahadur Sapru, Mr. J ayakar 
and others protested against this position being assigned to tIt·:! Reserve 
Bank with regard to the future Constitution of India The Reserve Bank, 
as 1 stated at the outset in my speech, on proper lines would be an institu-
tion which we should all welcome ; but, framed as it is, it is open to objeo-
tiQn on different points. I have merely tried to indicate some of the points 
to which objection might be raised. The Reserve Bank must b'e II Reserve 
Bank, in the proper sense. It should not be a preserve bank to preserve 
the vested interests of foreign capitalists. The proposal, as adumbrated 
in this :Pill, seems to make it a sort of preserve bank and not u Reserve 
Bank. 

Mr. T. N. Bama.krishDa Beddi (Madras ceded Districts and Chittoor : 
Non-Muhammadan Rural): Sir, the Honourable the Finance Member, m introducing this Bill, said that he was following the precedent set 
up by his predecessor in the matter of the procedure he was adopting ; 
and, then, he moved a motion for referring this Bill to a Joint Com-

. mittee of both Houses. If he proposes to follow precedent, I may also 
request him to have 28 Members on .the Joint Committee as on the 
previous occasion, and not 24: 8."l now propos~d; and I hope he will 
agree to this number being added. 

The Honourable Sir George Schuster (Finance Member) : If that is 
the general view of the House in the course of this debate, speaking on 
behalf of the Government, we should be perfectly prepared to adopt 
that course, and I should ask you, Sir,'in due course to allow an amend-
ment to that effect to be moved. 

Mr. T. N. Ramakrishna Beddi: I am thankful to the Government 
for accepting this small amendment. It is with great trepidation that 
I have to oppose the motion of my rev'ered friend, Mr. Vidya Sagar 
Pandya, who is a doyen in the financial world, for sending out this Bill 
for circulation. If I differ from such a great authoritYf it is only on 
some valid and substantial grounds. My first ground is that an 
identical Bill which was introduced in 1927 was sent for circulation and 
there is already abundance of public opinion that has been expressed upon 
it which can be had if Members require it. Again, if it is said that much 
time has elapsed since then and that so many tremendous changes in mone-
tary values have occurred in the world subsequent to that time, my reply 
is th~t it is very recently that the Government appointed the Banking 
Inquiry Committee, composed of very able financiers, including, Sir, 
yourself, which went about. the country, made a thorough inquiry, 
examined witnesses who were experts in financial matters, and published 
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their report· and even that report" strongly recommends the establish-
ment of a R~serve Bank as the only panacea for all the ills to trade, 
eommerce and agriculture' this country is Buffering from. 

These are not my only grounds for my pressing for taking up this 
Bill immediately. I have got stronger grounds. I am an agriculturist, 
and I represent the interests of the agriculturists. Nobody will deny 
the fact that India is pre-eminently an agricultural country, and many 
milliolls of the people depend upon the good prices they get for their 
agricultural products. In such an a.gricultural country as India,. there 
is a seasonal demand for the expanSIOn of the currency. ExpansIOn of 
currency is necessary only in some particular seasons, when there is 
abundance of crop in the hands of the farmer and the crop requires to 
be moved from one place to another so that the producers may get good 
pri:ces for the crops. A Government which does noi do banking business 
and which is only a currency authority is not expected to" know the 
seasonal conditions or the seasonal demands for the expansion of the 
currency. It is only a bank which does credit operations that can under-
stand the position. The bank note issue generally is based upon the 
business transactions, and it wjll expand or contract according to the 
seasonal needs and hence a bank. like the Reserve Bank, which is 
entrusted not only wit.h credit operations, but also with the issue of 
currency, is very necessary, because it will be in a position to know the 
seasonal demand for expansion of currency. lIr. Kisch in his book 
on ,. Central Bank " says this : 

" Govel'lllDent are not as sensitive as a bank to the conditions in the financial and 
commercial world." 

It is the bank that is the barometer to judge the necessity for this 
expansion. Hence, Sir, a bank, such as is proposed to be established, 
is quit.e essential for India. 

There is, again, another reason why the agriculturists want a 
Reserve Bank to be established at as early a date as possible. We all 
know that the Government collect kt'sts just about the time when the 
agriculturists get their crops o"n hand. I do not know the conditions 
obtaining in other provinces, but, in my Presidency, the collection of 
kists begins from December and goes up to April. That is just the time 
when the agriculturists get their crops on hand and they have to pay 
their kists, and, therefore, they have to sell their crops at whatever 
price thay can get, and it is exactly the time when the creditors will 
also sit tight over them and collect their dues. Therefore, the poor 
agriculturists are forced to sell their produce at whatever prices they 
can get to pay up the Government dues as well as to satisfy their 
creditors. At present the Government are carrying on their c.:>Uection' 
work by means of treasury operations. Of course, the Imperial Bank 
is authorised to open branches and to undertake treasury transactions 
on behalf of the Governmf'nt, but yet, Sir, at present there are only 
about 100 or 120 branches of the Imperial Bank, and they are very 
small in number when compared to the vast size of the country. There-
fo!e, almost all the taxes that are being collected go to the treasuries 
~th the result that crores of rupees have been withdrawn from 
CIrculation and '!ncked up in these treasuries, and this money ultimately 
perhaps goes to the coffers of the Secretary of State and then lent out 
lD the United Kingdom at favourable rates of interest. However, that 



1396 [12TH SEPT. 1933. 

l Mr. T. N. Ramakrishna Reddi.] 
may be, the net result is that so much of the currency hu been looked 
up in these Government treasuries, Ilnd there is a eoWlt~tion of the 
currency in the country. When there is a contraction of the currency, 
as every economist knows, prices of commodities will go d01'Vn, _Ild 
hence it is the agriculturist who suffE.>rs from this contraction. On tb~ 
other hand, if all this money is placed in the hands of the Central Bank, 
it can again flow out of the hank and get into circulation in its transac-
tions with the farmers with its creditors or with other hanks. Thus the 
Ploney will be in circulation in the country itself, and it will tend to 
raise the price of agricultural produce. For all these reasons, Sir, 1 
strongly recommend that there should be a ReserVe Bank estaqlished 
in this country as early as possible. 

'Then, Sir, the Honourable the Finance Member, while introducing 
the Bill yesterday, said that it had bePD ag-reed that the Bank, if it waa 
to be established, should he free from political influences, and the Report 
of that packed Committee of J~ondon had also stated in paragraph 3 
that they fully accepted the principle that the Reserve Bank shou1d be 
free from any kind of political influence... But, Sir, neither the Report 
nor the Honourable the Finance Member has explained to us what that 
"political influence" means. If it means that the Assembly or ita 
repre~entatives or the politicians of the conntry, who have no knowledge 
of financial matters, should not interfere with the day to day working of 
the Reserve Bank that is to be set up, than I entirely agree with the 
Finance Member that such influence is not beneficial for the good of 
the working of the Reserve Bank; but if it is meant that there should 
not be even a single representative of this House, however eminent he 
may be in the financial world, or as the Report wants, it should be a 
Shareholders' Bank and not a State Bank, then, in that case, I beg. to 
differ. How can it be freE.>'from political influence at all? The consti-
tution of the Bank, as disclosed in this Report or in the Bill. clearly 
states that the Governor General with the help of his Ministers at presen.t 
will appoint a Governor, a Deputy Governor and four Directors out of 
perhaps 15 Directors. So I ask, are not the Government of 'India a 
political body! And a Governor GE.>neral. while ex('rcising the powers of 
nominating, has necessarily to consult his Cabinet and the Secretary of 
State, and the SecrE.>tary of State i~ respollsiblE.> for the good govern-
ment and also for the moral and material progress of this country to 
the Parliament. Sir, the future Governor General has to exercise 80 
many powers that it is not possible for any human Governor General to 
exercise all those powers. It requires really a super-human Viceroy or 
.Gov~rnor General to exercise all those powers. U:nles~ he has ,~,!9 
attrIbutes out of the three that are associated with God, that is o~ni~ 
potence and omniscience, it is impossible for any Governor General to 
exercise all these powers ........•. _., •• 

Mr. B. Bas : Yon arc forgetting the Financial Adviser. 

~. T. lIf. ~ l.ecldi : Even with the help of his a\\v*r&, 
the (}overnor General w:iiI nQt he ~~le t.o exercise aU the4¥l P~)\V~S ,~.q~ 
p.,,~ll'. TheJ;'e~olre, ~~I i~ ~() ~S:e s,aying tl,!.",t the futur~~nk ~~Qyl41 ,ll~ 
tree~l'Qm, .~9h~fal l:qf\~ellce .. Thfl'~wiU aert!\j~lv hepoUt\~l i:q1J~~e 
'J'l'CIl!e~ In ~me \VV' 9." t~~ pt\ler. 
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Then Sir one point was not made quite clear by the Honourable 
the Fina~ce Member yesterday in his speech. He merely said that the 
Reserve Bank should be free from political influence, and this Report 
attempts a sort of definition of what kind of that political influence is. 
III the second sentence of the third para. of the Report, it is said : 

". 'l'be best device which the prootic.al experience of other countries has evolved for 
achieving thill object is that the eapital of the Bank should be held by private share-
holders; IUld we recommend that thia plan ahouid be adopted as in the ('.a&e of 
India." 

Putting these two statement.s together, one will come to the 
conclusion that a bank to be free from political in1luen.ce should be 
only a Shareholders' Bank, and not a State Bank. So, if we accept 
this motion for reference to a Joint Select Committee, then it might be 
understood that we have accepted the principle of a Shareholders' 
Bank, and n~t a State Bank ... 

Some Honourable Members: No, nO. 
Mr. '1'. If. Rama.krishna Reddi : If that is not so, I should be very 

glad, but I should like the Government Member to make the point clear 
whether the Joint Select Committee wil1 be allowed to discuss the 
priuciple whether it should be a State Bank or a .ShareholdeN' Bank. 

Mr. B. Das (Orissa nivision : Non-M.uhammadan) : It is not a 
prjnciple. 

Mr. '1'. N. Ramakrillma lteddi : That is how I understood from the 
oNpeech of the Honourable Member and that is why I want to make that 
clear,-whether the question is open for discussion whether it should be a 
State Bank or a Shareholders' Bank. If it be so, then I am for the 
reference of this Rill to a Select Comntittee where the Chairman will not 
be in a position to tell the members of the Committee that, since they 
ha.ve aCtlepted the principle, they ought not to discu88 the question that it 
should be a State Bank. I want the Honourable the Finance Member 
to make that point clear, because, on that point, depends the vote of my 
Party. As a matter of fact, my Party has discussed this question and we 
have dccided that we will give our vote if the Select Committee is per-
mitted to discuss this question whether it should be a State Bank or a 
Shareholders' Bank. . 

A t. this time we are not called upon to discuss the detailed sections 
of the Bill. There are only two important questions to be discussed at this 
stage. It is of great interest whet.her the futnre Bank will be a State 
Bank or a Shareholders' Bank, because it. is agitating the minds of so 
many people already. It does not require a grea.t financier to discuss the 
question whether it should be a Stat.t' Bank or a Shareholders' Bank. 
Every one can use his reason and his common sense and arrive at a con-
(,lusion. A pplyillg the~ two tests. I find that it is monstrous that we 
should entrust the hE.'avy responsibility of the destinies of this country 
in the matter of currency and finance into the hands of a few shareholders 
who will contribute a share capital of five crores of rupees tbough they may 
have to deal with many erores of rupees in daily transactions. 

An Honourable Member: Shareholders do not lay down policy : 
Mr. '1'. N. Ramakrishna Reddi : I mean the Directol"s who' are 

appointed by ~: shareholders, and it is much worse, because it is a smaD.er 
body. I am not in favour of entrusting such heavy responsibilities to the 

1,272LAD • -
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l't'pl'est'ntatives of a few shareholders who happen to purchase shares to the 
txt.ent of B.s. 5 crores. From the agriculturist's point of view, I cannot. 
look at the prospect with equanimity, of a certain number of shareholders, 
who form a coterie, being entrusted with the currency policy of the country. 
According to this Bill, the value of a share is Rs. 500, and it is onIy a 
person who purchases two shares that is entitled to exercise his vote. 
'l'his means t.hat the person must invest at least Rs. 1,000 before he call 
exercisl' his vote. As I said, the Bank will be entrusted with a heavy 
responsibility and will be given ample powers in the matter of dictating 
the J,olicy of the currency and finance of this country. Trading and 
commercial interests, represented by my Honourable friends like Mr. Mody 
lind Sir Cowasji J ehangir, would be the first to take advantage of it and 
to purchase as many shares as it is possiblE' under the circumstances. 
Under tIllS Bill a limit is placed upon the number of votes & person may 
exercise, but there is no limit fixed for the number of Shares he can 
purchase. 6 per cent. interest on investment is a very tempting proposi-
tion for financiers like Mr. Morly and Sir Cowasji Jehangir and they would 
not grudge investing lakhs and lakhs of rupees in this concern. 

lWr. B. P. Mody (BombaY' Millowners' Association: Indian Com-
merce) : Unless the Bank gives us overdrafts, I do not think we will be 
able to purchase them. 

Mr. T. N. Ramakrishna Reddi : And thus, ultimately, the destinies 
of our country will be in the hands of a coterie. On account of the high 
price of shares and the ignorance that prevails amongst the agricultural 
cOlllmunity, the agriculturists will not be in a position to take advantage 
of it and to purchasE' many shares of the Bank. Hence their point of view 
will lint be properly represented in the Directorate. I am conseious that 
the Goverllor General bas got power to nominate agricultural interests to 
make up the deficiency. That will be only one or two, and then they 
will be in a minority. So, ultimately the policy of the Bank will be 
dictated by the Directors elected by shareholders who are mostly men from 
the trading and commt'rcial interests. The interests of trade and commerce 
are divergent from the interests of agriculturists. The trading interests 
will want to purchase agricultural produce cheap, whereas the agricultural 
interests will want to get as much price for their produce as possible. So 
the interests of the trading and commercial communities are different from 
rhose of the agricultural community. If the policy of the Bank is to be 
entrusted to Direct.ors, who are elected by these shareholders, then it will 
be dictated by those interests, and so they would withdraw currency when 
they want to purchase agricultural produce cheap. That is why, as an 
agriculturist, I view with apprehension the high price of a share of the 
Bank. The old Bill provided B.s. 100 per share which was more helpful 
to the agriculturists. ' 

An Honourable Member: You are a lawyer. 
lIIIr. T. N. Ramakrishna Reddi : I have given up law for the last 

three or four y<'ars ; I am purely an agriculturist. 
There is another ground why there should be a State Bank and not a 

ShnrellOlclf'rs' Bank. It is .s.8Jd that if it is a Shareholders' Bank, the share-
hqlders take very great interest in the management of the Bank and it 
will be free from Governmental int.erference. Yesterday, Mr. Vidya Sagar 
fandya pointed out in his speech how the shareholders took interest in the 

I 
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management of the Imperial Bank of India. According to him, very few 
attend any meetings and their interest ceases after electing Directors of 
the Bank. Again, when once the Directors are elected, they hold their office 
in rree-hold-in-perpetuity, and thus the policy will continue for ever 
and ever. If that is the interest which the shareholders take in a Bank, 
where they can expect higher and higher dividends, I wonder what kind 
of interest the shareholders will take in a Bank which fixes the maximum 
dividend that can be declared at 6 pcr cent. only. They are sure, that 

1 P.M. 
with so many privileges which the Reserve Bank enjoys 
as the dictator of the currency and credit system of 

India, they would get thE'ir own dividends and, when they are sure of 
that, they will not take any interest at all in the management of the Bank. 
So it is mere bunkum to say that the shareholders will take any interest 
in the Bank after they have elected fhe Directors. If it were a State Bank, 
all thE' interest or the dividend that this Bank earns would go to the Gov-
ernment Treasuries and that might lighten the burden of tax on the people. 
I do not' want that this interest should be earned by the shareholders. 
They can as well invest the five crores of rupees in other industries and 
commerce and earn more money and thus enrich the country. On that 
consideration also, I want t.hat the Bank should be a State Bank and not 
a Shareholders' Bank. We have got the experience of the management! 
of railways by private companies, and the experience that we have gained 
does not: encourage us in the belief that the future Reserve Bank, if it 
is to be It Shareholders' Bank, will work very satisfactorily. The repre-
sentatiYes of the people have urged on the Government to take back the 
management of the railways to the hands of the State, and important lines 
have already been taken up by the Government and it is only on account 
of financial stringency that the other railways have not been purchased. 
With that experience, I have no belief that a Shareholders' Bank will serve 
the interests of India better than the State Bank. Again, it is said, that 
t'he wholf! idea of the establishment of a Reserve Bank is that the control 
of the Government should be removed and that it should be restored to the 
representatives of the people and that the Government of India should 
have no influence at all. But, Sir, as I have said, it is impossible to divest 
the influence of the Government of India. from the working of this Bank. 
As I said, the Governor General .will have a great voice in nominating the 
Governor and the Deputy Governors and others. As a matter of fact, 
the whole administration of the Bank will be in the hands of the Governor 
and the Deputy Governor who are nominees of the Governor General and, 
hence, it is impossible to escape tlle influence of the Government in the 
working of the Bank. I may state that we are not so much afraid of the 
influence of the Government of India as of the influence which the Secret.ary 
of State wields over the head of the Government of India in the manage-
ment of financial and currency aifairs of this country. If left to thE'm-
selves, I do not think the Government, whether it is an irresponsible Gov-
ernment as it exists now or a Government with a semblance of responsibility 
in the future, will cODt'lcientiously do anything against the interests of 
India.. We are only afraid of the in1luence that the Seeretary of State 
may bring to bear on the Government of India. That is what we want to 
avoid. We had an experience reeently when England wt'nt' off the gold 
foifandnrd. Immediately on hearing this, the Honourable the Finance 
Member. with the first impulse of the dictates of the best interests of the 
country, proftiulgated an Ordinance divorcing the rupee from the sterling. 
'fhe yery next day, the Seereta.ry of State for India, who has the interests 

U~i2LAD d 
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of his own country at heart:, made the Government here pass an Ordinance 
abrogating the previous one and also linking the rupee wit"h the vicissitudes . 
of the sterling. It is that influence that we ~"ant to avoid. After all, it 
is very difficult to divest the Government from any political influence. 
After all, it is the Legislature that is creating the Bank. It is the child 
of thc Legislature and it is bound to carry some heritage of its creator. 
For all these reasons, I think that it should be a State Bank. I may tell 
you that. in 1928, when this Bill was introduced and discussed, the Select 
Committee unanimously recommended a State Bank and the then Finance 
Member accepted the principle of a State Bank and the Banking Inquiry 
Committee also recommended a State Bank. The whole country wants i~ 
and I do not understand why the London Committee, which was a packed 
Committee, came to another conclusion that it should be a Shareholders' 
Bank, with the honourable exception of Lala Ram Saran Das. 

I shall now say a few words about the constitution of the Bank. This 
country is peculiarly situated. Here the interests of the Britishers have 
been strongly established and it is impossible to eliminate any representa-
tion of t.he European commercial and mercantile interests in the future 
working of the Reserve Bank. But, though we are not opposed to a small 
representation, we require,-if the Government succeed in persuading us 
that it should be a Shareholders' Bank,-that the Directorate must be pre-
dominantly Indian and it should subserve the interests of only Indians. In 
this connection I would like to quote one or two lines from the speech 
delivered by you, Sir, when you were on these Benches. You said : 

" Unfortunately, the history of eurreney in this eountry has brought to the forefront 
this faet, that the interests of India, as understood by Indians, are very different :[rom 
the interestB of India, as underlltood by the European eommunity. I would, therefore, 
impress the neeessity for making ample provision to entrust the eontrol of the Beserve 
Bank to Indian hands, people }Vho know the interests of India best." 

Sir, it is said that there should be no representation of the Legislatures 
on the Directorate, because that would bring in political influence. .As I 
said, the Directorate should not be dominated by the representatives of the 
Legislature, but there should be some provision for some sort of represen-
tAtion of the Legislature if it is to redress any deficiency. SUpp08ing there 
are great bankers and financiers like Mr. Vidya Sagar Pandya and Sir 
Purshotamdas Thakurdas in this Assembly ; then, on account of such 
restrictions, they would not find a place on the Directorate of the Bank. 
In order to restore or redress any such deficiency, t.here should be a provi-
sion that. t:l;lere should be some representation, though it may be one or two 
representatives, elected from the Legislature. If it is thought that their 
remaining in the Legislature, after being Directors, will be construed to be 
a political influence, t:hen a provision might be made that they might resign 
the membership of the Assembly in order to become a Director. Somf' 
such provision ought to be made in the Bill. 

Sir Oowasji Jehangir (Bombay City' : Non-Muhammadan Urban): 
May I point out, Sir, that, so far as I can see, there is nothing in the 
proposals at presf'nt which will stop what the Honourable Member proposes 
to. do. Any Member of the Legislative Assembly, who chooses to become a 
DIreetor of the Bank and is ready to resign his seat in the Assembly, can 
do so under the present proposals. 

Mr. T. N. Rama.k:rishDa lteddi : From the reading of the Bill I under-
~oec:t. that no representation should be made from the Assembly. 
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Sir Cowasji Jehangir : There cannot be any representation from this 
House as such, but any Member of this Assembly can offer himself to be 
appointed a Director or to be elected a. Director and he can then resign 
immediately. 

Mr. T. N. Ramakrishna Reddi : I see there is a provision to that 
effect. Sir, the Honourable the Finance Member, in regard to the relations 
between the Rt'serve Hank and the Imperial Bank, said that the new agree-
men1 should be made with the Imperial Bank on the lines suggested by 
the old Bill. He commended to our acceptance the provisions contained 
in the Third Schedule to this Bill which practically reproduces the provi-
sions that were contained in the original Bill. The circumstances have 
since changed. .<\.t that time; when the old Bill was under discussion, the 
agreement between the Imperial Bank and the Government had to run three 
more years. Under that agreement, the Imperial Bank had to do certain 
functions ; they had to help the development of trade and industries of this 
country. They must. develop the banking habits of Indians by taking in 
more Indians as apprentices or giving. employment to more Indians and 
also by encouraging indigenous banks ..... 

Mr. President (The Honourable Sir Shanmukham Chetty): The 
Honourabl'e Member may rt'sume. his speech after Lunch. But before the 
Home adjourns for Lunch. the Chair would appeal to Honourable Members 
that. though technically there is no time limit to speeches on a legislation, 
in view of the importance of the measure and the restricted time at our 
disposal and the great number of members of different Parties who are 
anxiou's to take part in the debate. Honourable Members will do well to 
impose upon themselves Ii reasonable time limit. The Chair doeg not want 
to unnecessari1y restrict the rig-ht of a.ny Honourable Member to speak as 
long as .he likes. but the Chair would regretfully point out that it 
has already observed a tendency for very tedious repetitions of the same 
arguments by Honourable Members. If the Chair finds that tendency 
again, it will have to prevent Honourable Members from indulging in 
repetition!!. 

The Assembly thf'n adjourned for Lunch till Ha If Past Two of the 
Clock. 

'l'be .<\.ssembly re-assembled after Lunch at Half Past Two of the 
('lock, Mr. President (The Honourable Sir Shanmukham Chettv) in the 
Chair. . 

Mr. T. N. Ramakrishna Reddi : Sir, after. what. has fallen from the 
Chair jus~. when we were rising for Lunch. I would put upon myself a 
time limit and bring my remarks to a close. At that time I was stating 
that the ,Government expected cert.ain things to be done by the Imperial 
Bank and, further, according to the t~rms, the QQvernment required the 
Imperial Bank to do treasury business on behalf of the .Bank. .In return 
for this work to be done by the imperial Bank, the Government were 
allowing large cash blllaneesto rem.ainwiti~ th~ Ba'nk;f!'ee:~of.iii.terest: . 
. At times, the average balance would amount to nearly.-20 crores." Some-
time last year .. I moved a Resolution in thi~ Assembly for" th'e appointment 
?f a Committee to enquire into tte working of the Imperial Bank in all 
Its bra~ches. At that time, I dealt with, in detail, how .. the Imperial Bank 
had faIled to come up to the expectations of the Government and how it 
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proved to be a menace or rival to the indigenous banking system and how 
it brought in racial discrimination in t.he matter of disposing of applica-
tions for credits. At t:hat time, the Honourable the Finance Mllmber, 
in reply, stated t.hat all these things would come up .for consideration when 
we ea~e to discuss the Reserve Bank Bill sometime later on. On that 
assurance, I withdrew my Resolution. The whole period of contract has 
now elapsed and now we are establishing a Reserve Bank in India and there 
are absolutely no grounds for extending any sort of privilege t{) the 
Imperial Bank now. According to t.he Bill, it is contemplated to place 
nearly fiw crores with the Imperial Bank free of interest. No valid 
reasons are urged by the Government why this privilege should be extended 
to the Imperial Bank even after the contract period has (lome to a close. 
The only reason, if at all, that t.he Imperial Bank would urge, is that it has 
opened branches t.o the extent of about 120 as per terms of the contract 
and that, on that ground, the Government should extend this privilege. 
But., according to their own admission, most of t.he branches are now pay-
ing concerns except Ii few branches which are lying in outlying parts ; and, 
hence, if this privilege is extended to the Imperial Bank, it will have a 
dominating position and it would be a perpetual menace to the indigenous 
banks in India. The Government should try t{) develop the indigenous 
banking system, and if they extend this abnormal privilege, it will not 
tend to the development in that direction. The Bill provides that the 
Imperial Bank should act as a sole agent for the Reserve Bank in all places 
where the branches exist. Here also there is a discrimination' against 
indigenous banks. I should like to suggest that wherever there are 
indigenous banks or their branches, a sort of tender should be called for 
for doing the work of the Reserve Bank and no such discrimination should 
be made in favour of th~ Imperial Bank. 

One point more t.hat I should like to urge, before I conclude, is this. 
Accoreing to the provisions, each Bank, which comes under the Schedule 
of the Reserve Bank Bill, will have to deposit 10 per cent. of the cash 
balances with them in the Reserve Bank. That will be an unnecessary 
c11rtailment of the working of the indigenous banks which usually work on 
their bare margin and hence that provision also should be modified in the 
way of permitting each bank under the Schedule to deposit as much amount 
as is convenient for the bank to spare. I hope all these poin~ will be 
considered by the Select Committee. If the Honourable the Finance 
:Member is prepared to give an assurance that all these points would be 
dealt with in the Select Committee, then, I, for my part, and on behalf of 
our Party, can say that we will be in favour of accepting the motion before 
the House. 

Mr. H. P. Mody : Mr. President, my Honourable friend, the Finance 
Member, expressed satisfaction at the fact t.hat towards the' close of his 
career. it had fallen to his lot to pilot a measure of this character. 

The Honourable Sir George Schuster : No" satisfaction ". 
Mr. H. P. Mody : Do I understand my Honourable friend to say that 

he cOPS not feel any satisfaction in piloting this measure Y I SUppotle he 
puts it dmvn to some of the speeches whieh he has heard. Anyway, I 
co.ngratula;te my Honourable friend that it has fallen to his lot to pilot this 
BIll and, If I may say so, I regard it as a fitting culmination of his flv. 
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long and anxious years of office that it should have been his good fortune 
to be on the way to place on the Statute-book such a V'ery important 
measure. (Hear, hear.) 

Mr. B. Das : How on the Statute-book Y 

Mr. H.P. ltIody: Yes, with such amendments as my Honourable 
friend succeeds in introducing. 

Now, Sir, two Honourable Members, who addressed this House at 
considerable length, had something to say about the nature of the Com-
mittee which was appointed, and which deliberated on this measure in 
England. My Honourable friend, Mr. Pandya, said that he did not 
know what the qualifications of those gentlemen were and that they 
were not at any rate elected by the House ; and my friend, Mr. Heddi. 
also suggested that it was a packed Committee and that he did not see 
what its qualifications were. Considering that most of the Indian 
members of the Committee, members who belong to this House, happen 
to be Leaders or Deputy Leaders of the parties, groups and ~rouplets 
that exist in this House, I do not know whether it is the intention of my 
Honourable friend to suggest that their Leaders and Deputy Leaders do 
not possess their confidence. 

:Mr. Ga.ya Prasad Singh: And incidentally supporters of the 
Ottawa. betrayal. 

Mr. B. P. Itody : What does my Honourable friend know about 
Ottawa T The only word he knows is " betrayal". But I have a warm 
regard for him in spite of his idiosyncrasies and I would advise him in 
his own interests not to betray such crass ignorance about things. 
There are matters beyond my Honourable friend's ken ; to put it in a 
homely way, the shoemaker to his last. 

Sir, I was saying that we in this House have some experience of 
how members get elected or selected to various committees. A'Dd I doubt 
very much whether the selections made by Government were allY worse 
than this House itself might have made if the choice had been left to 
it. I hope, therefore, it will not lie in the mouth of any Honourable 
Member to suggest that we, who went to England, were not represen-
tative .of this House or did not know what we were talking about. 

Now, let me go on to the Bill. Let the House clearly understand 
t.h.at by the wry fact that We are going to set up a Reserve' Bank in 
India. the millenium is not going to be ushered in. Every important 
country today has got some sort of Reserve or Central Bank, and. in 
spite of that, eurrencies have t.umbled down and the whole credit system 
has collapsed. It is only in Great Britain that the credit structure has 
stood Bnd, even there, if I may venture to suggest a rather novel point 
of view, I 'Would 110t say that it was largely or entirely due to the opera-
tions of the Bank of England, even though the Bank of England is the 
bedrock of finance all over the world ; I would say that it is largely due 
to the conservat.ism of the people and to the financial genius of the City 
that tlle Rtructure of England haR stood as solidly as it has done. There-
forE'. by t.he 'Perl' fact that we are setting up a Reserve Bank in India, 
we must not tbink that we are setting up a maehinery which will make 
impossible any fluctuations of the exchange or whicn will bring absolute 
stability tq the finances or the credit structure of India. But the 
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Hf!~erve Bank will do a great deal en'n without att.em.I't.iJ .. ~ thi;;. 
Amongst the many fUllctions of the Reserw Bank, when It IS properly 
established. will be t.o increase the banking power of the country, to 
provide against undue rigidity or expansion of eredit, to c<~-ordi~te 
governmental and business finance, to assist. member banksdurmg times 
of crisis, to free the financial mechanism of the country, both from the 
control of big business and of officialdom, and to help in a sense to reduce 
foreign indebtedness. The Reserve Bank will do something even more, 
and that is, it will carry on open market operations as and when re-
quired, a matter in which Government somehow or other have never 
been able to take their courage in their hands. After all, what are the 
two weapons which Reserve Banks employ in all countries T Redi'seounting 
of bilL~ and open market operations. In India, as is very well known, 
the bill market is in a very undeveloped condition, and the only way in 
which a Resen'e Bank oon a.nd should function is by open market 
operations calculated to re~uce the volume of credit or to enlarge it as 
and when the occasion arises. All these are very important functions, 
and I think that if the Reserve Bank is properly established and if it 
has got the right sort of directorate, its influence on the fortunes of 
India will be enormous. The only doubt that arises in my mind is 
whether thi's is quite an opportune time for setting up a Bank. It seems 
to me ·that if the choice had been left to us it is just possible that the 
Bank would not have come into existence at this particular stage. But, 
after all, we have no choice in the matter. It was beyond the ken of 
the Committee which went to England to question whether the time had 
arrived for setting up a Reserve Bank. Either by the Round Table 
Conferences or by some other body or atithority it was laid down that 
a Reserve Bank was a eondition precedent to the establishment of 
financial autonomy and to the establishment of Federation. It was 
mated that the Reserve Bank would have to be successfully functioning 
before financial autonomy could be conceded to India or before Federa.-
tion could be brought into existence. Therefore, Sir, there was no 
choice. and today we find ourselves in the position of having to devise 
ways and means to set np a Bank on sound lines. 

Now, Sir, a great deal has been sairl in thl' course of the 1a<;t two 
days on the question whether it should be a State Bank or a Share-
holders' Bank. My objection to a State Bank is that I do not want the 
control of the State OVf'r the Reserve Bank's operations. T do not want 
that rigid sort of control whicb would neeesRarilv be exercised bv the 
State ii. for instance. it held all the capital. A~d what I should like 
my Honourable friend<; to remember is that even thou~h thi~ may bp a 
Shareholders' Bank and the State may technically havp nothin~ to do 
with it. it is a matter of common knowledge that the State in' every 
country. wherf' there is a Shareholdpl"s' Bank, has an enorlJlOUS influence 
on the operations of the Bank. Take even such a strongly entrenched 
institution WI the Bank of England. The Bank of England haR very 
close relations with the TreaJilUrv. and. while the Bank of En!!:land if! 
technically in a thoroughly independf>nt position and can defy the 
Treasnrv jf it. wants to, the co-oueration bet~il the Treasury arid the 
Balik of Enj!'land is so' elOSe< that it: mllV·alm~tbp. ~Ilidthitt' tlte;Sta~ 
lIMa baM iii the regu1ati~ of: the"stl'airs"of"'rfhe' "Bank of En"land. "I 
"Jf; :,;;i . .:,.!i!::1 ',I ::),~., ••. , ..... "7,;:,-;-:", .:,{r h.1 .··~ •. )Jrii;tI~ "::: "O,.~d'!:,i .. ~ 



THE ;RESERVE BANK OF INDIA BILL. 1405 

should like my Honourable friends to remember that, by merely putting 
up a Shareholders' Bank, we are not doing away altogether with the 
control of the State or the Finance Member. If he knows his business, 
he will have a direct influence upon the way in which the operations 
of the Bank are carried on. Now, Sir, I quite understand certain 
objections being raised to a Shareholders' Bank, but those objections 
have been sought to be met by u.s in the Bill which is the result of the 
report that we have put up. One of the objections which naturally 
arises in the mind is that if there is a Shareholders' Bank, then naturally 
the profits, that ought to go to the State and form part of the general 
revenues, are diverted to a lot of shareholders who had the good fortune 
to have got hold of a few shares. We have provided against that, and 
we have laid down the ultimate limit at 6 per cent. I may say that I 
would have gone a little further than my other colleagues and I would 
have reduced it stilI further. because of the prevailing money rates in 
the country today. As regards individual holdings, we have tried to 
ensure that no one section can exercise an undue influence upon the 
deliberations of the Directorate; and through the medium of regional 
holdings and through the fact that no shareholder can have at the very 
outside more than ten votes, we have I think successfully secured that 
end. But it is just possible that our calculations may be upset, the 
reasoning ,upon which w~ have based them may be found to be unsound 
after a fl"W years ; and, therefore, I would be prepared to concede that 
an opportunity should be !!,iven at some stage to determine whether a 
Shareholders' Bank is the ri!!,ht sort of bank, and, therefore, I would be 
inclined to favour the suggestion that after a term of years the State 
might have the option of buying up the shares, and at that time, of 
course, the composition of the Djrectorate would also have to be revi'sed. 
That suggestion has been made and I t.hink tha.t there is something in it 
which might well be exploreli in the Select Committee. 

The next point that I would like to del'll with is the constitution of 
the body. It has been lard down that the Governor shall be appointed 
by the Governor General at hiR discretion under the new Constitution. 
I have differed from that view. I put up a suggestion before the Com-
mittee, a suggestion to which I still hold, and that is that the proper way 
of appointill!!' a Governor of such an important institution is by the 
Directorate with the approval of the Federal Goyernment : and T went 
further and said that if these two bodies failed to come to an agreement, 
then the Governor General at his discretion might appoint the Governor. 
My reasoning was this : here is the Directorate of the Reserve Bank : 
before ever it iR called upon to apP01nt a Governor. it may be a few 
years durinll: which it will have quite sufficient experience. Thnt body, 
I say, would have enough experience to make it possible fot' a right 
selection to he made; but there a~ain J impose the approval of the 
Federal GOvernment, and J say if these two very competent hodit>&. 

namely. the Directorate with it.'! experience and the Federal Goverriment 
with all tholle lar!!,er considerat.ions which are ever prE-Rent to the mind 
of a Government but which may not be present to the minds of 'a small 
body or an inclividual. if between these two they agree upon.the .choice 
of one man, .. then I say t.hat that man may be . presumed ~ be the right 
sort of p~n. ~I, .therefore. disagreed with what .itt.laj.d down in the 
COJnmitt.ee'Ai lWport,' and. is to be found in the Bill, . namelv, that' the 
~v~pi~~~Q~d' ~,,~ ~pqiJ1~ .at.· t.he .. disere~iol"'. ~ " ~e. .Go~or -G~aerirJ • .. 
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Now, about the Directors: I realise too well that the mere process 

of selection by a' number of people who have acquired shares in the 
concern is not the most ideal way of getting b,.old of the best man. I 
feel particularly that with the limitation which has been imposed, namely, 
that the Director should not belong to the Legisla.ture, that he should 
not be a member of any other Bank, that it will be extremely difficult 
to get the right sort of man. That is my view. But I do not think it 
lies in the mouth of my democratic friends here to question the principle 
of selection at the hands of what might be called a popular body. They 
ba\e always fought for the right of election and here they have got it : 
let them at any rate not cavil at it. So far as I am concerned, I realise 
that it is not the beat method ; and I made a suggestion, again turned 
down, and which in fact did not find any supporter almost ; and that 
was that while you give the right of nomination to the Governor General 
and while you give the right of selection to a number of shareholders, 
you ought also to give three or four seats, or at least two, to recognised 
commercial bodies and aSBOc·iations which would at any rate ensure that 
the member who represented them would have the proper equipment 
for the task of a Director of such an important institution. I do not 
know whether that suggestion is going to find any more favour here than 
it found there ; but I do feel that it is one which requires to be explored, 
and which ought not to be rejected, so to say, out of hand. 

I now go on to another subject, and that is the subject of the link 
to sterling and the ratio which I see is being vigorously ventilated in 
various commercial bodies and in the press. 

Mr. Muhammad AUa.r.Ali (Luclmow and Fyzabad Divisions: 
Muhammadan Rural) : You said you would refer to the ~'inallcp' Minister 
in the future Government coming into this scheme of yourI'! : how does 
he c·ome in T 

:Mr. B. P. Mody: As I pointed out, the Finance Member io{ always 
in tOl1ch with the Governor and Board of the Reserve Balll~ : thev are 
bound to consult him at every tmn, and while it may not be statutorily 
laill down, if my Honourable friend will see what other countries are 
doil1g, he will come to realise that there is always a close connection hetween 
the Trea~ury and, the Central Bank o'f1 a country. I wail speaking with 
regard to the linking of the rupee to sterling and the ratio. So fnr as I 
am concerned, my Honourable friends know what my views are with regard-
to HlP linking of the rupee to sterling. You will remember, Sh', thMt in 
19:H, when Great Britain went off the gold standard, we tabled a Resolu-
tion which we carried by an overwhelming majority in this House, which 
was moved by yourself and which was seconded by me ; lind We ~ave 
sufficient reasons, from our point of view, in the course of our I'!peecheSi 
f(\r holding that the linki~ to sterling was an unwise th:u:,7;. I cannot 
<;ay that that is not my opinion now: but I feel equally st.l·ongly at the 
Slime time that this at any rate is not the occasion. for distur-hing the sf(lfl(.~ 
Q1lfJ. I do not think that in a period of flux, when currencie!; and currency 
syst.ems are being changed from day to day, a change of this vital character 
can hI' madE' without very considerable dislocation of the fiulln('e, industry 
and tradp of the coo.ntry ; and, t.herefore, inspite of all the crit·ici'llll" t.hat 
lH1Yf' been uttered in public, I hold very stronglythattliis, at am· rnte. 

-i1ol 110t thE' time for distnrbhlg the 'pORition which exists .. A~ Tegards' the 
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ratio, I hold the same view. Nobody in this country, or at BRy rate only 
Ii very small section of the country, has ever had anything, but the utmost 
condemnation of. the way in which the currency policy of the country has 
beel] managed and of! the way in which the one and six ratio bad been 
fu,-('ed down our throats. I say, this ratio has brought untold harm to 
the country, and' I do not r.are what other opinions are held. I think it is 
the (IOnsidered opinion of anybody who understands anything about the 
trade, industry and finance of the country that this ratio ha., brought very 
great evils in its train. But, here, again, I say that we ~nnot sit down 
at a Select" Committee table and say " Now this ratio is bad : let liS see 
what ratio we are going to fix ". That is not the way in \vhich th,~ rati» 
will be altered or will have to be altered. But I do fed at the samc time 
that it is up to the Government to watch the situation very carefully and 
from day to day and revise their policy the moment it is found to be 
neeessary. It is a matter of common knowledge that the Government of 
Jndi:: would nave been forced off the ratio had it not been for the very 
fortuitous exports of gold. I am not sure that before the Reserve Bank 
comes into operation, the Government will not have occasion to revise their 
poliey and to consider whether the ratio ought not to be altel'eil. I say 
that the Government ought to keep this public feeling in this country per-
petually in view. They must have the courage to retrae*" their steps, to 
Rec the folly of their ways, and when it is realised that the ratio cannot be 
hdd together without serious detriment to the interests of this country, 
then they must immediately revise it. That is the meaning of the sugges-
tion we hllv~ made ..... 

Mr. O. S. Ranga Iyer (Rohilkund and Knmaou Divisions: Non-
:Mllhammadan Rural) : Is it not likely that the Reserve Bank, if it comes 
into existence, will prove an instrument in facilitating the revision of the 
ratio , 

Mr. B. P. :Mody: My Honou1'able friend want~ to know if it is not 
likely thRt the coming into existence of the Reserve Bank by itself will 
facilitate the reversion of the ratio. He is right in this I:!ense, that when 
the!'" is a competent body handling the credit structure of the country, if 
thHt hod~' realises that the ratio cannot be held together without serious 
detriment, naturally the opinion of that body will have considerable weight 
wiih the Govf'rllment. And J say, Sir, that thl'! only meAning to be applied 

3 P.ll. to the words whieh we have used in the Report, namely, 
that it is up to the Government and the Legi:.lature 

to f.te that no undue strain is placed on the resources of the Bank,-the 
onl~' menning is that the Government must not hesitate to alter the ratio 
if tlley fcel that the present ratio cannot be maintained without hurting 
the best interests of the country. 

There ,is another point on which, I am afraid, I am agRin in a minority, 
it i~ rather a techniCRI point,-and that is with regll1'd to the proportion 
of the reserves which have been laid down in t.he Bill .ts the minimum 
r~SE'rve to be held against the note liability of the coullh·y. According 
to ny reading of the sit.uation, many cOlmtries are beginninl! to think that 
the minimum reserve..~ which havE' been laid down by Statute are unduly 
rcstricthe of tile operations of f'ent.1'Il1 Banks. and 'the t~lId of opinio~ 
now is in the direction of reducing these minimum reserves wit.h II view to 
gh·jllg greater power in the hands of the Central Banks to control the 
credit structure of the conntry. We have laid down a very high minimum 
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l'l'Sern'. It IDay be that it lllay serve to inoipire confidencc in the inter-
national money markets, but, at the same time, it may also be that at a 
later stagE it may be found that it hampers to a great extent the way ill 
which the credit structure of the country has to be handled. 

There is only one other point, and that is with regard to the proposed 
arrangements with the Imperial Bank. Weare not hostile to the Imperial 
Bank. but at the same time we must see to it that no 8l'J'81lgement is 
al'l'iv~d at with that institution which is at all calculated to hurt the intere~t"l 
of the indigenous banks. A great deal has been heard in the last few 
years about the way in which the Imperial Bank has brought banking 
at the door of a great many people. That is perfectly true, but, I say, 
it is also true that if the Imperial Bank had not established itself in the 
places where it has now got branches, the indigenous banks mjght have 
fonnd thpir way there. I can say from experience of a Bank of which 
I happen to be a Director-I say from experience, that the competition 

. of the Imperial Bank, where both it and the indigenous banks have 
branches, has very seriously affected the interests of the indigenous banks. 
B~ all means strike a fair deal with the Imperial Bank, Imt the country 
will have to Bee that whatever arrangement is come to with the Imperial 
Bank is flot of such a character that the indigenous bankR, which arl" 

,struggling against great handicaps to minister to the needs of trade and 
industry ill places which the Imperial Bank cannot reach, are not 
seriously affpcted. These banks, which are performing such a useful 
fUllction. should have a fair play and fair field, and if the arrangement 
that the Government propose to make with the Imperial Bank satisfies those 
conditions, I for one would not grudge an arrangement whcrehy the 
Imperial Ban~ is properly compensated. 

These are points which will have to be considered in the Select 
Cf)mmittee. All I will say is that it is a matter of very great importance 
to th!s country, even though this may perhaps be an unseasonable time 
for the setting up of a Bank, that the Reserve Bank should eOll!c into 
existence. It will establish the confidence of the public in the financial 
machinery of the Goverllment. What ha.'! happenl'fl in the pasti.'l that no 
matte)' what operation has been undertaken by the Government in the 
way of <'Ontracting or expanding currency, we have been apt alwa~'S to. 
put it down either to the hand of Whitehall or to the hand of the Brit.iHh 
u1Jsiness interests. It may be ~hat we have done an injustice to Govern-
nwnt ; but our experience has been so bitter that I think we may be pardoned 
for making that assumption which we have made in previous year!'!. All 
that i<; twing' to he changed, and now the operations which the Reserve 
Rank will carry out for the purpose of regulating credit and curY'pncy-
_ tho;,e operations. at any rat.e, will not be suspected and in the countr~' thpre 
will be this confidence that the management of an important undertaldng 
IS in hands which rna'\" be t.Tllsted to look after the interests of India. 
A U""erYe Bank will 'also be of importance from the international point 
of view. My Honourable fripnd snys, and I think :"i.thlegitimate pride, 
that ilJl' credit of India stands high today.· But the credit of India will 
stand e"en higher when the Reserve Bank is established and is found 
to he functioning successfully. . .. 

)1'01' all theae reasons, I ask my Honourable friends to consider t.his 
-lDe~s'1,lre as ont' of great national importance. Let US all apply our minds 
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10 the problem and regard it as one in which no party predi1tlct ions or 
prejudices need enter, but as one in which we are all vitally and (quall~ 
in terested. ( Cheers. ) 

Sir Cowasji Jehangir : Mr. President, I do not know or' any Bill or 
lilly ~ubject that has been more thoroughly discussed and considered than 
that of the establishment of a Reserve Bank for India. As We all know, 
there have been two Bills drafted, one actually considered hyt.his 
Honourable House some years ago. These Bills were criticised, and were 
seriously considered by all interested in banking and ·finance in India, 
aud today we have, let us hope at least for some years to come, the last 
of these Bills to hring a Reserve Bank into existence. 

I think one of my Honourable friends complained that he had not 
had 8ufficient time to consider the very important proposals put for-
ward by the Finance Member based, upon the report of a Committee 
which sat only a few months ago in London. My answer to my Honour-
able friend is that he has had ample time to read, consider and digest"i 
the Bill of. 1928 ; he has had ample time to do the same with the Hilton-
Young Commission's Report ; he has had ample time to digest the Com-
mittee '8 report which was published some days ago. And, having considered 
and disgested all those three documents, which a man in his position ought 
to know by heart-I claim he has no justification for now complaining 
to this House that he has not had sufficient time to consider tliis Bill. 

Mr. Vidya Baga.r Pandya (Madras: Indian Commerce) : 24 hours! 
Sir Cowasji Jehangir : 24 hours are more than sufficient to conHider 

a measure which he has had years to think over. What is this Bill' It 
is bns~d on the Bill of 1928. It is altered in certain respects by a Com-
mittee the report of which he has had for days in his hands ..... 

Mr. B. Das : The 1928 Bill was never conside;red by this House. It 
was llisallowed by President Patel. 

Sir Cowasji Jehangir : It was not considered p('Q"haps by this House, 
but 1':111"ely it was considered by my Honourable friend, Mr. B. Das. 

Mr. B. Das : No. 
Sir Cowasji Jehangir: It was before the public ; everybody read it ; 

lind does my Honourable friend contend that he only read the 1~28 Bill 
for the first time 24 hours ago ,. 

Mr. B. Das : Yes. 
Sir Cowasji Jehangir : Then he has no right to pose as an aut.horit.y 

011 banking or on the Reserve. Bank ; he has no right even to speak 
before this Honourable Honse on a Bill of this kind. If my Honourable 
friend means to say that he has only read the Bill of 1928, 24 hours ago. 
I can only say that my Honourable friend has devoted his attertion to 
poJitical matters, to matters with which a Reserve Bank is not c(>I1D('cted. 

Mr. B. bas : I stand by the Joint Committee's Report of 1927, 
whi(·h my Honourable friend has omitted to refer. 

Sir Cowasji Jehangir: Well, if he has ~one through' the Bill of 
1927 lind the Bill of 1928 and if he has gone through the Committee's 
Ueport which has also been in his hands for some days. I confidently say 
tlmt 1he Bill presented by the Finance Member need not hHve· bel,it 
read by him at all. He could have made a speech on the strength of 
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those three documents which would have been perfectly relElvant to the 
Bill presented by my Honourable friend, the Finance Member. 'l'here-
forI', I no not think, Mr. Pre8ident, with due neferen(\e to my Honour-
ahle friends that there can be any real justification for asking for further 
delay. 

Now, Sir, I have been, as you all know, a signatory to this Report 
and, with such re.serYations as are contained in that Re.port, I stand by 
it, but I regret that I have not much to say in reply to the speeches I 
have heard up to now, because I claim that nobody has really made out 
any strong point or argument against any of the recommendations. 
Now I will com'e to one suggestion in this Report which has really bcen 
contested. That is the question of a State versus a Shareholdt'1'8' 
Bank. You are well awart' that there are only two countries in the 
world which have got a State Bank. One is Australia, the other is 
Sweden. Even those countries are considering the position of their 
Reserve Banks. Not till 1929 or 1930 was the question really con-
sidered seriously by economists and by the greatest authorities in the 
world as to which was the more preferable, a State Bank or a Share-
}lolders' Bank. The matter really became a matter of practical 
politics during the regime of the last labour Government in England, 
but I 'do not desire to go into great details as to why that subject 
became a matter of practical politics. To put it briefly, the late 
Labour Government and the Bank of England did not get on very well 
together and it is an open secret that perhaps the conservatism and 
caution of the Bank of England drove the' Labour Government out of 
effice. To put it shortly, the Government of the day in England wanted 
to borrow from the open market loans for purposes other than remune-
rative. There was uproar in the country. The Bank of England 
refused to help and it was only then that the question really became a 
matter of practical politics as to whether a State Bank or a Share-
holders' Bank was the best thing for a country. I am firmly of the 
opinion that had England had a State Bank on that critical occasion in 
1931, England, far from being in the solid position in which she is 
today, - top dog in the world of finance - England might have been 
a bankrupt country regretting that she had a State Bank bound to 
follow the lead given by the Government of the day. 

Mr. B. Das: You are insulting Lord Snowden's memory. 
8"11' Cowasji Jehangir : I am not here to compliment either Mr. 

B. Das or Lord Snowden. I am here to relate the facts. Therefore, 
the question of a State Bank versus a Shareholders' Bank is really a 
question of whether you want an independent authority in this country, 
that can check Government when Government are liable to go wrong. 
J agree with my friend, Mr. Mody, when he says that perhaps 
some of the mistake3 that Government made in this country would 
not have been made had there been a Reserve Bank. We do not want 
to try experiments again with our finances and, if there were no 
question of reforms in the immediate future, even if it was a question 
of reforms 10 or 15 years hence, I should be strongly in favour of a 
Reserve Bank, to be a check, to be a l!'Uide, phnosopher and friend both 
to the Goyernment and to the Assembly. We are in a unique position. 
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.Ai!. many Members know, in India ~he Government, with the 8ssistancfe 
d the Assembly, not only lays down the policy but Government are 
l'esponsible for the management of currency and exchange. In ,:ery 
few countries in the world do Government perform these two functions 
.and considering the great responsibility that Government be~r on 
their shoulders, is it right to ask them to perform both these functIOns Y 
If they have blundered, they have done so, because they have had 
too much thrust upon them. You are asking them to do more than 
~ny other Government in a civilised country is asked to do. The.y 
have not got the men, the resources, the expert knowledge at theIr 
hands. The Reserve Bank is intended to supply that knowledge, that 
('xpert opinion, that experience of the world of finance which ought to 
be at the service of Government from day to day. A good deal of 
my Honourable friend's speech (Mr. Pandya), a ,"ery long speech, the 
11rst speech we heard on this Bill, consisted of an attack on the 
Imperial Bank of India. He gave us a most interesting history of the 
Direct.orate of the Imperial Bank. He went back to, I think, 1821 
and he gave us all those facts and figures in order to show that a Share-
holders' Bank is liable to fail, because the appointment of the Directors 
is in the hands of a clique. that members of th£' same firm year after 
year become Directors. He quot.ed men having beeIl Directors for 15 
years. I should have thought that in certain circumstances that was a 
good argument for a Shareholders' Bank. It. shows that the 
Directorate have at their disposal at least men of experience, men who 
have served them for 10 or 15 years. But my Honourable friend 
lIeems to think that a constant. change in the Directorate is good for a 
bank. I leave that to my Honourable friends to judge. Is it a good 
thing- to ha'\"f" constant. changes in the Directorate or in any commf"rcial 
body whether it be a bank or any ot.her industrial concern T He gave 
us t.he instance of my Honourable friend. Sir Purshotamdas Thakurdas, 
tmd complained t.hat he was a Dirf"ctor of th£' Imperial Bank for the 
last 15 years and has been its President and 'Vice-President. I should 
have thought that we should be grateful to a man like Sir Purshotamdas 
Thakurdas for havinp: served a public body-for, after all the Reserre 
Bank will bf" public b()d~·--for 15 Yf"ars by de'\"oting his time and atten-
tion t.o the work of that. public body and by becoming it.s President 
and Vice-President. My complaint is that there may be no continuity 
in the Directorate of the Reserve Bank. That is my fear, because the 
provisions of the Bill are such as to make it very difficult to get a 
continuity of the !lame Directors. The circumstances of the Imperial 
Bank and thos!' of thf" new proposed Reserve Bank are totally 
different. There may bf" a block of shares in the hands of one 
individllal which would p:ive him p:reat power. A man may hold 10 or 
20 lakhs worth of shares and his proxy would he worth having. A 
number of such proxies in the hands of the Imperial Bank Manap:er is ... 
Sl ~eat strength. Then, it is possible for him to say that the successor 
of such and such man shall be a partnc:r in the Same firm. But such a 
thin~ is impossible under these provisions. No mlln can havf" more 
than 10 votes, that is to say, a man who holds Rs. 10,000 worth shares 
will ~et. votes <'l1uivalent to Rs. 10,000. For every share that he holds 
above Rs. 10,000 hf" gets no votinp: power. Th('r~fore. if II. man holds 
<:hll;es to the June of ten lakhs in this Reserve Bank. he has thf" same 
votm~ power as a man holding Rhares of Rs. 10,000. 
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The Honourable Sir George Schuster: Rs. 5,000. 
Sir Oowaaji Jehangir : Yes, that is right, because a man gets vote 

for a share of five hundred rupees. Now, let me draw the attention of 
my Honourable friends here as to how it is possible for any clique, 
whether it be the Governor of the Bank or whether it be a clique of 
shareholders. to get certain Dirt'etors appointed year after year. 
They collect proxies and they go to the biggest shareholders. It is 
easy to do so "'hen the Articles pf Association enable a man to have 
large holdings with an equivalent voting power. In that case it. is 
possible that a few proxies may mean tht' majority. Having those 
proxies in their pocket, they (~an defy all opposition from others who 
desire to get fresh blood into the Directorate. But that U! impossible, 
nearly impossible, under the provisions of this Bill. I would l~e to 
see the management of the Bank or some shareholders trying to get 
proxies from men owning only up to a limit of RB. 5,000 to enable them 
to get such a number of proxies as to make the election of A., B or C 
absolutely certain. Therefore, this argU'llent. that a ShareholdeM' 
Bank will make it pOFsible to have a certain number of capitalists 
constantly in power is not a correct argument and, it is, in order to 
avoid that and to make this Bank broad-based upon the will of the 
people, a phrase very much abused, that this restriction has been inserted. 
Therefore, I think I may respectfully point out to my Honourable 
friend, Mr. Pandya, that his apprehensions are not valid. Now, Mr. 
Pandya says that they are based on his past experience. It may be so. 
I understand that he has been the Manager of the Hindustan Bank for 
25 years and has been associated with three other Banks. If Mr. 
Pandya would give the names of his Directors and the number of years 
they have served on that Directorate, he may give us as interesting 
figures as he was able to read about the Imperial Bank. If that is his 
past experience on which he based his criticism, I maintain that the circum-
stances are totally different. It is possible that in his Bank a man 
c011ld be. a Director from th'e very establishment of the Bank till today. 
r think that is not possible in the case of the Reserve Bank unless the 
man is extraordinarily good and has the confidence of the people, 
because the shares of this Bank will be held by the people. It may 
have been the sad experience with my Honourable friend's Bank, the 
Bank of which he was t.he Manager, that he had to put up with old 
fogies, as he called them. But let me again repeat-I have repeated 
it three tinies already and now I repeat· it for the fourth time--that 
it is not possible undE:-r the provisions of this Bill. . 

Now, Sir, so much for the State Bank 1,er.~tts the Shareholders' 
Bank. I presume I shall have the good fortune of perhaps addrt'ssing 
this Honourable House again on this subject.. There is only one 

. point on which I would like to refer. 1 am not going through this 
Bill, because there is little time at my disposal. W t' shall have further 
opportunities of doing so and T do not think that anv point has bf't'n 
brought up which is of such importance that you wouid think it neces-
sary for one of your members who was a member of the Committee to 
answer it. But there is one point I would like to bring to th(' notice of 
the House. That is the question of the ratio. Now. a!ol ,ve all know. 
there will have to be a clau.~e in this Bill which will lav down the 
rati(}, another as to whether we should be linked to sterli'ng, to gold 
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or to the dollar. These clauses come into the Bill, because ihey are to 
be the instructions to the Reserve Bank as to what the policy of Gov-
ernme~t is with regard to exchange. Those instructions to the Reserve 
Bank are given through this Bill. Weare not considering the policy 
of exchange when we consider this Bill. The main object of this Bill 
ie to establish a Reserve Bank. It so happens that it is through this 
Bill that we have to give instructions to" the Reserve Bank as to what 
the policy of exchange should be. Therefore, the only thing that we 
can do is to put into the Bill the ratio that may be in existence the day 
before the Bill comes into operation. XOW', Sir, that does not mean by 
any means that all the signatories to the report agree with the policy of 
the Government with regard to exchange. 

My Honourable friend, Mr. ~Iody, reminded you, Sir, of the 
Resolution which you moved when England went off the gold standard. 
He now says and I was nther surprised to hear Jt, he now says that 
this is not the time to make any change. Let me tell this House that 
so far as I can judge public opinion in India it is that Is. 6d. ratio is 
wrong and that Government can with benefit to the country change 
that ratio. I do not say it can be reduced to Is. 4d. or Is. 3d. or Is. 2d. 
It ,is not my purpose to express any opinion, but I must say that 
public opinion today is stronger than ever it was before, at least in 
my part of the country. (Hear, hear.) The public feeling is that the 
time has arrived when Government should give their most serious 
consideration to the question of ratio. 

Mr. B. P. Mody : Does my Honourable friend suggest that I said 
that this ratio should not be changed 1 

Sir Cowasji J'ehangir : You did. 
1Ir. B. P. Mody: I only said at the Select Committee table. 

Rurely my Honourable friend understands it. 

Sir Cowasji J'ehangir : Quite. When he said he had changed his 
opinion, I thought that he said that the present exchange should 
remain. 

1Ir. B. P. Ifody: Nothing of the kind. 
Sir Cowasji J'ehaDgir : I am glad to get that contradiction. But 

lfr:. President, we all kn~w .that thi~ .ratio cannot be changed by legis~ 
labon. There are constItutIOns whlcn lay down that the policy of 
exchange can only be cha •• gcd b:r Government by lecrislation . that i.~ 
the constitution in England today. The British Gover~ent can~ot make 
a radical change without legblation, bUT. what does the British GOVf.lru-
ment do T What did it do? It took action overnight and then went 
to the Legislature to get it ratified. 'I'hat is the only way in which the 
ratio can be'changed in' any country; whatever the constitution may lay 
down, it is the Government and Government alone that can takc Hction 
overnight and come befCJre the Legislature and say" that we have takeu 
the responsibility for doing what we thought was in the best intereL'ts 
of this country ; we ask you to ratify it ". But you cannot allow the 
Legislature to decide what thE' ratio should be, because speculation would 
be rampant and 'he country would l.e ruined long before you legislate. 
Peoplp. would be speculating ill e\ery part of the world with your ex-
change. Therefore, whetb.!r it be this Government or whether it be anI 
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SWlIraj Government in the future, the Government alone will have to 
take the responsibility of changing the ratio and presentiug a fait 
(/ccompli to the Legislature. Therefore, under these circumstanecs, it is 
t>"vident that it was never intended that we, as a Legislature, should decide 
qut'stions of exchange when this_Bill was brought up. But it is perfectly 
in order, as you know, Sir, for me to discuss this question and I think it 
is a fitting opportunity to remind my Honourable friend opposite of the 
point of view of India of which perhaps he is well aware. But I do .feel 
that we are safe in the hands of the present Finance Member and that h'e 
"Will give India's opinion every consideration. We cannot expect him at 
lUI)' time to express too definite an opinion, no Government can or dare 
express too definite an opinion, because speculation will become rRmpant. 

Mr. B. Das : What about the safeguards in the White Paper about 
the fixity of ratio T 

Sir Cowasji Jehangir : 1 wouid only remind the House how senl"i· 
tive the financial world i&. ~\ word 01' two from th::l Honourable the 
Finance Member is enough. Why, the Honourable Member oppositlJ 
arrived in Bombay and hc JJulde a bltle speech or gave a little interview 
and Government paper leapeJ up two points the next day. Why· f 
Something escaped out of his lipfs "hich he never intended and the 
result was that the Govtlrument paper -went up, but next day it came 
down again. . 

The Honourable Sir George Schuster : I do not think it came back. 
Sir Cowasji Jehangir : I 8lll very glad that the' remarks of my 

Honourable friend have led to a couple of points rise in the Government 
paper, but it came back to thtl former level. Now, Sir, anything said by 
the Government Benches is taken up by the financial world in India or 
in other parts of the world, and people begin to speculate and, therefore, 
I am not going to ask my Honourable friend to give any definite opinion 
but I am going to request him to keep in mind public opinion on this 
question. Let m hope that cven before the ~ill comes before this Legis-
lature again, the Hononrable Mt>lDber ill charge of the finances of thi~ 
country will have carefully con~idered the position. J am not going into 
details. The position has changed w~thin the last two or three month'; 
3!i the Honourable_Member well knows. It i!( changing every day and it 
niay be that any b~~ change in Ollr 1'l1t10 ruay have only a transito17-' 
effect. After all, it will have a beneficibl eif('ct even if it be for a short 
time. I will say nothing m·w/! about the 1'htio, Mr. President, as J do feel 
that although it is not absolutely out of order, it is irrelevant to the 
subject matter of the Bill. 

Now, Sir, there is one important matter which the Committee have 
not really consirlered very caref.llly i:J Bllgland ahd that is what are to 
be the terms on which the ImperIal Bank ilS to sever its connection with 
Government. I nm not going into details, al> these will have to be 
thrashed out in the Select Committee. It wat; deliberately left out of our 
deliberations in England bceause, at lea"t. I felt, that India was a much 
better place to deal with this qU('stion than six thousand miles away. 
8peqJring for mYielf, 1 do h(}pe that ever~· .iu~tice will be done to t.he 
Imperial Bank. I can only Tepeat wht'.t ha3 been said so often in 
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England that we shall see that jut'ti\~e is done to our indigenous banks 
also and that the Imperial Bank, although I :tm a shareholder, shall not 
be a position in which it ~hall be Rble to cru.'Ih all indigenous banks. Its 
('apital is very larg~. I k.now the claims that t~ey have p~t forward in 
connection with theIr capItal. I am nut g')llig mto detaIls now. At 
least I am certllin tIlIlt the Select Cummittee will give all these points due 
consideration and I can only cxprel'lS the hope which, I am sure, will be 
fulfilled that the Select Committee will do justice both to the Imperial 
Bank and to the indigenous bank.s. 

Mr. President, there are other r(:8~ons, as this House knows, why 
we should get on with this Bill and why a Reserve Bank should be estab-
lished as soon as possible. Thel"e were I/lan.v experts who told us last 
year and the yellr beforil that it would be impossible to establish a 
Reserve Bank for financilll r~asons 011 wllich I am not going to dilate. 
Let us thank those who have made it possible for a Reserve Bank to be 
established within the near future, and let us also thank all our friends 
who have· helped us to bring this country to a position which is second 
to none in the world. Those pessimistic propheta who told us that it 
wO;1l1d be impossible to haw- a Heser,-e Ballk have not turned out to be 
quite correct. Let us hope, before long Government will be able to 
completely prove thl1t those prophets were wrong. I do not want to be 
too optimistic just now, but Houonrsble Members will realise that the 
position has considerably improycd as is shown by the figures given by 
the Finance Member and that we shall not be building castles in the air 
when we express the hope that this Reserve Bank will begin to runc-
tion,--shall we say,-before the Finance l\lember leaves this country or 
perhaps very S\lon after. 

Mr. lagan Bath Aggarwal (Jullundur Division: Non-Muhammadan) : 
Sir. the debate was losillg an element of liveliness and intJlrest when the 
Honow'able Members from Bombay intervened. and lent to it a certain 
amount of interest and flavour. We beard from the Leader of the In-
dependent Party that the uebire of Oilr Honourable friends On this side 
for circulation of this Bill WbS wholly lmjustified. He said that after 
reading the Bill of 1927 wiJicll had Leell discussed at very great length 
in this House and the Bill 01 19~8 whieh provt:d still-born and the Hilton-
Young report all t.hat wa'! worth know-iug was known and what waR not 
known was not worth knowing; .lLU thel'efor(; it was wholly unnecessary 
to indulge in the luxury of d circulaticn motion. Well, Sir, may I remind 
my Honourable frif'nd th3t b~tween 1928 anrl 1933 the year 1931 intp.r-
vened Y A good many cconomic theories and economic maxims have 
become heresies now. 

Sir Oowasji lehangir : 1 may pomt out that you have got the Lond<Jn 
Committee's report on the 1928 Bill which made certain amendments in 
the 1928 Bill and that Committee sat only a couple of months ago and the 
report has been in your hands for some days. 

Mr. lagan N&th Aggarwal: 1 was not at all forgetful of the great 
Committee which sat in London and of which my Honourable friend and 
Mr. Mody were luminaries alld were signatories to the report. That fact 
I was duly conscious of. The point that I was making was that during 
this period 1928 and 1933 the great year 1931 intervened. A good many 
economic theor!es have collapsed and have become heresies and the desire 
of my Honourable friends who J18ve suggested that this Bill should be 
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circulated is by no means l!. desire merely of a dilatory kind, because, as 
you will notice, the only time that \ve have asked for circulation is up to 
December, 1933. If I may be parrloned for meI).tioning it, this Reserye 
Bank scheme comes before U~ a~ p.ut of the scheme of Federation; one 
of the essential preliminaries which must be satisfied before Federation 
is :-1]1 accomplished fact in this land is that there must be a Reserve Banl •. 
. And if that is so, why should my learned and Honourable friend leading 
the ()ppositiol1 be in such a desperate hurry when we know from a tele-
gram received today that the repurt of the Joint Parliamentary Com-
mittee will not be out before 193-1, the Parliamentary legislation will take 
another year, and that one great consummation that a requisite number 
of States have to declare their assent to the instrument of ae~es'Sioll to 
Federation is still a long way off. Why should we be in such a desperate 
hurry? I refuse to believe that it is part of dilatory tactics to ask for 
circulation by December, 1933. Now, Sir, that the Indian public is much 
exercised in mind over this measure will be apparent to you from one 
or two considerations. You will notice that my Honourable friend 
pinned his faith upon the London Committee and the London Committee 
is supposed to have said the last word on the subject. I refuse to assent 
to any such proposition. Neither the Anglo-Indian commercial world 
nor the Indian commercial world thinks that the last word has been 
pronounced on the subject. My Honourable friend, Mr. Morly, may go 
illto raptures over it ; my Honourable friend, Sir Cowasji Jehangir, may 
<;ay that the last word has been pronounced on the subject ; but may I 
locmind them that when they were taken to London and were faced with 
the proposition that this Reserve Bank has got to come as a preliminary 
to Federation and everything in London seemed as if this was the only 
stumbling block, would not that have weighed with the members of the 
Committee T May I also point out that one Honourable Member of that 
\'ommittee has appended a note of dissent, that he has given his adht;~ion 
to a State Bank rather than a Shareholders' Bank T In this connection, 
Sir, I am tempted. with your permission, to read during the few minuteR 
at my disposal the remarks of a paper which just came into my hands, 
the Capital of Calcutta. One cannot accuse this paper of any leaning 
towards dilatory tactics or of being anxious to cause delay in the con-
Bideration of a motion of this character. This is what it says in this con-
ncction : 

"Hepresentative British and Indian opinion feel8 that the implieations of the 
Reserve Bank on the trade and indllstrif'R of the country would be 10 great that it ia 
dESirable to give the public a full opportunity to examine in detail all the proposals, 
and to thai end it i~ esllential not to ru8h the Bill through the A8sembly during the next 
month tut to circulate it for eliriting publie opinion before taking the final IItep." 

Now, Sir, if that is what come!> froID the Capital of Calcutta, I do 
not see how my Honourable friend, Sir Cowasji J ehangir, could make 
light of such a motion. I submit with all respect that the implication" 
of this measure are so great and the effect of it on the trade and industrr 
of the country would be so far-reaching that it is just as well to havp 
light from all quarters that we possibly can have, and this by no means 
;;;8vours of 8 dilatory motion. My Honourable friend, the Finance Mem-
ber. was at pains to assure us that even in the Select Committee we will 
l:c seeking the help of experts and we would be prepared to consider tbe 
t~vjdence of persons who would be called and give evidence before the 
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Committee. If that is so, I fully share his anxiety but I certainly do 
not see why some people should make light of the desire on this part of 
the House for a circulation motion and say that it is nothing but a motion 
of a dilatory character. . 

Now, Sir on of the questions that can be examined in thc short gpace 
of time at my disposal is this controversy relating to the Shareholders' 
Banl{ lind the State Bank. I do "not like to speak as an expert in this 
matter because I am in these matters a layman j but I should like to 
approach this question as a layman, and what has been the policy of the 
Government of India in matters of th~ kind Y When the previoll!~ Reserve 
Bank Bill was before this House it was felt that because the Government 
of India, the Secretary of state and the Finance Department of the OOY-
ernment of India had made mistakes and we had recent expericncrl of huge 
mistakes having been made, it was felt necessary to havc an independent 
body who should be in control of currency and exchange and who should 
control the credit of the country, and by that means it was thought that we 
would bring into existence an independent body who would he able to 
control the manipulations of exchange and currency and save the credit of 
the country. They would provide us with an independent body, with an 
expert body and not be led away by the red tape either of the Finance De-
JJm·tm('n~ or the interests of foreign capitalists directing the polic.V' from 
London. That was one of the reasons that was responsible for the intro-
duction of the previous Reserve Bank Bill. Now, there is a suspicion-I 
call it a suspicion and no more-that the reason why this present Rill is 
coming up is not that you should have an expert body, but that you c;hould 
have a hody who would be free from the control of the futmrdegislature 
of Ind"ia to ,,,"hom the destinies of this country are in a cprtain measure to be 
entrusted. I say it is a suspicion: proof of it is afforded in certain 
quarters j it is pointed out that you are going to have a directorate on 
which in the first ins"'ance the GOYernor General in Council will be making 
nominations of four Directors and the Governor and the Deputy Governor. 
That is as it should be : the appointment is to be made by the Gc.vernor 
General in Council : in other words it would mean acting as the head 
executive in India with the consult.ation of his advisers. But thi'! relJort 
t('11s us that thereafter th(' appointments shall be by the Gov('rnor Oen'eral 
at his discretion. I would like to put it, as one of the previous speakers 
wa" at pains to tell us, that if the Finance :Minister of the country knew 
hi~ husiness and knew what he was about he would have a IJrofol.lud 
influence on the management of the Bank and on the cont.rol of the Bank. 
I would like to say, does not. this S8",'our of an attempt to deprive the future 
Finance Minister of having anything t(l do with the policy of this Bank T 
That is a point which cannot escape the notice of those who arl' looking 
into this measure. 

The previous speaker waxed eloquent on the merits of a ,Shareholders' 
Bank and the classic example of the Bank of England was put b('fol'e llS. 
In fuet my learned friend went so far as to say that the reason why I~ngland 
was the top dog in finance at this time and has escaped the (''()nvul"ions of 
19:n wa~ because of the existence of the Bank of Englanil. lIe could 
as \\"('11 }'ave said that it was due to the existence of the Caoine1 01' io the 
existeJ1('e of the British Navy or anything of that kind. I put it t.o him 
that thc real cause why England has escaped is the determined character of 
the British ana the boldness of its Prime Minister. The Primt~ ~Iinistm' had 
no 1113sitation in breaking up his labour cabinet if they werl' not IH'epSl'erl 
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to go aU the way with him : he was b~ld enoug~ to take the pilmge,. to take 
the nation with him and form a natIOnal cabmet. When that thmg was 
done, the people thought :Mr. :Macdonald had written his own epitaph 
though somebody pointed out it would be a glorious epitaph. To I>ay that 
it is the Bank of England that has saved the nation may be tnlC in a 
sense ; but it would be true only in the sense that the Bank of England 
l'l!sponded to the call of the Prime Minister'. But what is there in the 
constitution of the Bank of England to say that they shonld follow the 
advice of the Prime Minister or that they should keep in tonch with the 
trcasury Y In fact the truth leaked out when my learned fri~nd told us 
that the Bank of England was at loggerheads with the labollJ' ministry. 
W ohld it not be fair to say that if the labour ministry had their way and 
had a large majority they would have nationalised the bank? What is 
cJear is tr,at the last word has not been said on the subject. It is t.oo carly 
r,r in fact it is the last chapter in the history of Shareholders' Banks to 
say that they are the ouly institutions that can manage the currency and 
exchange simply because the Bank of England has done it. That is a 
fortuitous circumstance. ft is an Ileci,ient ; the result of conventions, or 
one might say, the result of the British character. 'I'here are so many 
tIlings as we know: the Queen can crE'lite everyone a peer or make every 
man a marshal ; bnt they are not done : it. is the character of the nation ; 
and brcftllse the Bank of England as a Shareholders' Bank 11as succeeded, 
jt is no argument to say that a Shareholders' Bank is the only thing in this 
,,-:;rld. In the few minutes at my disposal I will just examinl~ the pro-
position from a layman's point of view. This Government of .India, 
llc('orriin!!, to its previous tendency, has been going in the dil'ection of It 
socialistic government in certain directions. We own forests ; I mean, the 
Govrrnment owns forests ; it owns mines ; and when it did not own the 
railway'.: it has raised a good deal of capital and has' come to own the rail-
wa;ys : in fact it is taking power to acquire railways whenever they are 
buiJt by private agency. There is a point underlying this policy, the point 
surely being that all objects of public utility which the State ullmages or in 
which the State has direct concern must be run for the benefit 
of the State also. . All ;>:t:ofits must go to the Stat .. , and in the 
manllgement thereof natIonal interests must predominate. If that 
is so, I will put it to you, is this management of currency and exchange and 
the monetary policy of the country such a trivial matter that we should 
mix IIp national policy with the policy of a private directorate ~ I do not 
say it is wholly to be handed over to private directors : there are !>pecial 
redel'ming features and the Honourable the Finance Membcr has taken 
go:d care to incorporate various suggestions in deference to the opinions 
expressed in this House in order to make it fairly broad based, e.g., that you 
cannot have large accumulation of shares in certain hands 'VOIl ('annat have 
largp voting power concentrated in the hands of a few, and "also the re~::ionnl 
sclwme of voting going far to make every part of the country interest-
er [ in the inauguration of the Bank ; but I put it to you that taltiurr it as 
a broail proposition if the affairs of the country are beinO' managed in 
this manner, if in matters of supreme importance any co;cerll is to be 
manll!(ed by the State, I put it to you respectfully why is it that we are 
afraid of having a State Bank T This is a matter of such urgent importance 
that it well behoves us to discard old theories and to s(!e if the curren1. 
thought of the world is not in the direction of organiRin~ crf;>dit :lnd finanCtl 
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in variolls countries in the way of State management. My learned friend 
wlJO preceded me told the House that there were only two places in the 
world where they had a State bank. I submit that this proposition is 110t 
Rtrictly accu.rate. He referred to Sweden and Australia. . If I may be 
pardoned for mentioning it, Russia has got a Central. Bank which is a 
State institution and places like Latvia and two or three others ar~ in that 
position. After the termination of the war, several banks that have been 
instituted are a mixture of the two schemes, of State Banks and private 
Bha!"eholders' Banks. Therefore, I submit that it is certainly not tl. settled 
proposition as my learned friend took it that all that we can say at this 
time is that the Shareholders' Bank holds the field according to the theories 
of econom.ists. 

I need not say much in regard to the bank being free from political in-
fiuence, because that is a topic which can keep one going for some time : 
the idea of this political influence seems to be to shut out political influence 
of a certain kind. If the Bank is broad based, all kinds of infinen:!(' will be 
brou!;ht to bear upon it. But the point underlying this shutting ont of poli-
tical influence seems to be to shut out political influence of Indiahs ne; snch. 
If that is so, I do not know whether the safeguard that has bCPll devised 
by Jl)~T Honourable friends at the London conference has gone any way 
to remove that suspicion. I submit that in a matter of this kind one has 
to he very careful. One has to see that all interests, agricultural and com-
merl!l<:.l and other, have to be represented and that the Bank really s~rves 
the national needs of the country~ For that purpose I do not se('why HO 
much has been made of this shutting out of political influence. J f it meallS 
ke~ping out Members of the Legislature I am happy. I do not !l;i.·urlge 
the Finance Member the credit for this policy ; if you only keep ont Mem-
hers of the Legislature I do not see much harm in it. But if hy keeping 
out political influence is meant the keeping out of leaders of -Indian 
thou/:rht. I certainly would not subscribe to that proposition. I have 
finished. 

lIOTION FOR ADJOURN1IEXT. 
AI,LEGE!) SCURRILOUS ARTICLE IN THE Daily Gazette re l\IAHATMA GANDIII. 

Mr. B. B.. Purl (West Punjab: Non-Muhammadan) : Sir, I move: 
" That the House do now adjourn." 
In order tlhat the House may be in a position to appre~iat(' the r..ature 

4 P.II. 
of the question involved in the present motion, I shall 
have to make some introductory observations to put the 

HouS'e in possession of necessary data. The ultimate issue which is 
involverl in this motion, I am sure, the House will find, to be a "Very simple 
one. A certain article appeared in an Anglo-Indian daily whil!h is pub-
lished in Karachi, in its issue of the 18th August last containing most 
p]'ovocative and inflammatory suggestions against Mahatma Gandhi. It 
appears that this gentleman who is the author of the article is an Anglo-
Indian who has taken into his head, and is a· great believer in, the effi.~acy 
of t.he flogging system of punishment. On a previous occasion too he 
recommended to th'e Government of India that all the civil disobedience 
oft'enders should be flogged in order to put an end to that movement. 

Mr. A. II': Ghumavi (Dacca cum Mymensingh: Muh!lu..mudan 
Rural): Is the article here' 
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Mr. B. B.. Pari : That article is not here but the fact was asserted 
in the question itsel~, which question I shall p~~ntly place before the 
House. The c;tuestlOn referred to is No. 787 which was put by my 
Honourable frIend, Mr. Lalchand N'avalrai, and the reply of the Home 
Secretarr rela~ to this :previous article was that the Home Secretary 
had no InformatIOn regardmg that. Thus the Government are not in a 
~tion ~o challe.nge or dispute ~~ accuracy of the statement regarding 
1lhis preVIOUS article. The most Vital part of the art.icle is contained in 
a douple of sentences which, with the leave of the House, I shan read : 

" ~ost people ~eel that Gandhiji should be well smacked on part of anatomy n:lture 
has speedieally prOVlded for the purpose." 

According to him, the only use for the buttocks in human body is 
to be flogged and for no other purpose. Now, mark the next sentence: 

'.' Unf?rtullately, he is too old for this type of treatment to prove of any lI!!e,-
urt3lll]~' hIS latest nntic smacks of a silly old man entering his second childhood." 

I have omitted the earlier portion of the article although perhaps, in 
order to show the context, it may be useful, but since the clinching part 
of the article, the most offensive part of it, i~ the one I have read, I have 
donfined myself to th~se two sentences only. 

The policy of the Government came out unexpectedly as the result 
of various interpellations yesterday in a most naked form. Ann. what is 
that policy T That policy is a policy of complete iudifference, of non-
interference with anything which a Looal Government may choose to do 
or omit to do. The Government of India, according to the .replies which 
were vouchsafed yesterday, will not worry however much a Local Govern-
ment may disregard its duties "lith regard to certain momenwus questions. 
One thing which has very prominently come out in the answers which 
were given on behalf of the Government is that the Go"ernment refused 
to bring their mind to bear upon this article. Time and again, effort was 
made to induce the Home Secretary to consider and let us kno'w whether, 
in the opinion of the Government of India, they are in a position to 
approve of this article, or to disapprove of this article, or to condemn this 
article. But the answer, Sir, which was giv('u, was couched in the follow-
ing words : 

,. T!Je question of the etfect produced by an article of this kind is one which can 
best be judged by the Local Government who have power tQ t.ake action ag:linst any 
article,; that offend against the law." 

We know what the powers and duties of a Local Government are. 
But the question is, is thi~ a proper discharge of the obligations and duties 
of a Supreme Government' That is the true position with which we are 
confronted. This attitude, I submit, of· complete indifference is likely to 
lead to very mischievous results, and it is on that account that we ~eel 
constrained to move today the adjournment motion and w give a warnIng 
to the Government that, when dealing with questions of such delic8;te 
nature the attitude of the Government should not be surh as WlUI dls-
closed' yesterday in aTL~ers to questions. rhe only thing which the 
Government of India was prepared to do, to nse the 'Words of the Leader 
of the House, was that the Government of India w~re prepare~ to tran.s-
mit and to despatch the qnestionR and answ('rs WhICh were hemg put In 

this Honse to the Government of Bombay. May. I kn<?w what ~s the 
point of it T How far win that Cft",! UR , What .. Is the vlrt.ue of thIS pro-
cedure which the Government of IndIa arr so gracIOusly pleased to follow' 
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Asked in another question: "Do you condemn this article Y" "No. " 
Asked: "Do you disapprove of the article T" The answer was, it was 
either by the Leader of the House or by the Home Secretary : " 'fhe 
Government refuse to commit itself to any expression of opinion ". 

The Honourable Sir Joseph Bhore (Leader of the House): [n 
justice to me, I think my Honourable friend might quote my reply. When 
Sir Cowasji Jehangir put me a question, I replied to him that if it was 
suggested that the article was in questionablll taste, I would have no 
hesitation in agreeing with him on that point. 

Mr. B. R. Puri: I will quote the very words of his reply. I will 
presently be able to lay my finger on the particular answer. 

The Honourable Sir Joseph Bhore : Does the Honourable :Member 
dispute .t'he correctness of the st.atement that I have just now made ? 

Mr. B. R. Purl : AU I say is, it was either the Leader of the House 
or thl! Home Secretary who vonehsafed this anSlrer that tlle GO\'ernment of 
India wcre not going to commit itself to any cxprt'ssion of opinion. I sa;r 
this, and I repeat it. and 1 am presently going to show it to the House from 
the answers that I have got. in my hands. If only thf- House will ha\-e a 
little patience, I will be able to lay my finger on die answer, ~I;.d I will 
just ask my Honourable coileague t.o find it flut for me, and in the mean-
while I will go on. 

Mr. T. Sloan (Go-vernment of India: Nominated Official) : :May I 
lIay that I also said that I had nothing to say iu defence of the articll'. 

Mr. B. R. Purl : That is wholly beside the point. The question 
before the House is whethel'\ it was not deliberately stated on behalf of the 
Gm'CI'Umellt that the Government of India were not prepared to cl1Illmit 
them·,elves to any expression of opinion and whether this answcr is not 
consistent with the answer which the Home Secretary has already 
vouchsafed with refercncc to the last tht'ee or four paragraphs of ques-
tion No. 787. 

Major Nawab Ahmad Nawaz Khan (Nominated Non-Officialj : May 
I ask whether this article was written by way of joke or seriously, and 
how Mr. Gandhi has taken it. 

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural) : The 
Anglo-Indian Press never means to cut jokes. 

Mr. B. R. Purl : :My question was: 
" May I know if the Government of India are now disposed, in vie,,' of the ml)st 

fulgrantly indecent character of this attack upon a very revered gentleman, to transmit 
to the Government of Bombay their strong l'ondemnation of the article in question and 
not merely to be content with despatching the questions and answers." 

The ~eply of the Honourable Sir Joseph Bhore was : 
" I cannot engage that the Go\"ernment of India will commit themselv(s to any 

('xpres~ioD of opinion." 

I hope that this would satisfy the Honourable the Leader of the 
House who apparently, in the stress of' his duties. had overlooked that 
he had committed himself in so many words 

The HontJarable Sir Joseph Bhore : Will the Honourable :Member 
read my reply to Sir Cowasji Jehangir's question f 
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Mr. B. R. Puri : 'l'hat i'~ perfectl~- imlllaterial 8!!llill. I. undertake 
to show yon your o,,-n answer. This is what you saiel speaking as a 
responsible Minister on behalf of the Government. I take my stand on 
that answer. These were the identical wol'/ds used by the Honourable 
the Leader of the House. All that the Government of India are pre-
pared to do is, under the circumstances, to despat~h these questions and 
answers. What would be the advantage in doing that unless the Gov-
ernment of India were to send along with their despatch their own 
views and opinions as to what they think of this article. Otherwise 
the mere report of the qnestions and answers could veIW well be read by 
the Bombay Government officials from the daily press. As to the 
earlier incidents, the C. I. D. Department of the Bombay Government 
must have known that an article of this nature was published in the 
Daily Ga,zette as far back as 18th August. They also must have known 
that, in consequence of the most inflammatory eharacter of that article, 
public meetings had been actually convened in Kara!Jhi, where the 
article had been very strongly condemned. Can the Governm~nt of 
India seriously maintain that the Government of Bombay are unaware 
of this incident T Their eyes would only be opened by the Honourable 
the Leader of the House sending these questions and answers to the 
Bombay -Government. Sir, this sending of questions and answers is the 
job of a mere post offic'e clerk. Surely that is not the way in which great 
r;olitical obligations are discharged by a supreme Government. Now, Sir, 
I will show you what the Govennment are not prepared to do,_ 80 that 
you may be able to appreciate the extent of the apathy and the indiffer-
ence to which the Government stand committed. In the first place, they 
say ..... . 

Mr. President (The Honourable Sir Shanmukham Chetty) : The 
Honourable Member has just two minutes more. 

Mr. B. R. Puri : It is not prepared to convey its condemnation of 
the article to the Bombay Government. The Government will not com-
mit tbemselves to any expression of opinion- It is not prepared to con-
sult its Law Department to find out whether the case does not fall under 
section 153A of the Indian Penal Code and also offends the Pl'CSS iaws. 
In this connection, I would ask the House to consider the suggestion 
which came out from a nominated Member, the Hon01ll'1lL'ble Mr. Sarma. 
Mr. Sarma asked: whether the Gove\l"IlID.ent were prepared to ask the 
Editor in a friendly manner to refrain from writing any more artiCles of 
a provocative character:. The Government were not prepared to do even 
that much. 

Mr. R. S. Sarma (Nominated Non-Official) : I said that the Leader 
of the House has already said that thew are taking action in forwarding 
these questions and answers for necessary action. 

lItIr. B. R. Purl : You have as bad' a memory as other Members of 
the Government. Here is your answer. You said : 

•• In view of the fact that the Publicity Officer of the Government of Indin is in 
direct touch with newspapers all over the country, will the Government be I,leaae:l to 
direct him to draw the attention of tile Editor of the Daily Ga.ette to this article and 
to ask him, if necessary, in a friendly manner, to refrain from writing any more articles 
of a provocative character' " 

I hope my Honourable frielld stands corrected now. 
lItIr. R. S. Sarma : I want tbe reply to that. 
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Mr. B. R. Puri : 'J'he reply is that tbe Government of India are 
not prepared to do beyond what they have already stated, namely, that 
they will despatd1 these questio"ns and answel'l'l. 

That is the rea>ly. Time and again, the Government gave the same 
reply, that they are not prepared to go beyond that. Now, Sir, the 
enormity of this action is open to very serious question. The hand that 
rules may be heavy, but we want that its pressure should be eyen. It 
would be highly mischievous if the imprel'lsion got abroad that any 
Anglo-Indian offender or any European offender, no matter whom he 
may malign, is above all laws. On the other hand, any Indian, no 
matter how high his position may be, if he does any corresponding act, 
wiJ] be hauled up under tM . .law and sent to jail. This kind of 
discriminatory treatment would lead, I am afraid, to violence, th·e con-
sequences of which should be the aim of all parties in this House to check 
as far as it lies with us. Before I sit down, I would like your indulgence 
just for one second. I have got to skip over a good many points which 
I cannot now take up, but I will just deal for a moment with the point 
l'aiSf~d by my Honourable friend, Mr. James, yesterday. 

Mr. President (The Honourable Sir Shanmukham Chetty) : The 
rules relating to the time limit on speeches of this kind are absolutely 
mandatory. Standing Order 24 says: "No speech during the debate 
shall exceed fifteen minutes in duration' '. Owing to the interruptions, 
the Chair allowed the Honour8lble Member five minutes more. 

Mr. B. R. Purl : I move that this HO"use do now adjourn. 
Mr. R. S. Sarma : Mr. President: my Honourable friend, }Ir. Puri, 

M a criminal lawyer of eminence and has already won fame and wealth 
in his profession, but I must congratulate him really on the success that 
his forensic eloquence achieved on the floor of this House this morning 
when he was able to convince a section of this House that the matter he 
was raising was of urgent public importance. 

An Honourable Member: Arc you questioning the ruling of the 
Chair Y 

Mr. R. S. Sarma : No : on the other hand, I am saying that he 
waf! flble to convinc·e the Chair that the matter was of urgent public 
importance. 

[At this stage, Mr. President (The Honourable Sir Shanmukbam 
('hetty) vacated the Chair which was then occupied by Mr. Deputy Presi-
dent (Mr. Abdul Matin Chaudhury).] " 

I do not think any man will be more embarrassed by the attitude 
taken, n()t by the Government, but by those who profess to be his friends 
tllHn Mahatma Gandhi himself. Sir, whatever we may say about :;Iabatmu 
Gandhi-many people say that he is not a good diplomatist, nor is he a 
4atesman-he has got one characteristic which everybody has ackuow-
leilged, namely, he has got !!J'pat and good sense of humour which I wi.,h 
Members sitting on these Denches had possessed. There is a 'famil 
pro\'erb which says that a husband thrashed his wife and the wife was 
weeping and, after half an hour, when the husband came back and asked 
her why she was weeping, she said, she was weeping not because the hus-
ba?d ~t her, but because the husband's sist.er laughed at her. So, here O;Ir 
frl~nds are not.,eoncerned as to what the Daily Gazette wrote, but what the 
att]tu~e of the .Gover~ment was in .their replies yestel'day. After all, to 
my nund, a8 a Journahst, howeTer SIlly the effusion may have been in the 



1424 LEGISLATIVE ASSEMBLY. [12TH SEPT. 1933. 

[Mr. R. S. Sarma.] 
DdilyGazefte it was a funny article which ought not to have been taken 
seriously at all. I do admit that it is a risk job to indulge in jok~H about 
a personality who has achieV'ed Interna"tional fame and if the Editor of 
the paper ..... 

Mr. C. S. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural) : I think the Honourable Member will agree that it 
was a very foolish article and should he treated with contempt. It was 
not a humorous article. 

Mr. R. S. Sarma : 1 am subject to correction, I say that it was a 
silly article and ought to ha,·e hccn treated like that. But we are not con-
cerned here with the Rl·ticlc, but the attitude of the Government in their 
replies. Now, what was the reply T Not once, not twice, not thrice, but 
half a dozen times the LfIIldell of the House yesterday said that he was 
drawing the attention of the Bombay Government to this article and he was 
going to forw'ard to the Bombay Government a copy of all the interpella-
tions. Some Members asked yesterday whether the Government of India 
did not exercise control, direction and supervision over the Local Govern-
ment. I may say that it is because they are exereising direction and 
control that the Leader of the House thought it fit to communicate to the 
Bombay Gowrumeni: "'hat tIlt' Hnnourahle Mem~rs h;lVPo thought ahont 
this m~tter. Having done that, I want to know what further -action do 
they expect the Government of India to take' Does my Honourable 
friend, Mr. Puri, eiXpe(.!t the Honourable Sir Harry Haig to send a clear 
the line message to the Commissioner of Sind to hang the Editor on the 
nearest tree? I can understand that if the Bombay Government, after 
going through these intel'pellations, do not do anything and there was still 
bitter feeling in this matter, it will be open to Members of this House to 
raise this question again on the floor of this House. Having said that 
much, I maintain that the attitude of the Government has been perfectly 
satisfactory so far. 

I want to make one appeal which J should have liked to make to the 
President and now I make it to the Deputy President. Weare having 80 
many motions for adjournment in this House, the object of which is to 
as,~ertion whether this House really censures the Government on these 
issue or approves of the action of the Government. But when these 
motions are only talked out, it is not fair either to the outside public or 
to tlle constituencies whose Members are in this House ..... 

Mr. Deputy President (Mr. Abdul Matin Chaudhury) : Order, order: 
The Honourable Memher cannot question the decision of the Chair. 

Mr. R. S. Sarma : I am not questioning the decision of the Chair. 
I am only appealing to the Chair that at least in this matter the House 
should divide and record its votes. 

Mr. B. Das (Orissa Division: Non-Muhammadan) : Why don't you 
challenge a division T You have not the courage to challenge a division. 

Mr. Lalchand Na.valr&i: Sir. we have 11earo the Honourable 
~lr. Sarma many a time in this House and I do not think I can take it 
that he was speaking not seriously. My submissions to this House on this 
question are three in number. The first question is whether the Government 
of India can plead that they have no jurisdiction in a matter lIke thi~ 
when. it concerns the whole of India as I will presently show. The second 
questIon is whether the article in question, for which I am responsible for 
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hringing it intO' this HQuse, is nQt such an insulting and libellQus one a'! 
to create bad bloQd if the Government Qf India dO' nQt interfere. I must 
~ay that the leader .that appeared i~ the Daily Gazette was ~Qt read ~y me 
ill any paper Qf Smd. My attentIOn was first drawn to' It when It was 
reproduced here and I saw it in Simla in the National Call Qnly a day 
befQre 1 bent in the que.stiQn. The third questiQn is as to the attitude of the 
representatiYe Qf the GQvernment Qf India Qn this article as well as it'! 
interpretation and that Qf the replies given to' the supplement.ary ques-
tions by the representative Qf the GQvernment whO' was Qn that day th~ 
HonQurable the JQint Secret.ary in the HQme Department. I was sorry 
that the HonQurable the HQme Member was unavQidably absent. as, I am 
~ure, his replies WQuid have been given with mQre tact and WQuid have 
been mQre satisfactory. Of course, I dO' nQt in the least oondemu Qr say 
anything in cQndemnatiQn Qf the HQnQurable the JQint Secretary. I knQw 
he was sincere in what he said, though he was mistaken. Perhaps it was 
due to t.he fact that it was the first time that he Qpened his mQuth in this 
HQuse when he gave answers which were absQlutely unreasonable and 
ullsati .. factQry. .As the time at my disPQsal is limited, I will run Qver 
these three questiQns. The first questiQn is with regard to' the jurisdictiQn. 
This article has nQt bcen published Qnly in Sind and dQes nQt affect the 
peQple O'f Sind Qnly. This article is nQt Qf such a character that it can 
be taken nQtice Qf Qnly by the peQple Qf Sind Qr BQmbay, but it is an article 
which is likely to' be taken notice Qf by the whQle Qf India. The Dai!.y 
Gazetie claims to' be a paper which has gQt a large circulatiQn. 

An Honourable :Member : Has it , 
Mr. Lalcha.nd Bavalrai: At any rate, it has the Government 

supPQrt. SO', if I may be permitted to' say SO', the GQvernment have been 
mQre or less negligent in taking actiO'n against these AnglQ-Indian papers 
in Qrtler to bring them to' their proper senses. I say that as thi~ iEI a 
questiQn of all-India impQrtance, it will cause bad blQQd if this artiel~ is 
:lllQwcd t.Q gO' to' every nook and CQrner Qf India unchallenged. There-
fQre, it is certainly an all-India questiQn Qn which the GQvernment Qf India 
eannQt come fQrward and give an unsatisfactQry reply to' the effect that 
they will act as a channel Qr as a post Qffice Qnly to' send these qnecrtiO'ns 
to the BQmbay GQvernment. I submit, this is Qne phase Qf the questiQn of 
jurisdictiQn. CQming to' the secQnd, it is a legal PQint. In my questions, 
I asked whether the GQvernment Qf India were going to' take legal actiQn 
flg-ainst this paper fQr this article which, accO'rding to SQme HOl)(\urnble 
::\Iembel.'s Qf the HQuse, is at least fQQlish 0'1' childish. If yQU read the 
article t'IQsely and if yQU know the career O'f this paper in having published 
previQusly an article Qf this nature, I SUbmit, it is the duty O'f Government 
to' take nQtice Qf it. AccQrding to' law, there is a sectiQn in the CO'dp. Qf 
Criminal Procedure whit'h says that if there is any Qffence which is CQn-
tinuing. Qr cQntinues Qver Qther areas, any Government Qf any area will 
have jurisdiction to' take cognisance of it. As this article has appenred 
alsO' in Delhi and in Simla and alsO' elsewhere, why shQuld not the Govern-
Inent of India take actiQn against the paper under sectiQn 153,A of the 
Penal CQde. 

SectiQn 182, CQde of Criminal Procedure; says: 
" Where an oIen('e is a continuing one, and ('ontinues to be eommitted in more 

~o('al areas than one, or ",-here it eonsists of several aets done in different lOl'nl nrras 
It may 1.0 inquired into or tried by a Court having juriBdil'tion over Rnv of sueh 10(,Ri 
areas." , 
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[Mr. Lalchand Navalrai.] 
The commentary on tbis section says : 

, .. If a defamatory letter is posted in Madras with a view to its being read in 
Tinnevelly, the offence of defamation is triable either in Madras or in Tinnevelly under 
section ] 79 or 182." 

Similarly, the editor of an offensive article can be prosecuted at any 
place where his paper is circulated. 
• I need not pursue this point further. But I must say that it id certain 
tbllt the Government of India, under their several functions, could take 
cognhance of this article and consider it for themselves. Different inter-
pretations are sought to be put on this article and it is the dut~· of the 
Government to come forward and consult their own legal officers and ('ome 
to a definite conclusion. It is up to the Government of India themselvea 
to take action in the matter and not direct the Government of Bombay to 
(mquire into the matter. If this cannot be done, the Government of India 
('an semI a peremptory order to the 'Government of Bombay to enquire into 
the mutter. Apart from the power of superintendence and the power of 
revision that the Government of India have, they have generally till-India 
power and, I submit, that according to law, they must take action. Tha 
reply that they have given is absolutely unsatisfactory and, by thiS reply, 
the G("Ivernment have shown that they are taking a partial attitude towards 
the Anglo-Indian press. I am sure, if an Indian paper had dOlle som~­
thing like this and had attacked a European in this way, I do not lrnow 
whether the matter will have stood only with the Government of Tmlia . 
.. Action would have been taken even by the Secretary of Sta.tefot' India. 
On thi'S point I must say further that the position of Governmelit in t~)e 
answer::; that they have given is rather inconsistent. 'Sir, as my Honour-
able friend, Mr. Puri, has made it plain that the Government of Inllia hay!> 
given certain replies in which they say that they have got nothing more 
to do than to send the papers to the Bombay Government. I submit, that 
is not a fair position as disclosed in the answers that they have given. I 
will presently show that, on the interpretation of the article, the Honour-
able the Joint. Secretary of the Home Department has given mOre Or less a 
definite opinion, and, having given a definite opinion, was it right to say 
only that the papers would be sent to the Bombay Government' It wonld 
mean that they prejudice the case with regard to the article it.~elf find 
then say that they would send the papers to the Bombay Government. On 
that point I put a specific question to the Honourable the LeadE'l' of the 
House who happened to intervene on behalf of the Home Department. I 
put the following question : 

" May I know, Sir, whether the Honoumble the Leader of the House aglees with 
a reply given by the Home Secretary, .becaw;e it appears to mc that he is prejudicing 
the case by giving his opinion for the eonsidemtion of the Local Government' " 

The reply was very unsatisfactory. Then, having shown the passage 
in the Daily Gazette, I asked the Home Secretary the following question : 

" May I know, with this explanation, of the DaUy Gazette. whether the Hononrable 
1iI~mber would think it neeeuary to call the attention of the Bombay Governmcnt that 
the answer is only childish and the allegation is admitted, and that aetion should, there-
fore, be taken against the DtUly Gaectte , " 

What was the reply f It will show how the Government of India 
tried to prejudice the case. 'l1le reply was : 

" No, Sir. The Government of India do not propose to eaIl the attention of the 
Govermr.ent of Bombay to a reply whi~h explains the obvio1l8 meaning of the article." 
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Then, Sir, the Government o~ In?ia more or . less agree with the D?ily 
Gazette that the obvious explanatIon 18 the one ~lven by that paper. 1::;0 I 
put another question to the Home Secretary WhICh runs : . 

" May I know therefore, whether Government are accepting this explanation wbleb 
will not be aceeptable even to a child , " 

The reply was : 
" 'fhe explanation given is an obvious one to anyone who has a good knowledge 

of the English language." 
May I say here, without any disrespect to anyone,. that thi'i reply has 

been taken verbatim from the explanation of the EdItor of the DUlly 
GfUlette f With regard to the article, which I brought to .the notice, of the 
Government, from -the Daily Gazette, the reply then gIven by Govern-
ment was that the meanino- was clear only to those who had a good knowleuge 
of English. I submit that this explanation has been inspired plainly 
by the explanation given in the Daily Gazette and then the Honourable 
Member came forward and said that those who had a good knowledgt: of 
Engli,h would only appreciate its meaning. Then, again, I put another 
pointed question which runs : 

" May I know if the Honourable Member is aware that there have been 80 rna.ny 
criticisws over this article which hll.8 been called childish and whether those uho have 
criticised also do not know the English language well J " 

The reply wa.s : 
,. I bave not seen any criticisms, Bir, except the Honourable Member's. ' , 

Where did the Honourable Member read my criticism T I did not 
write in any newspaptr. When he referred to me, there was, I must say, 
in some quarters a suspicion that the Honourable Member was referr~ng to 
my own knowledge of English. But I was quite charitable on this pf)int 
Jlnd took it that he could not have possibly meant that my knowledge or 
]~lIg1isll waa defective. To be fair to him on this point, I must say that 
he made it clear to me yesterday in the lobby that he never meant to say 
that my knowledge of English was bad. On the other hand, he Raid to 
the contrary. Therefore, I have no complaint on that point. So far as the 
311swe-rs are concerned, I must say positively that the Joint Secretary of 
the Home Department has prejudiced the case if it should go to Court. He 
SAid Ulat the explanation was obvious. I still repeat that it i~ l'0t an 
explanlltion which will be acceptable even to a child. ~~ay, here it. is 
consi(h'red by some to be foolish and such as no responsible paper shouid 
JJ11blish. Why should a responsible paper like t.he Daily Gazette come 
forward 8lld DJake jokes at a man who is w revered and on whose acconnt 
the. '\< hole of India will resent. After this article was publj<,;i:ed, the 
Dflfly Gazette, in its issue, dat.ed the 30th August, has pointed out hoW' 
this matter in fact led to a stir amongst the people of Karachi that they 
met in the Khalikdino hall and gave expression t.o their views co~dcmning 
this article.' FU1'ther on, it is said in the paper that it was even ..,iven out 
that if such an article had been written in Beno-al thev would have seen 
how to meet with the writer. ~, • 

It'lr. Deputy President (Mr. Ab~ul Matin Chaudhury) : The Honour-
able Member has got one minute more . 

. It'lr: LaJchud Havalni : What I am SUbmitting with regard to thi! 
a;tlc~e IS that it is really in1iammatory, I may almost call it libellous. 
Commg then, to the third. question, the attitude of Government, I havt:, 
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while giving my arguments on the ot.her t"~vo question~, referr~d to that also. 
Sir Government have not taken thIS attltud~ on thIS occasIon only. 'Ve 
talk often of the Government of India's powers of superintendence und 
control. }I'or instance, when we talk of the Railway Department, we are 
told that the questions are being sent to the Agent j when we talk of the 
Government of India, we are told that the question is being St:'Ilt to the 
Provifi(~ial Governments to be dealt with. Is this an attitude which the 
House will accept Y Those days are gone when the House was more or 
less helpless on this side at least, but now the days are different. 

Mr. Deputy President (Mr. Abdul Matin Chaudhury) : The Honour-
abJe 1\'iember 's tim~ is up. 

Mr. Lalcba,nd NavaJrai : I was saying that we are now more wide 
awake, and I support this motion. 

Mr. S. C. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural) : Sir, I support the motion of my Honourable friend, 
J.lr. l'nri. I do not like to discuss the newspaper article in question in 
detail, because I know every sensible man will treat with contempt such 
inelegant and indecent articles and appraise the worth of the author. But 
what I regret is the attitude of Gov.ernment. Personally, I think that had 
the Honourable the Home Member .been present yesterday, we would not 
have been compelled to drag the discussion to this extent. I know the 
Leader of the House wanted to mitigate the situation by saying that he 
would refer the questions and answers to the Bombay Gov.ernment. I wish 
he had been bold enough to say that the Government of Indil'1 did not 
approvp. of such articles and that they did not think that these ugly senti-
ments should have been indulged in. 

The Honourable Sir Joseph Bhore: I did say that. I said that I 
entirely agreed with Sir Cowasji J ehangir that it was in very questionable 
taste mdeed. 

Mr. S. C. Mitra.: The Joint Secretary of the Home Department 
perhaps, being new to this House, did not gauge the depth of feeling 
amon~t the Indians that such scurrilous remarks were made agaillBt one 
of their greate8t Leaders. There is no doubt a general impression in the 
l'.(r,mtry that Anglo-Indian papers are immune from all the sectiollB of the 
PeLal Code. We have tried, times without number, to bring to the notice 
of the House during the Kashmir disturbaqces the objectionable nature of 
the articles from the Statesman, which should have been suppressed, and 
also, on many other occasions, and it is really a very deplorable thing that 
this impression should be confirmed by such callous attitude of the Govern-
ment of India in this particular matter. I do not know what is the standard 
of I>en.se of decorum or decency, prevailing in the western civilised 
"World ; but I can tell the Honourable the Home Member and the Govern-
ment Benches that we, oriental people, may be very backward in every-
thing else, but, according to our ~se of honour and decfncy, such 
inelegant and indecent expressions from educated men is never tolerated 
in !Iny decent society. I do not know the ideas of humour of my friend 
Mr. Sarma, but I think he will agree that this sort of writing is neithe; 
humorous nor will be 8CC'epted as witty by any civilised people : if he 
th!nks over it closely and not be anxious to support Government in· every 
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way whenever there is an occasion, he will be ashamed to support such a 
conduct. 

I think Government most certainly realise that Mahatma Gandhi's 
name is one to be conjured with throughout the 1ength and breadth of India, 
IWd, no man, particularly an Englishman, with a decent education, and 
the editor of a newspaper should indulge in this sort of writing. If they 
do so, they will only be widening "the great gulf of difference between the 
two races, and certainly it was the duty of the Government of Bombay at 
least to warn such persons to be more careful. What we desired was that 
the Government of India, having the power of superintendence, direction 
and t!ontrol over the Provincial Governments, should have taken steps, 
when their attention was drawn to this matter by Mr. Lalchand Navalrai, 
to draw the attention of the Bombay Government, and that would have 
consoled the feelings of the Members of thiB House. I think: it was not 
fair to consider this matter as merely provincial, particularly when the 
attention of Government was drawn specially to it by my friend Mr. LaI-
chand Navalrai. I have my own 'views 118 to whether on these sm~U matters 
the attention of ~~ernment should at all be drawn, 8B it is very insigni-
ficunt, but once It 18 brought to the notice of Go....ernment I think it is 
iUWllbent on the Government of India to do their best and satisfy publie 
opinion in these matters. With these remaMrs, I support the motion. 

Mr. P. B. James (Madras: European) : Sir, if ever it 18 my mis-
fortune to get ensnared in the toils of litigation, I shall endeavour to 
eagBge Mr. Puri on my behalf as there is no doubt that there is no orte 
who can make a better speech on a hopeless case. I should like, finrt of 
all, to say, in regard to the remarks which are qnoted from this particular 
article, that none of us on this side of the House would wish to give the 
impreRBion that we think: they are in any way justifiable. My own pel'9Ollal 
view is that they are in bad taste, they an' foolish and they are p~ ; 
Ifird wllen anything is Mid in a \,-idely circulated press which is either 
,etulaBt or foolish ("If' in bad· ta&te, and specially when those remarks are 
actdir8JBed to a pel'8(M who is held in great veneration by the .wtHfte of 
India. then obviously they are Tery unfottUnate and uobody in his DOrmal 
senses would justify their publication in any tespoD8ible journal. But 
when that is said, I do beg of Members of the BOUBe to presene a· seD118 
of proportion in dealing with tbis matter. :MEY foolish thitigs 81'8 
said from time to time almost every day in almost evf!Fy pili"'!'. 
lIonourable Members of Governm~ have, in a paper whieh is pUb-
lil!flt.ed not very far hom here, been carieatlll'ed in the MOst scllDCialfJ8 
tef'fti8 by a VfJFy weU-hO'W!l earioaturist. 'Phe last earieature I .... 
\t'as of the F.lo~urable Member for Industries and Laltour, and I should 
certainly think that, from the descriptien of the Honourable Member, 
he had an extremely good case for complaint, and an extremely good 
ease for intervention bv the Government of India. I wonder why he 
did not ask the Government of India to exercise their powers of 
superintendence direction and control over the Local Government. I 
once more appe~l to the House, in view of what I have said and of what 
I think should be the attitude of every reasonably-mincied man, to 
preserve a sense of proportion in this matter. I would remind the 
Members of this House of the meaning of this adjournment motion. An 
adjournment motion is directed against the Government. If it ia 
carried, it ~ans that the Government of the day is censured. On 
w,hat basis is this motion going to be carried through the House' !as 
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fat as I could understand the speech of my Hon.oura blc friend, 
Mr. Puri, he had two complaints: the first was that the Government 
of India, as a Government, werE' not prepared to express an opinion 
about these particular words. I put it to my Honourable friend, that 
we are living in very anxious times : t~ere are many important matters 
before the House: we have just interrupted a discussion on the 
Reserve Bank Bill which, according to many Members of the Opposi-
tion, is the most important measure yet placed before this House. 
Therefore, the Government of Inrlia's time is fully occupied. Does my 
Honourable friend really suggest that the Government of India should, 
as a Government, seriously consider these particular words Or any 
similar words made in any publication in India and come to a considered 
and careful opinion as to whether they are or are not proper Y I do 
suggest that my Honourable friend's sense of humour and sense of pro-
portion have deserted him on this occasion. 

I gather that the second ground for the adjournment motion is that 
if the Government of India did not express an official opinion, at least 
they should exercise their great powers of superintendence, direction and 
conti·ol over the Bombay Government so that that Government should 
take action in regard to this article. Now, those of us who have been 
in close touch with Provincial QQvernments, and who have served on 
Provi.ncial Legislatures well know that the provinces are very jealollS 
of the exercise of these great powers by the Government of India, and 
resent any interference very much. Therefore, it is not unnatural that 
the Government of India should not, as a rule, use these powers in 
respect of Local Governments unless there is some very grave emergency, 
unless there is some very compelling circumstance which will make the 
use of those powers justified. I would ask Honourable Members in 
this House frankly t.o face the issue and answer the question-are the 
eireumstances so compelling as to make it justifiable for the Govern-
ment ;)f India to use these powers T Is the emergency so grave Y This 
~cle was published, I believe, some time in August. I understand 
one ·meeting of protest has been held in Karachi. I have not heard of 
other meetings : I have not heard of any breach of the peace in Karachi 
itself. I quite admit that articles of this kind are foolish and they do 
breed ill feeling between one community and another; but, at the 
same time, let us preserve a sense of proportion in these matters and 
realise that there is no justifieation whatsoever for the exercise of these 
great and extraordinary powers of· direction, superintendence and 
control by the Government of India ...... . 

Rao Bahadur B. L. Patil (Bombay Southern Division: Non-Muham-
madan Rural) : May I ask whether the Honourable Member knows that 
superintendence, apart from thp law of the country itself, gives such a 
power to the Governor General in Council to prosecute such persons , 
If he knows that, I have no more to say. 

Mr. P. B. James: J did not hear my Honourable friend. but, in any 
case, it is immaterial. I understood from the Commerce Member, as 
from the Joint Secretary to the Home Department, who, on this his 
first appearance, has had to answer questions and has been placed in a 
yery difticult position (whieh, t am aure .. Members 'of this Bouae will 
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realise)-I understood that they were prepared to send the proceedings 
of this House at question time to the Bombay Government. I consider 
that that is a very sympathetic step for the Government of India to have· 
agreed to take; and I do suggest that if Honourable Members of this 
House, in. view of all the circumstances, in view of the important business 
which is before the House, in view of the fooliBhnesR of the words 
which are complained of, in view of all these things, I do suggest that 
Members of this House should be content with what the Government 
have agreed to do and should throw out the motion for adjournment 
whieh is in effect a motion of censure. The real question which we shall 
have shortly to face is this : on this issue, are Members genuinely and· 
honestly prepared to censure the Government of India 1 If they are 
and if the censure motion is reany carried against the Government of 
India, then I am not at all sure that the Governor General will not be 
justified in ordering a speedy dissolution of this Assembly so that freiili 
elections can be held ! . 

[At this stage, Mr. President· (The Honourable Sir Shanmukham 
Chetty) resumed the Chair.] 

Mr. K. O. Neogy (Dacca Division: Non-Muhammadau Rural) ; We, 
Chetty) resumed the Chllir.} 

Sir Oowasji JehaDgir (Bombay City: Non-Muhammadan Urban) :' 
Mr. President, I am afraid, this is a most unfortunate debate, beeaUse 
it . is founded, I am sure, on a misunderstanding. I cannot, for 
one moment, believe that any Member of this House, whether he be on 
the Government Benches or on these Benches here or on those Benches 
furtlJer down, would for one minute try to justify such a leader in a 
resJlonsible newspaper-and I believe it is a responsible nevn.-papcr-at 
least I have never heard of it before-talking of a man, with whom we 
mily disagree, with whose methods we may disagree, but about whom 
there can be no two opinions that he is a man of international reputation, 
a man admired by million'3 in this co:untry. To talk about a man like that, 
especially 9f a man of his years--he is 65-about spanking him in a 
leader, not even in a note, is really the most absurd thing I have ever 
heard of; and I do not think that any of those replies that came from 
the opposite BencheR tried to justify the remarks made in that leader. 
But my Honourable friends opposite, perhaps in the absence of the 
Honourable the Home Member, who, however strong his replies may 
be, however clear they may be and however much he may disagree 
with us, hal' always got such a pleasant smile on his face and who tells 
us exactly what he thinks and what he is going to do, were at a dis-
advantage. 

Now, Sir, notwithstanding the very able ·assistance given by my 
51l'.1II. Honourable friend, the Leader of the House, to 

a new Member on the Government Benches, I 
do believe that a misunderstanding did take place, and I ('an realise 
how this misunderstanding did take place. My Honourable friend, I 
belieye he iR the Joint Secretary in the Home Department, is here for 
the first time, and although he was answering questions, it was a maiden 
effort for all J know. t do not know whether he has afldres~ed 
the Hous~ before~ it was a. malden speech,and}n. att~p.ting tQ giW 
anSwers perhaps He _as' not quite what· the Home MeDlbelr' might llue 
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been. Perhaps he fully realises from this incident that it is not so easy 
for Government Members to give replies as he imagined. It is a difficult 
thing ; it is an art that has to be acquired, and my Honourable friend, 
the Home Member, and my Honourable friend, the Leader of the House, 
h:tvc acquired the art really to perfection, and it will be many ytmrs 
perhaps before my Honourable friend, the Joint Secretary, will acquire 
the art in the same manner as my two Honourable friends who sit 011 
the front Benches, But that misunderstanding need not lead to a vote 
with regard to the adjournment motion. 

The real point is this, and it is a constitutional point. Have the 
Government of, India supervision, dir,ection and control over Provincial 
Governments! They have today; they may not have two or three years 
hence. And we have got to consider the constitutional position as it 
stands today. My Honourable friend, Mr. James, who now sits so far 
away that I can hardly hear-I believe he was talking about the sensitive-
nCBlS of Local Governments about the interference from the Central Gov-
ernment. I ,was just as sensitive in days gone by, but the fact remains 
th,.t the Central Government are responsible. They are reliponsihle to 
this House in u way, not completely, but in a way; at least they are respon-
sible to the extent that they have to answer our questions. I do not think 
that the Treasury Benches opposite can on eertain occasions take the 
responilibility of certain actions of the Local Governments, and, on other 
~&sions, say : " We shall have nothing to do with the Local Government, it 
is their l;lusine$s, and we will allow them to do what they like". This is 
inconsistent. I can understand their saying : " We shall not. go on en-
quiring every day about certain matters from the Local Government, we 
are not going to bother them ". But when a question is asked of them : 
.. What about this article in the papers' ", the only anSwer that Govern-
ment can give is that they will oonsider the matter, that they will refer it to 
the J.Jocal Government, that they will get the views of the Local Govern-
uumt, but that they will give it their consideration. I cannot lJee, under 
the rresent Constitution, how they can refuse this side of the House con-
sideration of any matter that they may bring to their attention. They 
may reject it, but considerRtion of the matter they must give. But, un-
fortunately, and that is where the misunderstanding took place,-un-
fllrtunately, the reply led us to believe that Government refused to gh"fl 
the matter consideration although half a dozen Members on this side of 
the House demanded that Government mUllt give cOBllideration to this 
matter. That is where the constitutional position comes in. I think that 
this side of the House can, under the present constitution, demand that the 
Government must consider the matter. The consideration of the matter 
may consist of the Home 1tlember glancing through the article and saying : 
" Gentlemen, I do not think this requires any further consideration". 
That means he has already given it consideration and he has come to the 
conclusion that he cannot give it any further consideration. But to tell 
us : ' , We will refer it to the Local Government, and we will not interfere 
witl, the Local Government whatever they may do "-that is not the 
constitutional position and cannot be the constitutional position of the 
GOVl'rnment of Tndia. If that were the constitutional position, then Local 
Governments could turn round and tell the Honourable Members opposite 
that they would do whatever they liked with Mr. Gandhi and that. the 
Gov~ent ~f India could please themselve$. That is not the c,ol!8fJtu-
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tional position. When we ask questions about Mr. Gandhi, the Honour-
able Member takes full responsibility for actions taken and says: ,. These 
are oQr actioIIB ". That may have been the result of consultation \"ith the 
Local Government; it may be that the .Local Government disagreed with 
them and they had to submit to the Government of India ; but. they do 
not tell us that. We have nothing to do with what the Centrlll Govern-
ment do with the Local Government, or what weight they give to the 
opinion of the Local Go"ernment. We are not concerned with that. 
What we are concerned with is, what do the Government of India think 
about a matter over which they have superintendence, direction and 
control. It is our constitutional right that we shall get an answer. That 
is the question and, I feel certain, that there was a misunderstanding. I 
have never seen any Government yet, Local or Central, who will Hhirk 
their responsibility in that way, and I have not the slightest doubt that 
Honourable Members opposite do not want to shirk any responsibility. 
But, as I say, the answers were unfortunate and it became all the more 
unfortunate, because it was connected with an article which will give 
offence to millions in this country. Honourable Members opposite may 
not agree with me, but it is a fact that this article "Vill give the greatest 
ofrence, will hurt the feelings of millions in this country. We mlly dis-
agree with Mr. Gandhi, and no one has disagreed with Mr. Gandhi more 
than I have, openly and privately. No one perhaps has told Mr. Gandhi 
his mind more clearly, and no one has been less afraid to say what he 
thinks publicly. But Mr. Gandhi is a great man, and if articles of this 
stupid character are written and if they are resented by millions of people 
in this country, although they may not fan within the four comers of the 
Jaw, we do demand that the Government of India shall be responsible to 
U8 :md shall tell us that they have considered this matter, that it faIlt; or 
/foes not fall within the four corners of the law and that they d.o not 
desire to take any further action in the matter, or they cannot or they 
will not. Some sort of reply we .must get from the Government of India, 
and we cannot be told that the matter has bef'n referred to the T.local Gov-
ernment who will do what they choose and we shall not get a reply. That 
is the position and that is all that the trouble is about. 

Now, Mr. President, I do think that the matter can be solverl in five 
minutes. The constit.utional position has only to be plac~d he fore the 
Honse by the Home Member and the thing is over. I do .feel that the 
C:oyemment of India eannot and will not t.ake np the position that. they 
refllse under any circnmstances, with or without. consultation wit.h the 
lJ,'cal Govern~nt, to say what they propose to do wit.h regard to an 
artide like that. I do not think they can take up that position, and, T am 
S11r~.no Government can take up that constitutional position so long 8S the 
}Iresent Constitution lasts. . 

1Ir. President (The Honourable Sir Shanmukham ('.betty): The 
Honourable Member's time is up . 

. '.' Sir Oowasji Jehangir : In two minnte~ more I sbfl~l tinWt. I do 

.~ot. thliik. ~n'y",od.Y ~'~ll~d likll' to Bet~l.d: ~n .n, ~e~d.ills. :~rtjek<-: ;Y9A .. ~ngttt 

. t,~;: h'. l'iplmke(~/'" .a~~: if t~e same ~aswritten .or. ~l'!~' .of l.lB, or; any ,pf fJwae 
,g\'~~l~I?~~O~p~l.t~, r ~~ l,1~tth~k. ,,:e fW!'lu~d;. Q~., ve~: p~e~,t'c;\ •. _o\tvl-jf 
J.]n~Li .. ~l'1HP.Jt~~<ilt !BIllRtljljl;rj .. XP.lh,~t!!l..et.~e~H~r~i·~NlPg)~(·.I.iJ:rfih9u~.~ 
Spn.nl\('lI, my 'Honourable lrleni[ tne JJeader or ihf' HouSE'. my Honournble 
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friend. the Home Member, everyone of us should be spanked ", aud, then, 
my Honourable friends will have to grin and bear it if they express no 
resentment now at such stupid and vindictive articles. I trust that this 
misunderstanding will be removed within the first two or three minutes 
of the speech of my Honourable friend, the Home Member. (Applaw.e.) 

The Honourable Sir Barry Haig (Home .:Member) : I must, in the 
first place, express my regret that I was l'.ol in the House yesterday at 
question time, but I was engaged on work which I considered to be of 
great importance Hnd I did 110t expect for a moment that any storm 
,,,"ould develop ill consequence of this question, and, I am afraid, even 
if I had known that the storm. was going to develop, I should still have 
felt that the work on which I was engaged was more important than 
the work of answering tbis question. Now, Sir, I am very grateful to 
the Honourable Members opposite who have paid me the compliment of 
suggesting that. anything that I might have said yesterday might pos-
sihly have avoided some of thp. trouhle, hut I must confess, after reading 
the questious and answers, I feel that in a way I am very glad that I was 
not in the House yesterday. I am perfectly certain that I should not 
have been able tl.l deai with the situation any more effectively than my 
friend, who sits hehind me, and ruy friend, the Honourable the Leader 
of the House. They 'vere snbjectetL, Sir, to a vcry intCIJhe bombard-
ment and I tlJink the po::.iiioJl thlY de\eloped before the Huuse was a 
pel'feetly reasonable one. 

Now, Sir, with reft'l'ellcC tQ what fell from my Honourable friend, 
Mr. Mitra, and my HonDurable friend, Sir CDwasji Jehangir, about the 
nature of the article, let ther~ be no misunderst.anding abQut that, and, 
I dQ not think, if the ans","cl'S of my HQnow'ahle friends Ilr~ regarded 
with some fairness, that there could be any misunderstHnding. O~e 
knows that the tendency of mQdern jQurnalism all Qver the wQrld is in the 
effort tQ be bright, tQQ 01:t.eu tQ pass the bowlds Qf good or even reaSQn-
able tasie, and occasionally I fear, I dQ nQt want tQ insult any Qf my 
journalist friends and there arc very many hcml.lnrable exceptions, tQ 
lapse into vul~arity. Well, bir, I thInk this vas Qne of those cases, and 
when such lapses oeeur, they must N'rLainly be deplQred. But, Sir, the 
point of attack on the Gover')m~nt is not the nature Qf thiR article, fQr 
which the Government al',~ not responRiblc, bl1t the at.titude Qf the Gov-
ernment in regard to the demand put forward Yflsterday by the HQuse. I 
must say, I am very mnch surprised that we should be asked to take an 
attitude different from the att.itude that was taken up yesterday. O~r 
general policy in regard to the administration of the reserved Provincial 
subjects is. I thi.nk, pretty well appreciated by the House. We are con-
"tantly being pressed by cartflin IIonourable Members, particularly, if 
I may say so, by my Honourable friend, Mr. Lalchand Navalrai, to 
take an active part ill the l'rovincial administratiQn and that is a tendency 
wbieh we, in the HQme Depl'rtment, invariably resist. I caunot accept 
the yiew put. forward by my II'mQUl'able friend, Sir Cowasji Jehangir. 
It is perlectly true that COllstitutiQnail:r the Government of India have 
tile power of superj.ntendellct:, direction and cQntrol in regard' tQ Provin-
eia~' reserved subjects, but it iE l,crfeetiy <.ri!vious· that the administration 
Qf this enormoUs country CQuld nDt gQ on if the Government Qf India 
~lr:ec~!ltin~~y; jp.terferi,n$. ~.:~~ a~tratio.Jl,:Qf .~,rQ~nc~t~n~~~~: 
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Sir Cowasji Jehangir : 1 never said that. 
The Honourable Sir Harry Haig : Provincial Governments are, after 

a11, very responsible bodies. They have their Legislative Councils which 
a1';' very vigilant watchdogs of what they are doing. It is only in the 
major matters of policy-questions of the treatment of Mr. GandhI ad-
mittedly-questions Qf that sort-thnt we have to take an active pl::.rt. 
Now, Sir, when these questions arise which we consider fall within the 
normal administrative powers of a Local ,Government, so far as 1 am 
concerned, I have alwaY!!l refused to take any definite action in the way 
of interfering with the discretion of a Local Government, anrl the utwost 
that we in the Home Department ever care to do is precisely what, my 
Hon,)urabJf friend, the Leader of the House, agreed to yesterday, and I 
think it was a very reasonable offer, namely, to communicate tJ'e opil'ions 
of this House to the Local Government. That is what my Honourable 
friend, the Ileader of the House, agreed to do yesterday and that is pre-
ci:-;eiy what I should have done had I been in my place. It jR really a 
question of the degree of importance that is attached to this article. My 
Honourable friend, Mr. James, said that he felt there was a certain lack 
of proportion. I must say the same idea crossed my mind. My Honour-
able friend, in moving this motion, referred to this as a momentous ques-
tion. Well, Sir, if I regarded this in any way 86 a momentous qUf;:Stion, 
1 should certainly have referred the matter to the Bombay Covernment 
and maul' some inquiries. 

Mr. B. R. Purl : I hope the Honourable Member will pardon me if 
I interrupt him. I never said that the article itself constituted a 
momentous question. I said that the Ulomentous question was the 
indifference of the Governmcnt of India. 

The Honourable Sir Ha.ny Haig : 1 am sorry, if I misuudersto\ld 
the Honourable Member. but even the itllJifference of the Government 
of India does 110t appeal' to me to be in'this ease a very momentouS 

, question. The point at is~ue really il.oi whether this is a normal matter 
of administration. In regard to the control of the Press, our deliherate 
policy has been for Ihan~ ~ ear& to leave these matters to the LOi!&1 
Governments and I would just rewind the House that when the Indian 
Press Act of 1931-1 hope JI1~' refer~nce to it will not in any way annoy 
thP. House-was passed, the powers for dealing with the Pre~ were 
quite definitely placed in the hand!; (.f Local Governments and the 
intention was that thosf:; powers should remain where the Legislature 
had placed them, and only in ver)' exceptional and unusual eases w(luld 
th" Government of India oream of questioning the discretion of the 
Local Government. In this pnrticular case .. I think, we can safely leave 
the matter' to the Government of Bombay. Mter all, what was this 
article! An article published in a paper in Karachi, an article which 
would probably never have been noticed in this part of the world at any 
rate, if it had not been dis."('luinated to some extent bv a Delhi news-
paper. and had not rcceh ed lhe tl'emcndous advertisement which has 
heen given to it by my HOlnlUrllhJe frlelld's question lind by thieJ 
ItlOtion in the Honse this e\'t:uiag. I tJoink, Sir, if the House had been 
content to leave tilil': at'tIcle ill the ol,'>clll'il.v which it deserved, it would 
have been vert much better fIJI' aU concemed, in('}uding. if I may ven-
ture to say so.')fl'; Gnnrlhi. ~'o· 011(' wantS arty insults to be directed 
agiliast'1lb!i';" ito:oh~ "W'an:ts~ Wl'-itlugs' ot'tlJi!; 'soi·t 't<," tnultiplY';' 'hut 'tb. 
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question of taking leg.t! action is quite a different matter. I am cer-
tainly not prepart:d to make un;" Iftug~estion to the Bombay "Gover.n-
ment that any kind of leg'al action Ifthould be taken. ~ do ~ot think, S!r~ 
there is anything more 1 need say except to make It qUlte clear that 
on the general point which is at li\Sue. here as to. whether t~e GoY~rn­
ment are right in the attitude they have taken towards thls question, 
I have not the slllallest doubt that the GOHlrlllnent are right and I hope 
that the House will suppor·t 11S in that decilftion. 

- Mr. O. S. Ranga. Iyer; Sir, leIllre I pro<.'eed with my speech, I 
should like to put one direct question to the Honourable the Home Mem-
ber and thHt is this : wlH'ther he wjil ot: preparcd to convey to the Gov-
ernment of Bombay the dt\batc on thil3 adjournment motion along with 
the questions and supplementary questlOns which the Honourable the 
Leader of the Houl3e was prepartd tt) cOllvey with a note that great 
feeling prevailed on this side of tht, House , 

'!'lIe Honourable Sir Barry Bnig : I am perfectly prepared to ~on­
vey the proceedings of the IIou~e, but I do 110t propose to comment on 
them. 

Mr. O. S. Ranga Iyer : 1Il~ purpose will he seryed, because, aftf;r 
all, I do not attach so 111l1(lh importall<.'e to the Home Member's CODl-
ment as to the feeling actwrlly exhibited on this side of the House. I 
.dmit that not only the Editor of the Daily Gazette ought to be grateful 
to Mr. Puri for having giveJl him greaL advertisement by this adjoul'1l-
Blent motion, but also tho Oppo&ition ought to be grateful to the Home 
Member for havin~ conllemneu the editorial comments in unmistak-
able language, which c011licmn"tioll it was not possible to secure for 
this side of the House naturally in a serie!! of supplementary questions, 
because supplementary questions are not exactly a satisfactory 
method 'of getting an adequate condemnation from the Government. 
A~ the Honourable the Home :Member has himself admittecl, even if 
he were present with all the clf,verlless Ilf a mhgi('ian that he possesses, 
he could not ha, e m:mipu11ited the sitllation better than the Honourable 
g<ll'1tleman seated behind him. As the Honourable the Leader of the 
Independent Purty haR generously pointed out and I 8.Rsociate mysC'lf 
with those observaiions in nle spirit in whi('h he made them, it was a 
maiden effort on the part of the lIonourablt' :Mr. Sloan. But, situ8ted 
as he is, backing the Home Department of the Government of India, 
which is, naturally in these pf)litieal days (,f upheaval, the widest target 
for the Opposition Benche!1, and the manner in which he answered 
questions for the Department \vhose mind he is best entitled to inter-
prt't in the absence of his ellief, the Opposition obviously felt that it 
had no other alternative but to go for him in the manner in which it 
did. Sir, this House is like a tennis court. One side hits as hard as 
it can the other. Having wn.tcheJ 3S I did for several months in 
England, especially in 1929 a.nd 1927 in the stormy days of the House 
.of Commons, I sympathised with the Home Secretary surrounded all he 
W;H; by angry. waves ma;r<.'hing from this "ide of the Houllc until the 
L~nder of the House, out of sheer spol'tsmanship .. a.nd sympathy, llim-
.self took charge of ·the situation. I .remember .a similar. occasion in 
llif. HOUS~.IOf pl)~m.oll~: T!tt.., 01lp'qb,it~Qn., wo»ld.l}Q~permi~; .the,. p.~~ 
·aent 'of t.he'll'6afd or '1'rriM"lJ spcfilt·.I~riJ'·:\fr."'Ralc1wjn "WO'uIa'ilOt '""go"'fo 



his re.sclle for a long time. Ultimately he was compelled. Mr. Sloan's 
W88 certainly a maiden effort which remiuded me of the maiden speech 
of Lord Birkenhead in the House 01 COlnmOlll'. When Lord Birkellheau 
made a maideu speech (lnd inv~tf;d trouble, he was most interrupted. 
Unfortunately, the H(.nouruble the llomt Secretary did not make a 
maiden speech. It wali 11 maiden endeavour to give a series of anS\1l'trs 
to unmaiden quefstions 01' unready-made answers to unpremeditatod 
supplementary questions. ~il', I cvllgratulate him for having hit .... a~~ 
the OpPolSition without the blru;hes o.f a maid. (Laughter.) 

Now, I am very grateful to the Honoul'able the HOllie Member to 
hay\, said that no one wants il1!iults to be directed again",t :!tIahatrua 
Gandhi as the Karachi newspllper directed. MU(~h 8B I value the liberty 
of the Press, I hope newspapers in this country will use that liberty in 
terms of wholesome restraint.. As fl)l' the actwll aspersion itself, it is 
fortunate to notice that Mahain,li GamUJi has 110t taken notice of it. It 
il' fortunate also to notice that his numerous admirers in Sind, in 
Bombay and lill over the country have tl·e~.ted the wretched fulmination 
of un unworthy scribe with thl! contempt with whIch the fulmination 
deserved to be treated. J hope, after he<lring the Home Member, we 
wiU follow the ex&ml'le oi tl-e grl-at Mahatma and his loyal follo\vC'rl 
out in the country, I1ntl, instead cf Yotjng upon this issue or pressing 
it to a division, withdraw the motioll and proclaim to the country that 
W~ propose to treltt this inuec'~nt effu~ion of an irresponsible writer 
with utter contempt. (Cries of "Hear, hear ".) The Opposition 
Uell(·hes <:8nnot alwllYs take notice of unwurt.hy effusions in a comer of 
Tndia ...... . 

Mr. La1chand N&vahai : It is not a comer of India ; it is proposed 
to be a st'parate province of Ir.dia. 

Mr. O. S. Ranga Iyer: I apologise to my friend. (Laughter.) A 
separate young province, almost cODlill~ into existence, has treated this 
contemptible effusiofi with contempt. We will follow Mahatmajj'i 
silent lead which mlly be summed up in these words: 

" Aspersion is thE' babbler's trade 
To listen is to lend him aid." 

No more shall we li!>ten to tllj", a~persion. but dismiss it with the 
scorn which it deserves. My frienu, Mr. Purl. has no intention to kill 
a fly with a Nasmith hammp.r,·but only to raise certain issues and espep.ial-
ly to get the condemnation of that kiud of article in the Anglo-Indian 
Press, who seem to have a charter as wide as the wind to blow on whom 
tht'y like. His object was to get thp, condemnation of the article in 
qUf'stion from the Govemm6nt an,i that object has been ailhievej. I 
do not think, therefore, that he will proceed, with his great sense of 
}mmour and responsibility, to kill a fly with a Nasmith hammer. 
(Applause, ) 

Several Honourable Members: The qnestion may now be put. 
ltIaulvi MUlwnmad Shafee D&oodi (Tirhut Division: Muham-

lnndan) : Sir, T rise to I!i8Y that I Ilg'ree with tJle words "Which th(> Hononr-
.able ·Rir Cowas.ii .Jehan.gir just now spoke in connection with this motion. 
:.PI.~ .thOl,l~t .th;it ~e c'iJ>-uld .ha!~ ~~m~. s.atiR,{Il~tory l'('Z¥y .frO'ril. the ,ni,nour-
ab e flHf1roni~ ~einlfer·"oh· tfiis' poinf.''J'ao''l1.of' fl.no·:t1i·a1 ~.lle·r(i 'is! any 
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justification for the attitude which the Government. have taken now after 
the appeal which was so elOquently made by Sir Cowasji Jehangir. 

As the Honourable the Home Member has himself admitted, the paper 
had indulged in vulgarity. There is no doubt about it. Everybo<l~' here 
or outside this House, who has read the article, would admit it in th,.! most 
unequivocal lan.,auage. But what is the remedy' Does the remedy lie 
in merely condemning it here and allowing such vulgarities to pervade 
tJlis country. I feel very strongly that it is provocative language Iil<e this 
which has created bad blood in India between one community and another. 
It is the language which sets 'one community against another. I feel that 
Government would be well advised in taking serious setion against the 
paper which has committed this wrong. I also feel that if this is not 
done, it might create bad blood in the country which, I think, the Honour-
abJe the Home Member will deplore more than I do. It is not a matter 
which should be dealt with in a light-hearted way as it is suggested. I 
would strongly adYi~e the Treasnr~' llenches to ponder over this question 
and find out some means by which the wrong should be redressed and 
not allow the paper to go scot-free. Otherwise, it might create serious 
situation. It is not a matter which should be lightly t.reated. With these 
words, I support the motion. 

Mr. X. O. Neogy: I am sure, Honourable Members on this side of 
the House are deeply grateful to the Honourable the Home Member 
for the statement that he has made, namely, that, in the midst of his 
multifarious dutie~ of a most onerous kind, he has had time to go through 
the' answers that were given in this House yesterday on this subject. 
But, I am sure, he has not had time sufficiently· at his disposal to go 
through tIle questions carefully, because, if he had done so, he would 
have found that his statement that he agrees with those answers has 
practically east a kind of doubt upon the character of the knowledge of 

. EngEsh possessed by his colleague, the Leader of the House ; because Sir, 
the Honourable. the Joint Secretary of the Home Department, in one of 
his replies, stated-I am giving the substance of his reply-that this 
article would not convey any very serious meaning to anybody who had 
a good knowledge of English. And it was after that that the IIonour-
nble the Leader of the Honse got up and expressed himself in the manner 
that he did stating that this was a scurrilous kind of article and that he 
was going to take thc responsibility on behalf of Government, of sending 
down the questions and the answers to the Bombay Government. 

Mr. T. Sloan: May I, in defence of myself, explain that when I 
anji;weren the question to which :Mr. Neogy has referred, I was dealing 
with the interpretation placed upon the original article, namely, that it 
meant that the judicial punishment of flogging should be used. It was 
with reference to that, I explained that the article could not bear that 
interpretation. 

Ittr. X. O. Neogy : I am very glad to hear that my Honourable friend 
is not in disagreement with the Leader of the House, but this is what he 
said: ." . 

" 'fhe Government of India do not propose to ea:n the attention o'f the Go~ernmeDt 
of Bombay to a reply which explains the obvious .meaniag of the article." . 

He .thought that it was a' !:I8.tisfaetoiy exp]anation which the Editor 
of the Doily Gazette had given in a subsequpnt is$ue and nothing need In'! 
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done. 'rhat. seemed to be his att.itude. However, Sir, addressing myself 
to t.he constitutional issue that has been raised in this House, I am again 
very much doubtful JJS to whether the Honourable the Home Member has 
gO]{c carefully through the answers that were given in the House yesterd!iy, 
because if he had dOlle so, he would have found that there was a question 
put to the Joint Secretary ~f tlle Home. Department .as t.o whet.!ter &.0/ 
action was contemplated agamst the Nat10nal Oall WhICh IS publiBhed. m 
Delhi and which admittedly gave the widest publicity to this particular 
article. The Honourable the Joint Secretary stated : 

" Whether the DGily GGBett8 of Karaehi reaehes Delhi or not, I cannot say, but the 
article was sub8tantially reprodueed in the N GtWn.Gl CGU whieh, I understand ", 
-wen, Sir, as the representative of the Home Department, he is under 
80me doubt about it,-
,. which I understand is published in Delhi ". 

rfhe nE'.xt question from me was : 
"Was any action contemplated against the NGtionGl Call by the Governn.ent of 

India t" 
The answer was : 

., No, Sir." 

Now, Sir, as regards this particular point, I am addressing the Local 
Government for the Delhi Province today in this House which is the {lOCal 
IJegislaturE' for the Delhi Province. I want to know from the Honourable 
the Home Member as to whether it is not quite incumbent upon the Govern-
ment: of the Delhi Province, for which he is· himself directly responsible, 
to take the necessary legal action in matters of this kind. What did we 
find T The Govel'Dment said that they had not taken care to obtain even 
legal opinion in the matter although the Joint Secretary of the Home 
Department stated that this had been published in a paper which has got 
a wide circulation in the Delhi Province. 

The Honourable Sir Harry Haig: The Honourable Member seems to 
btl under some misapprehension as to the relations between the Government 
of India and the Chief Commissioner of Delhi. We do not directly 
administer the Province of Delhi, the primary administration is carried 
on by the Chief Commis..'1ioner. I admit, Sir, that we answer questions 
in this House and keep a much closer watch on the affairs of the Delhi 
Province than we do on those provinces which have their own Legislatures ; 
but with regard to the National Oall, I do not understand why we should 
take any action. Our general position is that we do not attach any 
particular importance to this article and it is entirely in accordance with 
that that we do not consider it necessary to initiate any action with regard 
to the N atio,nal Call. 

Mr. 1[. ·C. Neogy : The Honourable the Home Member has not obliged 
this Hou~ with an explanation as to the nature of relation that subsists 
bet.ween the Government of India and the Delhi Province beyond stating 
that the Chief Commissioner is primarily responsible. But I want the 
Honourable Member to tell this House as to whether the administration of 
Delhi is on the same constitutional footing as the Governmer.t of any pro-
vincial administration in India. 

The Honota'able Sir Barry Hair: I have just explained to the House 
and I do not want to weary the· House by saying it again that that is not 
~: • ,'. '\.. ;)~ •. ,~. ,'t' ..... 1'... •. t' :;1' .\.. ." 1. \ •.. =.:, ..... - ' 
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:Mr. ]t. C. Neogy : I take it that it is not merely courtesy that 
prompts my Honourable friend to answer questions that are put by Honour-
able Members on this side of the House regarding the administration of 
Delhi. There is something constitutional about it which gives this House 
the right to discuss affairs of the Delhi Prevince. 

The BononrabJ"e Sir Barry Baig : I have just explained that the 
renson is that the Delhi Province has no Legislature of its Own. 

Mr. X. C. Neogy : Therefore, I say, ·this is the Local Legislature 
for the Delhi Province, and, I take it, the Government of India is the Local 
Government of the Delhi Province, the only Government which we can 
address in regard t() matters concerning the Delhi Province and the (only 
Government which is responsible for replying to our questions and our 
criticisms in regard to the Delhi Province. Now, Sir, the Delhi Province ilil 
described as a centrally administered area and my Honourable friend would 
perhaps ('·are to explain what that means. However, Sir, that is rather a 
minor point. I am very much interested to hear from my Honourable 
friend that the reason why the Government of India did not think of taking 
any legal action or even taking any legal opinion, let alone any legal action, 
was that they did not attach any weight to this article. Now, Sir, it is a 
v~ry serious question. We, I claim, are the people who can say what effect 
suth an article is likely to produce upon the Indian people, and not the 
Oovernment of India, not even the Home Member. 

The Bonour&ble SirB&rry Baig : Then. L hope, Sir, the Honourable 
~Iember will agree to put this matter to the vote of the House. 

1Ir. X. C. lfeogy: The Honourable Member's strength in making 
that statpment lies in the knowledge of the extent to which his Government 
lIas &ucceeded in demoralising this House. 

Now. Sir, I turn t() another gentleman who spoke of this constitutional 
. issne. My Honourable friend, Mr .• Tames, from Madras, thinks that this 
is euch a trivial matter or perhaps that this is so peculiarly a provincial 
matt-E'T that we are not justified in bringing this up for discussion in this 
House. May I remind ..... 

1'ttr. P. B. James: I did not say anything of the kind. I merely said 
that ! thought there was no justification for the exercise by the Government 
of India of their power of superintendence, direction and control. This is a 
very different thing. 

Mr. K. C. Neogy : My Honourable friend referrid 10 the sensitive-
ness of the Provincial Governments, and, I take it, his point was that that 
sensitiveness would be hurt if thi.~ Legislature were to say anything with 
regard to the indifference of the Bombay Government in this matter. Sir, 
may I remind my Honourable friend that it was exactly a year ago that he 

. was responsible for moving an adjournment of this House and that was for 
dl'awing attention to the attempted assassination of the Editor of the 
Statesman in Calcutta , 

Mr. P. B. Ja.mes : May' I again rise to interrupt my I.Ionourable 
friend? T am sorry to interrupt him, but' that adjournment inotion 'was 

.. moved, by my Honourable frie~d, Mr .. (foorgJ! }dorgan; ,with .l·de~bce to 
im attack OJ, the life of Sir:Alfred WatMn {ollC?w~ on 6 dastArdly Qutra,e 
at ChiHagong where ~everal people lost theIr lives. I suggest to lIlY 
Honomable friend, as he has raised this question. that looking at the two 
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things from their proper standpoint and perspective, there is a great deal 
of difference between the one and the other. 

Mr. K. O. Neogy : My Honourable friend will at once see my point 
if he will permit me to proceed, I am glad to be corrected that it was 
not h~' who moved the motion, but that it was my Honourable friend from 
Bengal. But he spoke in support of that motion as far as I remember. 

Now, Sir, my point is this. Supposing, as a result of this provocation, 
a similarly dastardly outrage,-God forbid,-were to happen and a hot-
headed youth were to take similar .action in Karachi, my Honourable friend 
would be the first t:o move this House by way of an adjournment motion. 
'fhat certainly would be in order according to my Honourable friend and 
his friends sitting on those Benches. What we are doing is to try and 
.seek the aid" of Q-overnment to prevent such a contingency arising ; we are 
anxious to prevent bad blood being created. There is enough of it already 
aud more bad blood ..... 

Mr. P. E. J&mel : I am sorry to interrupt my Honourable friend, 
" hut may I ask him a direct question T Why did he not make that attempt 
two years ago' It might have prevented many of the outrages happening 
in Bengal' 

Why did not my f.iend take the same attitude with regard to the 
Press in Bengal as he is now taking with regard to a stupid article in a very 
small paper , • 

Mr. IC. O. HeOf)' : Why did not my friend himself suggest action 
to be taken against the Statesman for inciting a reign of Black and Tan in 
HengaJ which directly led to certain outrages on Indians in 'Chittagong , 
11y Honourable friend should, before he gets up to interrupt me, examine 
the strength of his own case. 

Now, Sir, aa I W86 saying, our attempt is to prevent bad blooJ. being 
increased between the two communities and we want the assistance of 
Go'VerBJllent in t:his ma.tier, so that, by any mleetive aetien taken in. eases 
or. this character, they may' demonstrate to the country that they were !lot 
sleeping over such matters merely because they relate to the Anglo-Indian 
Press and not to the Indian Press. Sir, I do hope the object of this 
11djournment Il)Otion will not be misunderstood on the other side. What 
WI' say is that GoVCl"DDleBt should take the nccCflfJ8l")r action in thiB matter 
alte. eonsulting their legal adviseTs 80 that more bad blood lllay not be 
cl'f'ated and ovtrages may be prevented of the character that torlik place 
unfortunately in Calmrtta oD.ly a year ago . 

.,. 1' .•. "'--: You are a bit late in the daY'. 
1Ifr. IC. O. JfeolY: Sir, I do not think I "need deal with any otlter 

]loint referred to by the Honourable the Home Member. After more or 
less half~heartedly condemning the article, he said that the question of 
taking legal action was a quite different matter. I sh<,uld like the 
Honourable Member to get up and say as t.o why it is quite a different 
matter. Why L .. mere half-hedrted. condemnation considered by Govern-
ment to be sufficient in this matter, and why is not legal action contemplated 'I 
Why should not legal action be taken. for jnstance, against the newspaper 
which is pubijshed in Delhi and which gave the widest publicity to this 
scurrilous article' 
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JIr. It JIaswood Ahmad (Patna and Chota Nagpur cum Orissa: 
Muhammadan) : Sir, I am very sorry to say that n()w-a-days the attitude 
of Government is very unsatisfactory and eondemnable. What we find 
now-a-cill~rs in reJl]j~'1 t'n our questions· is that the Government Alembet·s d() 
not show us even t.he eourt.e8)" of readin~ the artieles refelTed to ill our 
questions. Even when letters referred to in our quest.ions are with their 
subordinates, they do not take the trouble of reading t.hem. What happens 
is ihat the Railway Department acts like Sir Thomas Ryan's Depca"l1:ient, 
i.e., the Postal Department and my Honourable friend, Mr. Rau, says that 
he will s('nd the qu('stion to the Agent and then he writes to the Agt,Jt(, that 
th"£-re is no need of any reply from him and he may take any action he 
likes. Then there is the Education, Health and Lands Department which 
doc!> not want to do the duties of the Postal Department and does not 
take even the trouble to send these questions to the Loo,l Governments. 
The Honourable the Finance Member and the Army S'ecretary are in 
reserved compartments, while the Political Department is a secret society. 
In 1119 Home Department, Sir, there is perfect home rule. This is the 
attitude of Government now-a-days. I want to warn Government that this 
is the attitude which is responsible for all these terrorist activities 
(Applause) in the country a~ proved by what happened a year or two 8g0 
in Calcutta. Then an attempt was made on the life of an editor. This 
attitude works in the minds of the young men, but this side hus always 
condemn'ed these ideas. But when it is a ease of Anglo-Indian papers, 
Government do not want to take any action against them. 

I want to ask them, what is the harm if you bring a case against the 
Anglo-Indian papers T They will be punished with a fine of :&. 500 or 
Rs. 1,000. You can repay them those thousand rupees by way of adver-
tisements. (Laughter.) You are always giving those advertisements to 
those papers and, so, what is the harm T You will get something from 
them from one pocket and put it back in another in another way. 
(Hear, hear.) What is the harm in bringing cases against these:,apers , 

Mr. D. K. Lahbi Chaudhury (Bengal: . Landholders) : That is a 
niee way of balancing the budget. 

1tIr. M. Maswood Ahmad: That is a homely affair of the Home 
Department. 

This is an all-India question. I have great respect for Mahatmaji. I 
put a question yesterday to my Honourable friend, sitting jqst behind the 
Home Member, and it was " I want to know whether Government are aware 
that these articles have injured the fe'elings of people who live ill the area 
administered by the Central Government". It was a very simple ques-
tion ; and what was the reply to it' It should merely have been that the 
Government are aware that those. feelings had been injured. But., no. 
The same attitud'e, which the Government took in replying to Mahatmaji, 
in reply to his telegram-no-was shown: the Joint Secret/try said: 
" 'fhe GOV'8rnment are not aware of the feelings of all the people who have 
read this article." It is quite strange that, after 80 many supplementary 
questions, which were put h'ere, they should say that they Were not aware 
of this fact. When he was asked by Sir Cowasji Jehangir whether the 
Hoyernment were now prepared to consider this question, what waR the 
harm in saying : " Yes; Government are prepared now, after seeing the 
feelings of the House, to consult the Law M'ember." But, no. Ouvcrn-
m('nt do not pr<>pose even to consult the Law Member. Certainly this is. 
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an attitude of the Government which we ,should all censure; We cannot 
encourage tms sort of reply. Sir, had this article been issued only in those 
areas, which were under Local Governments, th'ey would have been right 
in saying that t.hey were sending this article and th'ese questions and answers 
1iI'J the Local Governments. But that is not the case. That article .was 
pubjished in Delhi as well and the attention of the Government wal; dI'awn 
to this fact as well. When this article had been published in areas ad-
ministered by the Central Government and there is no Council there. the 
p'eople of those areas cannot bring those facts to the notice of the Horne 
l\Iember ; and 80 we brought this matter to his notice; but even then the 
Government did not propose to take any act.ion. I ask Government, if they 
are not even preparcd ·to show this much COlU"tesy that such articles, which 
iujure the feelings of thousands and millions in India, and which Dlay 
endllnger the peace of the country, should be placed before the Court : 
ure they not prepared to place it even befoI"e the Law Member and to 
cousult him T The reply is that they are not prepared to do anything. 
'l'hey always say : " Trust us ; we will do everything". Take the case of. 
the Reserve Bank Bill. They say " Trust us", " We are doing this, 
that and the other". But mere promis'es cannot do anything. When 1 
see their practice, how they work these things, I find that everything ii 
quite different. They do not even care for our feelings .. 

Sir, certainly I hope my Honourable friend will remember the words 
expressed by Lord Irwin and by other great men of Great Britain about 
:M:ohatmaji. With all the differences with Mahatmaji, I do not hesitate in 
saying that he is a great man; he is respected not only by Hindus, he i& 
respected by all in India. He is not respected by Indians only : 1"ather 
the world respects him. He is an old man. He is a religious man. Wh"Cn 
for such articles written against such a man the Government are not pre-
pared to take any action, their case is indefensible. Certainly this attitude 
of the Government is shameful and condemnable. (Applause.} 

Apart from the attitude of the Government, I will ask my friend that 
80 far as the attitude of my Honourable friend, the Joint Secretary, is 
concerned, we must consider that after all he was a new man here and he 
had opened his lips, as far as I remember, for the first time in this 
AilSernbly ; and, so anything which would have been said loosely by him, 
We should not take it very seriously. (Laughter.) But so far as the 
attitude of Government is concerned, certainly the attitude of Government 
iii condemnable. Today also I found a speech from my Honourable friend, 
1\1:,.. Sanna. He is the habitual supporte~ of the Government (Laughter), 
and so we should not take any notice of him. (Laughter.) There are men 
amongst us as well who sit on the opposite side and who have voted against 
the question of the mosque in Delhi. The mosque was called the Kucha 
Rahman Mosque. As those Members who are Nominated Members, we 
should not take them seriously. (Laughter.) After all, we represent 
here our constituencies and they represent their constituencies. (Loud 
Laughter.) They also have got. after all, II constituency which nominate 
th('m. Certainly it is their duty to satisfy their constituency. If I do null 
satisfy my constituency, certainly when I go out. they will come down upon 
me and say: " You did not represent us w('U". The same iB the case ,vith 
:!\h. Sarma: if he had not made this speech, the Department which has 
nominated him .can ask him : " Why did you not support us ,vhen we 
have nominated you'" (Loud Laughter.) 



1444 LE(HSLATIVE ASSEMBLY. '[12TH SEPT. 1933. 

[Mr. M. Maswood Ahmad.] 
Just now, I heard my Honourable friend, the Home Member,say that 

VOles should be taken on this subject. For the first time in the tenure of 
his office, I am sorry t.o ~ee that he has lost his temper. I have never 
before seen him losing it. He always gives replies, some time laughing and 
some time with a smiling face. He always attempts to satisfy the House ; 
but I am surprised to see what forced him to stand and say : " Very well, 
come and decide this question by vote". (Laughter.) ..... 

The Jlonour&ble Sir Ba.rry Jla.ig: Why are we debating' What is 
the object of ~ur debate Y , 

lIIr. M. Maswood Ahm&d : It means that my Honourable friend also 
wanted to satisfy his constituency. (Laughter.) 

Mr. President (The Honourable Sir Shanmukham 'Chetty) : Order, 
order. The House now stands adjourned till Eleven O'clock tomorrow. 

The Assembly tIren adjourned till Eleyen of the Clock on Wednesday, 
the 13th September, 1933. 
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